Seventh Series, Vol. X, No. 13 Thursday, December 4, 1980
Agrahayana 13, 1902(Saka)

LOK SABHA DEBATES

Fourth Session
(Seventh Lok Sabha)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rs., 50,00



CONTENTS

No. 13, Thursday, December 4, 1980/ Agrahgyana 13, 1902 {Saka)
CoLUMNS

Oral Answers to Questions :
*Starred Questions Nos. 246, 249, 251, 253, 255, 256 and 258 1—a8
Written Answers to Questions :

Starred Questions Nos. 245, 247, 248, 250, 254,257, 259 to 264  28—38
and 144

Unstarred Questions Nos. 2393 to 2426, 24afv-2457 andt 3459 %® 2559 98—177

Re Adjournment Motions . . . . . . ) . 177180
Papers laid on the Table . . . : . . . 180-181
Statements of Public Accounts Committee . . . . 18t

Calling Attention to Matter of Urgent Public Importance :

Harijap families rcportedly still bemg held in bondqgc in Tamxl

Nadu . . 181—207
Shri Dhanik Lal Mandal . . . . . . 182, 183—188
Shri Yogencira Makwana . : ; . . : . 182-183

188—191

202-203

206-207

Shri Ram Vilas Paswan . . . . . . . 191—197
Shri Harikesh Bahadur i . . . . ; . 198—202
Shri Jagpal Singh . . . . . . . . 203—206

Flection to Committee :

Central Advisory Board of Archaeology . . 5 . , 208
National Security Blll——Introduced . ; : : . 5 208—248
Statement re 1\Ialtxonal Sccunty Ordmancc

Shri 2ail Singh . . . . . . . . . 248

- ——

*The Sign-+marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



()

COLUMNS
Matters under rule 377 :

(i) Telecommunication facilities in Tirunelveli district of Tamil
Nadu

Shri D.S.A. Sivaprakasam . . ‘ : . . 249
(ii) Post and Telegraph services in Rajasthan

Shri Nawal Kishore Sharma . . . . . . 249—251
(iii) Functioning of A. I. R. and Doordarshan

Shri Chandrajit Yadav . . ; . : : . 251

(iv) Shortage of hank-yam in West Bengal

- Shri Satyagopal Misra . . . . . . 252
. (v) Need for more railway lines and a railway coach factory in
Kerala
Prof.P.J. Kuriem . . . . . . . 252253

(vi) Decanalisation of import of raw cashew nuts

Shri P. K. Kodiyan . . . . . . . 253-254

(vii) Inclusion of some more castes under the categories of Schedu-
led Castes/Scheduled Tribes

Shri Surai Bhan . ; ; : ; ; . ; 254-255

(vili) Modernisation of Fertiliser Factory run by Fertiliser Cor-
poration of India at Gorakhpur

Shri Mahavir Prasad . . . . . . . 255-256

Public Premises (Fviction of Unauthorised Occupants) Amendment Bill :

Motion to consider . . . . . . . . 256
Shri Surya Narain Singh . . 4 ; ; . : 257-258
Shrimati KrishnaSahi . . . . . . . 258260
Shri Satyasadhan Chakraborty . . . ; ; . 260—262

Shri XavierArakal . . + « o+ . . . 262—265
Shri Mool Chand Daga — . . ; " : . . 265—269
Shri Ramavatar Shastri . . . . . . . 260—273
SheiNawalRilhoreSharea = - . - . « . 273—276



(iii)

Shri Ram Singh Yadav.
Shri Bhishma Narain Singh .
Clauses 2 to 13and 1
Motion to pass
Shri Bhishma Narain Singh
Jute Companies (Nationalisation) Bill :
Motion to consider

Shri Pranab Mukherjee

CoLuMNs
276— 281
281—284

284
285
285

285-286



LOK SABHA DEBATES

LOK SABHA

Thursday, December 4, 1080/Agmlm}m
13, 1902 (SAKA)

The Lok Sabha met at Eleven of ths Clock
[MR. SpEAKER ir the Chair]

ORAL ANSWERS TO QUESTIONS

Re-Organigation of 'Railway Board
+

*246. SHRE SATYANARAYAN JATIYA :

SHRI B.V.DESAI :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have decided
to re-organise the Railway Board to make
it more cffective:

(b) if so, what are the changes likely to

be made;

(c) how many posts of the members of

Railway Board are still vacang;

'd) whether Railway Beard hasnotbeen

Mxlhns the task for which it was set-up;

(¢) ifso, the main reagons for the same?

THE DEPUTY MINISTERIN THE
Y OF RAILWAYS ANDIN THE
'ARTMENT OF PARLTAMENTARY
AFFAIRS MALLIKARJUN) :
(a) No, Sir.
(B)Don not arisc.
(c) One.
(d) No, er
(e) Does not arisc .
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SHRI CHANDRAJIT YADAV: I do
mot have anything to say about the present
R.anmynoard.'nw Ch.nrman and mem-
bers have just been ted. Therefore,
I have nothing to say about that. But this
isafact that many timesin this House and
outtide also, the Railway Board’s fune-
tioning has been scriownly  critislied.
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It islike a white clephant on the admini-
stration. Now I would like todraw the at.
tention of the hon. Minister to this aspect.
The Railway Convention Committee
ggn) in its 4th Report submitted to the

arliament had said that since the Railway
Board is too centralised a body, it cannot
function efficiently  from the Centre.
Therefore, they recommended: delegation
of power to the General Managers, or-
ganisaticn of the Zonal railwavs and the
Railway Board officers. They further said
that they should introduce modern techni-
ques, simplification of the procedure and
other things because the real benefits do
not reach the consumers; these benefits
are yet to berealised. In view of these
recommendations, I would like to ask the
Ministerjwhether he is.taking anyeffective
steps  not only to change and Ilfi up some
vacancies but alsoreorganise the function-
ing of the yentire Railway Board.

SHRI KEDAR PANDAY :Itisa fact
that the Railway Board Act was of 1go5
and this Board was constituted according
to that act and this was done in slavish
India. No doubt about it. We have got
the Indian Railways Act of 1890; that
Act also was passed in slavish India. We
are thinking, as a whole, to overhaul all
those Acts; we wish to decentralise the
administration.

¢¢Whether government have decided
to reorganise the Railway Board
to make it more effective”

« ¥qC AR ;. 9E w1 W_afe-
Fuw gE feam @ @ qer W ar
f& ®a1 g7 wwaT ¥ w§ § ?
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MR. SPEAKER : Next question. Shri
Tarig Anwar— Absent. Next question,
Shri Ne'slohithadasan—absent,

= wegEw wfean A
Tl qen #1 W g Al
formm

MR. SPEAKER : Pleasc sit down;
ou have missed the bus. Next question
hri G S Reddy—absent. Shrimati

Geeta Mukherjee.

N gEmAree wfeat @ weaw
afsg 1 3 g =m AN

MR. SPEAKER :T have gone too far,

! gaomw wfewt ;0 @
T Q& N qeT ¢ )

MR. SPEAKER : No, please sit down.
I have gone to the third question.

Scheme by the Indian
Council of Research for
Medical care of people

I#249. SHRIMATI GEETA MUKHER]I 3
SHRI G. S. REDDY :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Indian Council of
Medical Research has prepared a scheme
for medical care of the people by the year
2000;

(b) if so, details thereof;

(c) whether Government have aceept-
ed scheme ; and

(d) if so, when it will be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE : (SHRI NIHAR
GRANJAN LASKAR): ﬂy(a A m
Cmmgil of Me::Pcal Research and the
Indian Council of Social Science
Rescarch (I.CS.S.R. ). This .m
has presented its Report entitled *
for All : An Alternative Strategy”,
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(b) A summary of the recommenda-
tions of the Study Group is placed on the
Table of the Sabha.

. (€) and (d)). The main recommenda-
tions pertaining to health sector are
sought to be implemented in a phased
manner through respective five year
plans,

Summary of the Recommendations of the
Report of the Study Group set up jointly by
I1CMR. and 1.CS.S.R. on health
Jor all : an alternative strategy :

1. The objective of the national health
Eshcy should be to provide health for all
)y 2000 A.D. This implies the provi-
sion of a good and adequate health care
system for all citizens, and especially for
mﬁg:lichildrmnndthepoormd
under-privi grou It also implies
8 drastic remion inp‘:.he total mort‘:lity
and morbidity and bringing down the
infant mortality from 120 to 60 or less and
overall death rate from 15 to g.

2. To achieve this goal a major pro-
gramme for the health care services is
necessary but not sufficient. Health is a
function, not only of medical care, but
of the overall integrated development of
society—cultural, economic, cducational ,
social and political. Therefore the three
programmes of :— (i) integrated overall
development including family planning;
(ii) improvement in nutrition environ-
ment and health education ; and (iii)
the provision of adequate health care
services will have to be pursued during the
next two decades.

3. Integrated development
programme

ing th:o m::l‘uld (workin) on reasonable
wages to every adult; (iii) improvement in
the status of womea; (iv) adult educa-
tion with emphasis on health education
and vocati skills;  (v) universal
elementary edueation for all children by
1991; (Vi) Welfare of Scheduled Castes
and Scheduled Tribes; (vii) creatdon of
a democratic decentralised and particc
patory form of Government;  (viii)

4 To establish a National Population

ission by an Act of Parliament to

mulate and implement an overall popu-

lation with the objective to

reduce the N.R.R. from 1.67 to 1.000
and the birth rate from 33 to 21.

& 5. To nchicc\lre improvement ofofnft;;ré:
on through adequate production
reductjon in post-harvest losses, proper
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.

ion of storage and distribution
and increasing the purchasing opowa- of
the poor through generation of employ-
ment and organising food for work pro-
grammes. Special programmes should be
developed  for nutritional  disorders
like iron deficiency and anemia or
vitamin A and iodine deficiencies. In
addition supplementary feeding progra-
mmes should be organised for carefully
identified target groups at risk.

6. Special drinking water supply should
be provided to all urban and rural arcas.
Good sewage disposal system should be
established in all urban areas where,
simultaneously, a massive programme of
proper  collection and disposal of solid
wastes and their conversion into compost
will have to be developed. Similarly,
an intensive programme of improving
sanitation should be dev in the
rural areas. Urgent steps have to be taken
to prevent water and air  pollution, to-
control the ill effects of industrialisation.

7. Health education should become an
integral part of all general education and
an essential component of all health care.

8. The existing exotic, top-down, clite
oriented, urban-biased, centralised and,
bureaucratic  system which over
emphasises the curative aspects should be-
replaced by the alternate model of heatlh
care services. This alternate  modef
is strongly rooted in the community,
provides adequate, efficient and equita
referral services, integrates promotive,
preventive and curative aspects.

. M.C.H. services should be expandod
an% improved, The dais should 'be trained
and fully utilised. Health education of the
mothers should be an important componeat
of M.C.H. Services.

10. The objective should be to eradicate
or atleast effectively control diarrhoeal
diseases, tetanus, diphtheria, hydrophobia,
poliomyolitis, is, guinea-worm,
malaria, flariasis and leprosy.

11. A new category of personnel, the
Community Heslth Volunteers, should bes
introduced to form the main bridge bet-
¥§en :eo mmunitymd the uavu::_‘

here adequate arrangement for
:hne Mﬁnmofinhdthm educad'uon Tl;i

_categories personnel. 3
Government should establish, under an
Act of Parliament, a Medical and Heald¥
Education Commission. - e

12. There is need for a clear eut drug:
policy and a National Drug Agency to
implement it. T S

13. Resesrch of social aspects of medicine’
and especially on the economics of health
should be promoted. !
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q.'mmadcuﬂ:; SmeGovemdd;
meuts, in view the powess

ted to the Jocal bodies at the district
ad and below, sheuld be rewdefined.
Vohintary organisations should receive
encoersgement and aid.

15. The total investment in health ser-
wvices should be subsiantially raised and
thealth expenditure should be raised by 8
mr? per cent per year, at constant prices,
and reach about 6 per cent of G.N.P. by
2000 A.D.

16. Time is not ripe for the creation of
a National Health Service and the issue

‘may be examined in due course.

17. For its success the suggested pro-
gramme would depend on our ca;acity
to create a mass movement and the ranks
©. millions of young men and women to
work for it.

SHRIMATI GEETA MUKHERJEE :
In view of the fact that the study group had
stated that the * existing exotic, top-down-
elite  oriented, urban-biased, centra-
lised and bureaucratic system’ over-
.emphasised curative aspects’ and has
<alled for overall change and has parti-
cularly recommended the adoption of
a national health policy on new, strategic
‘lines, will the Health Minister let us know
whether the Government are planning
for a suitable national health policy. and

®)....

MR. SPEAKER : You are not put-
dng a cuestion in writing: in oral sup-
plementaries you can ask only one question.
1 will give you a second opportunity for
supplementary.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): The hon. Member
should know ....

DR. SUBRAMANIAM SWAMY
Why ?

SHRI B. SHANKARANAND: Because
she has asked the gquestion. The study
-group was jointly sponsored by the Indian
Council of Medical Research and the
Tedian Council of Social Science Re-
scarch; it was not appointed by the Gov-
ermmment . They have given many re-
commendations to the government. We
had them barely 2 month ago, formally.
The Government are examining the various
recommendations. We can only say
that the rain recommendations as far as
the health sector is concerned—because
th.y have recommended so many things
not concerned with the health ministry
also—all these recommendeations are
under consideration of the government
and we will take necessary steps to im-
plement them.

. MR. SPEAKER : Has not s Member
the right, Dr. Swami, the right not to

SHRIMATI GEETA MUKHERJEE:
I have pot claimed that right.

DR. SUBRAMANIAM SWAMY : The
Communists arc generally poorly informed.

SHRIMATI GEETA MUKHERJEE :
You should expunge his observations.
In view of the fact that government is
considering various recommendations, will
the Minister let us know, since the curative
aspect has been particularly emphasised,
the plan of the government at least to
give potable drinking water to the villages.
By which time they propose doing that ?

SHRI B. SHANKARANAND : I can
only say that Government is very much
concerned with  the promotive and
preventive aspect of the health program-
mes. As far as we are concerned we will
sce that all the programmes regarding
promotive and preventive aspects wi

have the highest priority, as far as health
is concerned.

SHRIMATI GEETA MUKHERJEE:
About potable water ?

SHRI B. SHANKARANAND : That
comes under preventive and promotive
aspect.

SHRI KRISHNA CHANDRA HAL-
DER : The hon. Minister is consider-
ing the recommendations of the Indian
Council of Medical Research.
In the rural areas there is shortage of
doctors in the rural health centres and
rural health care is practically neglected.
Is the government thinking of introduc-
ing diploma course so that rural students
could take that diploma course ? If you
introduce the diploma course, the rural
health centres will get doctors. Is
the government thinking of introdu-
cing diploma course in our country?

SHRI NIHAR RANJAN LASKAR :
As a Nation we have Committed ourselves
to achieve health for all, at least the basic
health needs for our population by 2000
AD. In this regard we are now
changing our emphasis from Curative to
the Preventive aspect of health; the
whole of our emphasis is on the care aspect.
of it. Over 70 per cent of our expendi-
ture will go to the rural area. About the
second part, we are not in favour of this
proposal.

SHRI HARINATH MISHRA : Are
the government aware that during the
last days of his life, the Father of our
nation clearly declared that physical
1 were an  answer to the existence
of moral lepers in the society. And yet,
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR1 NIHAR
RANJAN LASKAR ) : (a) No, Sir.

(b) and (c) : Do not arise,
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SHRI NIHAR RANJAN LASKAR
About the research in cancer in the Ayur-
vedic, Unani and other Indian system of
medicine, government do not have any
spccific programme. However, there is a
separate Cancer Research Unit under
the CG.G.R.A.S. to conduct research.
This much I can say. About the later
part of the Question, he may put a
scparate Question. (Interruption),

TWF T A AT T AT FAT FT

SHRI NIHAR RANJAN LASKAR
Even theugh it does not come under this
Question, I can inform the hon. member
that in the Allopathic system of the
medicine we have already got three
Regional Cancer Research Institute, the
Chittaranjan  Cancer Research Centre,
Calcutta, Institute of Rotary Cancer
Council and the All India Institute of
Medical Sciences. Besides these, in the
Sixth Five Year Plan the Government s
proposing to have six—another six—Re-
eional Research Cancer centres,

SHRI R. L. BHATIA : Sir, a large
number of people are dying due to cancer
and this disease is taking more and more
lives every year. May I know from the
hon. Minister—Because there are diffe-
rent sections in  his Department, Allo-
pathic, Homoeopathy and Ayurvedic,—~
and all are doing research intoit—whether
he is contemplating to coardinate all
these sections so that a cure can be found
to this great killer discase,

2
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SHRI NIHAR RANJAN LASKAR :
I Would state that there is no such pro-
gramme on our hands. I have already
stated that there are two Units in Madras.
We are giving some asistance to thesc
uwpit through the Council to develop
canocer research,

(Interruptions)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : S8ir, it is a fact that
there arc difierent central rescarch
councils for  Ayunieda, Siddha,
Homoeopathy, Unami and they are a
doing research work in their own respe-
ctive fields. I can understand the
Member‘s concern regarding the coordi-
metion between different councils  and
it is quite desirable,

DR. KRUPASINDHU BHOI : This
cancer disease is causcd by carcinogen and
this carcinogen is unknown to the world
yet. India is famous for Ayurvedic and
Homoecpathic medicines and there is no
dearth of talentin India in the Allopathic
ficld also. But stil]l the Government of
India and the State Governments are
behind  the international standards
in heaith field, May I request the hon.
Minister to give more importance to a
Avurveda and Homoeopathy, in which
India is leading, so far as investigation
and detailed research is concerned ?

SHRI B. SHANKARANAND : The
request of the hon, mcmber will be  well
considered.
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27
SHRI NIHAR RANJAN LASKAR :

This is a suggestion which we will look
into,

Construction of Primary Health
Centre in Orissa.

®252. SHRI A.C. DAS: Will the
Minister of HEALTH AND FAMILY
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WELFARE be pleased to lay a statement
showing :

(a) whether Government have any

for the construction of some

imary Health Centres in  Orisa

under the Minimum Needs Programme
for the year 1980-81 ;

(b) if so, the number of Primary Health
Centres proposed to be opened and the

names of Primary Health Centres
to be upgraded in 1980-81 in Jaipur sub-
division under this scheme; and | ' | gg

(c) the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR-
RANJAN LASKAR ): (a) No. Sir.

(b) and (c) : Do notarise.
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SHRI NIHAR RANJAN LASKAR :
Part (a) of the question is specifically for
the year 1980-81 and we have said,
there is no such proposal. But in the
sixth five year plan, specifically we have
suggested 10 PHCs for the tribal areas.
This was never done before.
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SHRI NIHAR RANJAN LASKAR :
I have mentioned, in case of Orissa State
the proposal in sixth plan is for 10 PHCs
for the tribal arecas, and 10 PHCs in
non-tribal  arcas.  The State Govern-
ments will select the areas ; itis not for the
Centre,

SHRI CHINTAMANI PANIGR AHI:
‘The Minister said for 1980-81, therc is no
acheme for having primary health centres
in Orissa. I think this is a matter which
perhaps the Minister should look into.
I» 1985-81 even the State Government is
opening so many primary health centres,
You say, there is no scheme. 1 would
like to know whether there has been any
suggestion from the Orissa Government
that because of these difficulties in
Orisa, whether in the subsequent years
mare and more primary health centres
arc going to the opened in different areas
to cater to the necds of the village peaple
on the basis of 2000 pecople and whether
they will modify the principle for
opening primary health centres ?

SHRI NIHAR RANJAN LASKAR :
11 1980-81, there is no such proposal.
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MR.SPEAK&R:II : the same
uestion repeated over and over again.
reply is the same.

Railway area of Kheragpur

255. SHRI SATYAGOPAL MISRA:
Wﬂ? the Minister of RAILWAYS be
pleased to state:

(a) whether Government have taken
steps for the development of Railway
area of Kharagpur (S.E. Railways);

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIF): (a) and (b)
A Statement is laid on the Table of the
Lok Sabha.

Statement
(a) Yes Sir.

(b) The Railway area at Kharagpur
has got the nccessary infra structure which
includes a well developed colony with
13,274 units of residential quarters with
water and electric supply, net-work of
roads, markets, hospital and educational
facilities (the latter comprising 29 Railway
managed and 35 non-Railway schools).
378 new units of quarters were added
during last 10 years. In addition, 56
new quarters arec presently under cons-
truction and the provision of following
facilities is under consideration:

(1) Augmentation of water supply and
replacement of the old water pipe-
lines.

(2) Provision of water taps in 8oo
quarters.

(3) Provision of fans in 1000 quarters.
(4) Construction of new quarters.

(5) Provision of Central School and
faciliies for college education.
Augmentation of school facilities.

(6) Improvement of drainage.
(7) Development of new markets.
(8) Improvement to 185 quarters.

It may be added that improvement/
augmentation of housing and development
of other facilities in various railway
colonies (including Kharagpur), as also
their upkeep and maintenance is a conti-
nuing process. These will thus continue
to be augmented, improved and developed
taking into account the availability of
funds and needs of various stations.

SHRI SATYAGOPAL MISRA: The
drainage system of Khargpur railway
area is not up to the mark. The same is
the condition with the public road system.
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1 think that there should be some coor-
dination between the railway authorities
and the local municipal authorities to

i and blic road system in
m lm,p“beause the first
of the in and also of the public
will be completed by the railway autho-
rities and the later part will be completed
by the municipal authoritics. My question
1s whether the Central Government will
consult the local municipal authorities
to have a comprehensive drainage system
and public road system in the Kharagpur
railway acea ?

SHRI C. K. JAFFER SHARIEF:
Kharagpur is a railway colony. The
whole property in Kharagpur railway
colony more or less belongs to railway.
1 had personally visited the area myself.
We had discussions both with the
railway officials and municipality officials
together. We have suggested that there
should be a comprehensive scheme to meet
the requirements of the area and res-
ponsibility should be fixed as to what the
railwas can 'ook a‘ter and what the mu-
njcipal authorities can take over, main-
ta'n and look after. I think they are at it.

SHRI SATYAGOPAL MISRA:
A large number of railwaymen have to use
Telugu language. I want to know whether
there is any proposal under the consi-
deration of the Government to establish
Telegu as the medium ?

SHRI C. K. JAFFER SHARIEF:
There is alreadv a school existing with
Telugu language and it is doing well.

Confidential Report of Australiam
High Commissioner

+
*256. SHRI CHITTA BASU
SHRI RASHEED MASOOD:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether in a recent despatch ap-
pearing in the Australian newspapers,
the Australian High Commissioner in
India made certain remarks about the
functioning of the Government stating that
a military type of Government is talked
about in certain quarters; and

(b) if so, details thereof and reaction of
the Government with regard thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) An Australian daily “The Age”
published an article by one free lance
Journalist—Laurie Oakes—on l\ovcmbc;
6, 1980, citing excerpts from the despatc
(wlnch was apparently leaked ta Mr.

Qakes) sent by the Australian  Hligh
Commissioner in New Delni—Mr, Gorden
Noel Upton—to his Forcign Office on
October 3, 1980, wherein Mr. Upton is
alleged to have made critical comments
on the performance of the Prime Minister
since she assumed office and dlu&i to
the possibility of a military takespwer

ltnusualfordnplomtoscndnhum
ments to their Governments on the si-
tuation prevailing in the country to which
they are accredited and these asscss-
ments are trecated as confidential. The
Indian High Commissioner in Canberra
has been 1n touch with the Australian
Foreign Office  officials. He had also
written a letter to the Editor of “The
Age” to show that the assessment attri-
buted to Mr. Upton was far from correct.

On the 17th November, 1980, the
Ministry of External Affairs in New Dclhi
were informed by the Department of
Foreign Affairs in Canberra that the
Australian Government  attached the
greatest importance to the relations between
India and Australia, and that they were
concerned over recent  developments,
They have since issued an official press
release expressing their deep regrets for
the embarrassinent this article had caused
in particular to the Prime Minister of
India. The Press Release said that the
High Commissioner had made clear his
constructive concern about the problems
facing India, as he saw them and his
desire to see rclations between Australia
and India continue to develop in a positive
way. They said it was the journalist
who while commenting on the stolen
report had alleged that the Australian
High Commissioner held Mrs. Gandhi
“in low esteem” or *‘had a lack of respect
for her”. In view of the above circums-
tances, Government do not feel any
further action is called for.

SHRI CHITTA BASU: It is clear
from the reply of the Minister that such
assessments have been made by the Aus-
tralian diplomat. The reply says:

“The Indian High Commissioner in
Canberra has been in touch with
the Australjan Foreign Office
oflicials. He had also written a
letter to the Editor of ‘The Age’
to show that the assessment attri-
buted to Mr. Upton was far from
correct.”

May 1 know from the hon. Minister what
other steps have been taken by our Ex-
tcmal Affairs Ministry to inform the

Fublic about the real political
sntuauon our country? Does it not
signify that our External Affairs Ministry’s
Publicity Deparument is not working
satisfactorily abroad?
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SHRI P. V. NARASIMHA RAO :
It bas nothing to do with the question.
The question is in regard to an alleged
report sent by the High Commissioner.
Our High Commisioner asked the Aus-
tralian ign Office and they said: “Yes,
it &s lntx‘e.' Onlyd:'or httll:h r!xrmwd
urpose, he got in touch with their Foreign
gﬂio& Soguthenempapermwhid:
this was published is concerned, he sent a
rejoinder saying that the content of the
despatch attributed to the  Australian
High Commissioner, was wrong. Our
High Commissioner gave his version.

In regard to the general publicity which
our Missions do abroad on matters con-
nected with the Indian Government and
its policies and programmes, I have a
lot of material with me. Many of our
Missions bring out their own publications.
1 can tell the hon. Members all the de-
tails. In fact, in the Consultative Com-
mittee, I have given all these details. If
the Mcembers want, I can place all those
things, the names of the journals, etc. on
the Table of the House.

DR. SUBRAMANIAM SWAMY:
Please record it that we want it.

SHRI CHITTA BASU: Is it a fact
that the way the Government of India
is functioning today, the growing infight
within the ruling party, the non-fulfilment
of the promises made and the consolidation
of power........ (Interruptions)

MR. SPEAKER: No, you cannot ask
a question which does not pertain to this
question.

SHRI CHITTA BASU: Let me frame
the question. You cannot anticipate the
question.

MR. SPEAKER: I am not anticipating.
1 am referring to what you are saying.

SHRI CHITTA BASU: You please
listen to the actual formulation of the
question and then you decide whether
it is pertinent or germane to the question
or not. My grouse against you is that
before I cou'd complete the formulation
of my question, you start objecting......
(Interruptions) May I know whether it is
a fact that the way the Government is
functioning today, with the growing in-
fighting within the ruling party....

MR. SPEAKER: How is it concerned
with the question ?

SHRI CHITTA BASU : Because of the
non-fulfilment of promises and the conso-
lidation of power by repressive measures
and the general deterioration of the law
and order situation, which may create. .
(Intervuptions) It may create an impres-
sion in the minds of the foriegn dignitaries.

DECEMBER 4, 1980
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MR. SPEAKER : That is a hypothetical
question.

SHRI CHITTA BASU : If that is so,
what corrective measures the Govern-
ment is taking ?

MR. SPEAKER: Not allowed. This
question does not arisc out of the main
question.

SHRI CHITTA BASU : Mr. Uptoa
made an assessment and it was Mr.
Upton’s right to communicate it to his
Government. My apprehension is that
the cther diplomats in India can have
the same impression, unless the govern-
;ncm is functioning effectively; is it not a
act.

MR. SPEAKER : Not allowed.

SHRI CHITTA BASU : How do you
say this question does not arise out of the
main question ? If you say that, then I
am satisfied. I want your ruling as to
how you have come to this conclusion
that this question does not arise out of the
main question.

MR. SPEAKER: Not allowed.
SHRI CHITTA BASU: Is that the

only remark that vou have to make ?

DR. SUBRAMANIAM SWAMY:
The entire controversy is about what the
Minister has described as an allusion to
military take over in this country. I do
not know what the exact words are,
because he said “alluding’. I want the
Minister to inferm me exactly what the
High Commissioner said.

My view is that the whole matter could
have been taken up with quiet diplomacy.
It is the spokesman of the Ministry of Ex-
ternal Affairs who brought it to the
notice of the Indian press that such a
report has been published in an obscure
newspaper and then it was published in
our country, and that has led to this con-
troversy. Would it not have been more
opportune, better, to have taken it up
quietly with the Australian Government,
if you consider Indo-Australian relations
are of paramount importance, and get its
regreat, rather than this procedure of in-
forming the Indian press through the
spokesman of the External Affairs Mi-
nistry ?

SHRI P. V. NARASIMHA RAQ:
About the first part of the question.
Mr. Upton said :

“In the absence of an effective alter-
native to Mrs. Indira Gandhi®.

It so happens that he has not spared
anyone.
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DR. SUERAMANIAM SWAMY: It

is a stupid comment,

SHRI P. V. NARASIMHA RAO_:
It says: .

“In the absence ofan effective
alternative to Mrs. Gandhi, the
prospect of military take over
was being openly aired in some
quarters, although he (Mr. Upton
himself) felt that the present gene-
ration of army leadership is strongly
opposed toit. It wasin this con-
text that Mr. Upton ventured the
opinion that it (namely, military
take over) cannot be ruled out
in the long run.”,

This is how he put it. I donot have to
make any comment on that,

Coming to the second part, it so happens
that this was taken up as quictly as the
hon. Member suggests; nothirg less quiet
than what he has suggested. Our High
Commissioner quietly went to the Foreign
Office, he quietly asked them whether this
is correct, ... because it was obviously on
the basis of a leaks—a leak could be right,
a leak could be wrong. Thercfore, it was
not proper for him or it would not have
been proper for him, to do anything
before he checked the veracity of what
appeared in the paper.  He was told that
it was ccrrect. Then, he equally quietly
wrote a letter to the paper wherein he
refuted whatever was contuined in the
earlier report.  Here itis quite possible
that our spokesman  was asked by some
pressman  and therefore, he could not
have suppressed it. There is no question
of his going out of the way. Even other-
wise, it is necessary to clarify matters
when such a thing has appeared and has
become the subject matter of controversy
I may also add in this connection that
all this came out as result of a local
controversy in Australia. We neced not
go into that, but I can assure the House
that the reports in regard to the contro-
versy have also appeared in the newspapers.
Therefore, it was notsomuch a direct
leakage or a direct report bzsed on the
report of their High Commissicncr, but
it also had some other overtones of a con-
troversy within that country. Therefore,
in this contextit was not wrong on the
part of our spokesman to have referred to
it because there was nothing to suppress
in it.

PROF." K. K. TEWARY : I would
like to know from the hon. Minister
whether it is a fact that following the
publication of this so-called leakage, Mr.
Atal Bihari Vajpayee, an hon. Member ot
this House, came out in open support of
the agsessment of the report sent by the
Australian High Commissioner here in

India. Is it a fact that scme foreign ra-
tionals in India are in collusion with gome
reactionary and fascist elements in the
country and they are engaged in desta-
bilisation. . ..

(Interruptions)
MR. SPEAKER : No. It is sll right,

' PROF. K. K. TEWARY : Sir, | the
Minister has to reply to this.

SHRI P. V. NARASIMHA RAO
In regard to Mr. Vajpayee’s statement,
I have nothing tosay. He has agreed
with what all Mr. Upton has said. So,
any one could draw his own conclusions.
I have nothing to add.;

PROF. K. K. TEWARY : Mr. Speaker,
Sir, I would like to know whether itis a
fact that Mr. Vajpayee issued a statement
in support of that assessment.

MR. SPEAKLR : Mr. Tcwary, he has
already replicd.

SHRIP. V. NARASIMHA RAO :
I said that Mr. Vajpayee has agreed with
the contents of the report, naturally with
all the contents of the repert. It s for
anyone to draw the  cenclusions.

SHRI CHANDRAJIT YADAV
Anyhow, it is 2 matter of satisfaction that
the Australian Goverrnmuant has (apressod
its regret, and I think the Minister was
also right to say that wuy accredited dip-
lomat is within his right to serd his ¢ ssese-
ment. But the scrious matwer is, how
this report hzg got lezhed cut thore, hiew
the report of the diplimat  lezked out.
How was it possible 2 Did the Govern-
ment take up this matter with the Avs-
tralian Goverrment to fimd out whether
they will make any inquiry «s to whe ther
there was any deliberate aftcmpt ¢n the
part of anybody in the Foreign Minisuy
of Australiatoleak cut this repert pur-
posefully to damige the image of Indiz?

Ancther thing is, I sm sorry that  the
Minister hes  szid, after reading out thet
portion frocm zssessment: ‘I have no com-
ment to make®, I want to say that India
1aving a very long tradition of naticnal
movement where people have been fully
involved at all stages, I can say that Indian
democracy in spite of all difficulties, is
taking strong rcots znd thercfore, there
is no danger or any kind of military rule,
The Minister should not say that he has
no observaticn to make on this.

SHRI P.V. NARASIMHA RAO: 1
m sorry this has been misinterpreted.
I was not on the point of answering Mr,
Upton. I only said within quotes what
he has written because the hon. Menker
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[Shri P. V. Narasimha Rao]

wanted to know what was written on that
particular matter. T have just said what
was written within quotes. Ifit is a ques-
tion of answering him, I can certainly
answer point by point. I need not to do
it because my High Commissioner has
already done it.

SHRI CHANDRAJIT YADAV :
The High Commissioner has done it,
but you are replying to questions in the
highest forum of the nation. You should
also say if there is any foundation.

SHRI P. V. NARASIMHA RAO :
If it i« a question of commenting
on what Mr. Upton said, I refute
everything that he has said because
cverything is based on mis-information,
miscalculation and wrong asesment.
That is, of course, there, but the point is
that the question is ahout something
clse. So, I confine myself to answering
the point that was asked and nothing
more.

S$» far as e other point raissd by the
hon. Member is concerned, on this very
question our High C)mmissioner, quietly
again, mide enquiries and he was told
citegorically that it was not a deliberate
leak, and that their Foreign Oflice was not
responsible for this,
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SHRI NIREN GHOSH : You said
that the Australian Government have
stated that it was not a deliberate leak,
that on enquiry you were told so. Are
you satisfied with this reply ? How can
it be ? Has the Australian Government
conducted any enquiry into this ?

DECEMBER 4, P®
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MR, SPEAKER : He has slrendy
replied,
SHRI NIREN GHOSH : D) you think

that in this vast mlti-national country,
there can be a m'litary takeover ?

MR.SPEAKER : Hehas already replied
to that question,

f&F the majority of the Indian people have

voted for Mrs. Gandhi and have got
faith in her,

(sarata)
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the majority of the Indian people have
voted for Mrs. Gandhi and have got faith
in her.

 (o0®)

& ol -2 cag dlelae g
SBuer S ajled e gl
et 2y 55 A S DItk
Rl o e gee Dl
Sy od S p Uala Wia,
u.m.»w delae S St o yln
R I it
Wt Ve a-lilos | iy (yee
¥ 33 b U oS Unby) ] S
[(w*-zrb’) -bda pan b S

A -‘. 5 SPEAKER : cht qucmon

twd ulgfrow w1 swiun

*258 Wigm Wy W
W At g T W FOoHT o

(%) = ™3 whuf@Ew, 1980
¥ WTHE-IE WET 1 ) qE-
T ¥

(=) afz g, @ w1 SE*T A
i fear mr g ; W

(1) TR W g § v
FA 4 W F@ w1 fawe q ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-.
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b) The Indian Railways
Act is being revised with a view tobnngmg
itin line with the present day circums-
tances.

(c) The Draft Railways Billfor amen-
ding the existing Indian Railways Act
will be introduced in Parliament as soon
as the review is completed.

! gEe ¥ L
wiww, & e ferare ¥ frg
g | § | TR WA AT
% w1 € f§ The Indian Railways
Act is being revised with a view

to bringing itinline with the present day
circumstances.’
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THE MINISTER OF RAILWAYS
(at ¥FrT «iz . wemm  wPRW
B9 qgx & @ s ¥ w7 @ @
f& zfrema W|F ww, 1890
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-
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(i) to make tiie provisions more rational
and intelligible:

(ii) to make changes—which have
become necessary in the light of
changed situations and policies;

(iii) to remove the diffizulties caused by
judicial decisions;

(iv) to d~let= such portions as have
bscome obsolete or redundant;

(v) to slmohfy and speed up procedures
wherever possible; and

(vi) to bring about wherever necessary,
substantial changes as would facis
litate a more cfficient working of
the Railways.

WAE A | ¥R\
g & F a7 fF 97 wRa @™
g7, I IR BT AT TR § TN
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WRITTEN _ANSWERS TO QUES-
TION.

Provision of Wagons to Sewth
Eastern Railways

*245 SHRI HARIHAR SOREN:
Will the Minister of RAILWAYS be
pleased tostate:

(a) whether his Ministry has a proposal
to augment its wagons ficet by an addi-
tional 11,500 by March, 1981;

(b) whether there is any proposal to
provide some more wagons to the South
Eastern Railway, particularly to Banspani
Railway siding to expedite thec move-
ment of iron ore, manganese and other
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minerals which have zccumulated ina
huge quantity there; and

(c) by which month or date such
proposal is likely to be implemented ?

THE MINISTER OF RAILWAYS
{(SHRI KEDAR PANDAY): (a)
The Final Budget for 1080-81
provides for acquisition of 14.000 wugons
in terins of four-wheelers during the year.

(b) and (c). At present the target hol-
ding of wagons allocated to the S.E. Rail-
way is 92937 wagons in terms of four-
wheelers in order to enzble the Railway
to meet its freight commitments including
movement of iron ore, mangances ore and
other mineral¢ from Banspari. With the
increase in the wagons fleet, wagons will
also be allotted to the S.E. Railwzy taking
into account its requirements and that of
the other Zonal Railways. Loadirg ofiron
ore from Banspani in the current financial
year has been satisfactory. On an average
loading of iron ore has been 794 wagons
per day against indents placed for 629
wagons per day. As regards Manganese
ore, 5200 wagons (4-wheelers) were loaded
from April to October, 1980 and at the
end of October, 1980 only 400 indents were
ceutstanding.

ARAA ATHAFE Sg FqT-3
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Rehabilitation of Indians Repatria-
ted from lran and Iraq

*248. SHRI A. NEELALOHITHADA-
SAN Will the Minister of EXTERNAL
AFFAIRS be pleated to state:

(a) how many Indians had to return
from the Middle East due to the Iran-Iraq
war till the gist October,1980;

(b) whether Government are having
any plan torehabilitate themin India; and

(c) if so, whether Government propose
to chalk out aplan for the same?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V, NARASIMHA
RAO): (a) Approximately 10,000 Indians
are reported to have returned to India till
gist October, 1980. .

{b) and (c). The bulk of these people
are personnel cither of various Indian
enterprises belonging both to the private
and public sectors or to foreign construc-
tion companies. Most of them expect that
they would be returning to their jobs
afecr hostilitics are terminated.
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Repatriation of Indiase frem Sri
Lanka

»

. SHRI K. RAMAMURTHY:
WIl e Minister ofEXTBRN‘\L AFFA[-
RS be pl:ucd to state:

(a) wbcther it is a fact that the thous-

and of people of Indian originin Sri Lanka

denicd repatriation of their

r ul share of savings by the employers

and alto by the Banks of Sr: Lanka, whach:

has stood in the wayofthrucnmmgba.ck
to India; and

(b) ifso, the action taken by Government
to help them in getting their savings and
assests before repatriation te India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). People awaiting re-
patriation to India are often held up in
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of their providzat fund, grataity, ctc.
Governmeat have taken up this matter
through our High Conrmissionin Colombo
with the Sri Lanka authorities, who have
assured us of suitable action in this regard.

At the time of their repatriation, Indian
citizens arc allowed 1o transfer upto Sri
Lanka Rs. 75,000/-. The  Goverame:t
of Sri Laaka adds 65% to the value of
transferable  assests in calculating their
value in terms of Indian Rupees. Assests in
excess of this figurc of Sri Lanka Rs.
75,000/-, which cannot be trapsferred out
of Sri Lanka at the time of departure, are
placed 1n blocked accounts in banks there,
In such eases where the Sri Lanka Ex-
change Gontral authoritics have not per-
mitted the transfer of the claimed asscts
in entirety, th- High Commission takes up-
the matter with the relevant authoritics
to assist repatriates in having all their
funds tranderred from these blocked
accounts. In 1978 the Government of S:i
Lanka permitted sums up-to Sri Lanka
Rs. 1,00,000 to be repatriated to India
from individual blocked accounts. It
was announced by the Central Bank of
Ceylon thatremittances upto a mwximun

cgx‘i Lanka Rupees 1 lakh from such
blocked accounts would be permitted to
be transferred by authorised dealers with-
out prior approval of the Gentral Bank,
The High Conmission inform~ all the
blocked accounts holders now in India
whose names and particulars were availa-
ble with them, of this concession. The
3 Indian banks where a majority of
the blocked accounts are held were also
asked to inform the account holders in
India of the Sri Lanka Government'’s
decision.

Trains canoelled in Palghat Division

7. SHRL V. S, VIJAYARAGHA-
VAN ‘Will the Minister of'RAILWAYS"
be pleased to state:-

(a) whether'it is a fact that, there is
frequent and unscheduled cancellation of -
trains in Palghat division which causes-
a lot of inconvenicnee to the trav:lha;
public;

(b) the number of traxns cancelled
during the last one year and how many-
have been restored; and

" (c) the steps taken torcmeéy tkcsmu»
tion?

THE MINISTER OF STATE IN THE.
MINISTRY OF RAILWAYS (SHRY
C. K. JAFFER SHARIRF) = (a) Dwing
the last one year Southern.
Railway including Palghat. dmsxon some
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pamenger trains had to be cancelied from
time to time duc to temporary
of coal and cther operational reasons.

. (b) The number of passenger trains
cancelled on Palghat division during
the period November, 1979 to October,
1980 far shortage of coal and other reasons
varied from day to day, the maximum
number being 29 on one day. 18 trains
stood cancelled as on 29-11-1980,

(c) Stocks have since been built up on
the Souathcra  Reoilway. The railway is
having about 4 days’stock as on 30-11-1980.

Sub-standard spares purchased by
D.T.C.

¢259. SHRI R. Y. GHORPADE: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to lay a statement
showing:

(a) the total amount ofspares pur-
chased for DTC during the year 1977-78,
1978-79 and 1979-80 and what is the
amount spenton defective and sub-standard
spares for each of those years;

(bL how many DTC buses broke down
and how many were taken off the roads
during these three years and what amount
of revenue was lost by DTC due to de-
fective spares; and

(c) whether any enquiry has been
conducted to fird out the quality of
spares and to take preventive steps and if
so, the nature thereof ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) The total amount of gpares
purchased for the DTC during the past
three years was as per the details given
below»—

1977-78 - Rs. 354" 72 lakhs
1978-79 Rs. 330° 73 lakhs
1979-80 Rs. 381- 45 lakhs

Based on the performance of such ma-
terials, the estimzted cost of material
which failed prematurely is given below: —

1977-78 Rs. 3- 11 lakhs

1978-79 Rs. 3- 65 lakhs

1979-80 Rs. 5- 65 lakhs
(b) No separate records have
been maintained in the DTC to show the
number of brecakdowns as well as the
number of buges taken off the roads during
these three years on account of use of sub-
standard materials. Consequently, it is

2717 LS—2.
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not ible to asscss the revenue lost
the lgTG on this account. b

(c) Departmental Ingpection Study of
the failure of buses revealed that in sch
cases there were premature failures of
component’s because of low quality.
These components were oil seals, bearings,
fan felts, clutch plates and clutch comgo-
nentsetc.  ‘To have a check on the quality
of material, a system of getting random
samples checkedin a laboratory from
the supplies received frcm the manufac-
turers/suppliers has bcen introduced.
In case, these samples are not found, as
per the specifications laid down by the
chassis manufacturers/Association of State
Road Tr. rt Undertakings, further
purchases of such materials are stopped.
Initial inspection of the material has also
been made more rigid to avoid any chance
of acceptance of low quality materials.
Emphasis is also being given to purchase
the material 0 reputed make from the
reliable sorces only.

Second General Cargo Berth at
Port

260. SHRI LAKSHMAN MALLICK;
SHRI K. PRADHANI

Will the Minister of SHIPPING AND
TRANSPORT be plcased to refer to the
reply given to Unstarred Question No.
391 on 13th March, 1980 regarding Se-
cond General Cargo Berth at Pradip and
state:

(a) whether itisa fact that the cons-
truction of the second general cargo berth
at Paradip Porthas been postponed due
to shortage of certain construction ma-
terials;

(b) if so, the materials which are not
available, and the steps taken by Go-
vernment to procure the required ma-
terials; and

(c) whether the target date of comple-
tion by 1982 and cost of construction will
further be postopned due to this delay
in construction ?

THE MINISTER OF SHIPPING
AND TRASNPORT (SHRI VEEREN.
DRA PATIL) : (a) and (b). No, Sir, The
work is in progress. ver, there is
a slight set-back in the progress of cons-
truction work due to shortage in steel
and quality cement. Every effoet is being.
made to procure above construction
materials,

(¢) No, Sir.
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D.T.C. to emgage more private buses
261. SHRI M. RAM GOPAL
REDDY :
SHRI K. A. RAJAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether despite the rccommenda-
tions of two experts groups to the contrary
Delhi Transport Corporation plans to
engage more private buses; and

(b}xif 80, the reasons therefore and the
number of buses being engaged ?

THE MINISTER . [OF SHIP-
PING AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a)
and (b). The Enquiry Committee set up
in 1977 and headed by Shri Shyam Charan
Gupta, as also the Tata Consultancy
Services, in their reports recommended,
amongst other things, the removal of P.O.
buses through a phased programme.
Immediate or, abrupt displacement has
not been recommended. The number
of P.O. buses as of today arc 551 and is
proposed to be increased by 250 out of
which 50 will be for replacement of existing
old P.g. buses within the over all ceiling
of 1000 approved by the Government.

D.T.C. Bus Drivers

#262. SHRI H. N. NANDE GOWDA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased tostate:

(a) whether it is a fact that DTC bus
drivers do not stop bus at the bus stops
but stop it either before or beyond the
bus stop; and

{b) if so, what action is proposed against
the bus drivers

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL{R: (a) Compalaints of this
nature have been received by the Go-
vernment as wellas DTC.

b) Whi'e the DTC as well as Delhj
Police have been asked to make suitable
arrangements to post police men and
Traffic Supervisory Staff at heavy loading
points to ensure that the buses stop at the
proper stops, departmental action is taken
against the erring staff on receipt a speci-
fl: complaints and as a res it of surprise
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Scheme to control population in the
country

*263. SHRI G. Y. KRISHANAN : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) what is Government®s strategy to
control population and how it differs from
that of the previous Governments; and

(b) whether Government is facing any
hurdlesin the implementation of the family
planning programme ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : (a) Govern-
ment’s strategy to control population is
to secure the willing acceptance of the
people to promote the small family norm
through a  process of motivation
and education and by providing necessary
infrastructure for availing of family plan-
ning services on a free and voluntary basis.
The previous Government caused serious
set back to the programme by distorted
propaganda and did not give a proper
direction to the programme.

(b) One of the principal hurdles facing
the Government is the confusion and mis-
givings about the programme caused in
the public mind through adverse, motiva-
ted and distorted publicity by the previous
Government. The credibility of the
programme which was damaged thereby
has to be restored. The present Govern-
menthas takenseveral stepsin thisdirection
and it can be stated that to a large extent
the doubts and fears in the public mind
have now lessened and the programme

has begun to look up.
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Railway Electrification Programme

*144. SHRI M. V. CHANDRASHE-
KARA MURTHY : Will the Minister of
RAILWAYS be pleased to statc:

(a) whether it is a fact that under a
massive  electrification programme,
Railway propose to bring additional 5,000
to 10,0000 kms. under electric traction in
the next five years;

(b) if so, the details thereof;

(c) when the work on the project is
likely to start; and

(d) the total expenditure involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a) to (d). The Railways are con-
sidering increasing the pace of Electri-
fication of their high density routes,
According to the tentative plans, Railways
are  considering energising about
2900 kms in the VII Plan (1980-85) and
commence work on another 3200 kms
for completion in the VII Plan, at an
approximate cost of Rs. 450 crores. The
actual Kilometres to be electrified will,
however, depend upon the allocation of
funds during the VI Plan period and sub-
ject to clearance by the Planning Com-
mission.

Casual Labourers employed by South
Eastern Railway

2393. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether permanent casual la-
bourers directly employed by the
South Eastern Railway under Depart-
mental arrangement for performing Goods
and Parcels Handling work at Shalimar,
the biggest goods terminal point on S.E.
Railway, went on strike during third wéck,
of June, 1980;
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(b) if so, the reasons therefor;

(c) the total number of inward wagons
loaded with essential commodities etc. and
also empty wagons placed for loading
QTS and Small goods suficred deteation
on account of strike and the amonnt of
loss sustained by the Railway;

(d) whether under the existing arrange-
ments the figures of employment of labour
for day-to-diy work werefare being
manipu'ated to receive unintended pay-
ments by certain sardars in collusion with
the railway Supervisory Staff; and

(e) if so, why payments are not being
made directly to labourers individually
as per law instead of making ;)?ymems
to labourers through sardars

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPIT. OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a). and (b) The
handling work at Shalimar is being
managed by cngaging daily rated labourers
through erstwhile labour Sardars These
daily rated labourers went on strike on
19-6-1980  demanding continuance of
maintenance of their attendance re-
gister by Grods-shed Sipervisaor instead
of taking mcmo showing names of the
labourers supplied from the Sardars.
Sardars were called in a meeting and the
position was explained. Work was re-
sumed from morning of 20-6-1980.

(c) In all, 337 wagons were placed.
‘The number of TR vans detained due to
strike was 76 and the loss thus suffered
was 76 wagon days.

(d) and (e). Labourers are requisitioned
from Sardars on the basis of day-to-day
quantum of work. No manipulation is
made for unintended payment. It was
decided to employ daily rated labourers
through Sardars in view of the delay anti-
cipated in appointing a Handling Gon-
tractor because of a Writ Petition filed by
one of the tenderers in the High Court
at Calcutta,

fenamg A o7 fow-oemiw
w1 T

2394. QAT WA || w_qT
¥ HelY ag AR A FArFG
(%) ®n g # frwm W3

R 9T THF-qaie’ 77 ‘@i’ e
A wT A g

Written Answers 40

(w) wvawr s frEfeaTr
qTER ATEY FT CTAX FAA®T Y, Witw
a9 ‘Tas-uagsis’ 7 @0 T v
ST IFT §; WK

(w) afz =, ar acEaEr FW
T ?

I AAEL T4 guQA-wR fEanr
# gqAar (0 whwen) @ (%)
S g

(=) #&(w). s 501/502
foa= fadt carwa & ara fAarsT sowe
R FagT F @9 wETfaw owma
TATT TR, AT AAYL W AGHL
F g gaF faar =™ TAA A
qEATEAT & Wif® qgWa: Jg Ay
feeeit-saqr o sowe F @iw
¥ gifaat & fac v W faw
TR & fewee 9T w @wua
9T 3FIA &I [IEAT HE HT A
N T ¢, e wwTO w
arfaat & e fga & @Y sgewt
FTEAT FISAT AE GHAT ATAT & o

Shipyard at Hajira

2395. SHRI R. P. GAEKWAD: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government has taken a
decision to set up a shipping yard at Hajira
near Surat in Gujarat;

(b) if so, whether it is a fact that
the work is not picking up momentum at
all; and

(c) if so, what are the constraints and
when is the work likely to gather mo-

_mentum ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) No, Sir. _

{b) and (c). Do not arise.
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Proposal to raise fares of Ships on
Bombay-Goa Line

2397. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government propose to
vaise the fares of ships operated by Mogul
Lines on Bombay-Goa Line, if so, the
weasons therefor;

(b) whether any increase was made in
‘the fare in last five years; and if so, the
details, year-wise;

(c) whether the operators issue excess
fare receipts to some passengers on board
and whether the Mogul Lines have so far
not credited this amount in account; and

(d) the total amount received by Mogul
Lines from Excess fare Receipts on Bombay
‘Goa Line during last three years, year-
wise?

THE MINISTEiZ OF STATE IN THE
MINISTRY OF SHIPPING AND
"TRANSPORT (SHRI BUTA SINGH) .

(a) A proposal of M Line Limited
to increase the fares on Konkan

Service between Bombay and Goa is un
consideration of the Government.

(b) Only a marginal upward revision
of about 4°'88% was made in the first
class fares from February, 1978.

(c) Yes, Sir. All the money so collected
has been credited in the Company®s account.

(d) 1977-78 — Rs. 872,68105
1978-79  — Rs. 1,29,260'60
1979-80 — Rs. 1,01,498'10

Air Condition Coach Incharge

2&98. PROF. MADHU DANDAVATE.
Will  the Minister of RAILWAYS be
pleased to state:

(a) whether it isafact that the scales
of railway employees who work as ‘Air
Condition Coach in-charge’ have not been
upgraded in the same cadre whereas other
posts were upgraded; and

(b) if so, when this anomaly is proposed
to be removed? d

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MA-
LLIKARJUN): (a) After considering the
report of the Anomalies Committee set up
to look into the anomalies in pay scales
arising out of implementation of the reco-
mmendations of  the Third  pay
Commission, the Revised Pay Scale of
Air Conditioned Coach Attendant (there
is no categcery of Air Condition Coach
incharge as such) has been improved by
the Government from Rs. 200-25¢ to Rs.
210-270.

(b) Does not arise.

. Purchase of rolling stock wheels,
tyres

axles and

2399. SHRI S.M. KRISHNA : Will
the Minister of RAILWAYS be pleased
to lay on the Table a statement showing :

(2) the quantity of (i) wheels, (i1)
axles and (iii) tyres purchased in India
and from abroad, separately, during the
years 1978-79, 1979-80 and' 1980-81
(uptil  30th September, 1980) for rolling
stock of the Indjan Railways ;

(b) the parties from whom these pur-
chases were made, the quantity and
price to be indicated in each case ;

(c) whether these purchases were mad,
against glebal tenders floated by u.ﬁ
Railway Board or by negotiations ; and
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(d) the quantity of these articles kely
during the
bo

rt of the current financial
mdngenously and from abmﬁ

(a) and (d).
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THE DFE MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAI LI-
KARJUN) :

Quantity of Wheels, Tyres and Axles purchased/Likely to be purchased

Axles from abroad have been made on
the basis of Global Tenders and contracts
are awarded based on the lowest tech-
nically  acceptable offer.  Purchases
were made from various countries such
as, United Kingdom, Japan, Italy, Poland,
Hungary, South Korea, North Korca,
Australia, Brazil and Romania etc.
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Year In India Abroad
Wheels  Tyres Axles Wheels  Tyres  Axles
1978-79 10,755 18,924 11,192 11,533 32,546 3,781
1979-80 9,604 19,814 8,729 42,056 73,485 18,437
1930-81 3.317 7,180 ,108 ,316 ,36 ,96.
(uptil 30th Sept. *80 4 1431 23,300 1,954
Likely purchases to be made
during remaining part of
the current financial year | 3,317 7,189 4,108 17,848 53,952 5,003
(b) Information  regarding contract- . : - N
wise quantities and values will be placed I Harwa qun geta-wd fawm
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X-ray Machine at Parliament House
Annexe Dispensary

2401. SHRI JITENDRA PRASAD :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state s

(a) whether it is a fact that the X-ray
Machine at Parliament House Annexe
Dispensary is about 30 years old and it
is obsolete ;

(b) whcther the X-Ray adviser to the

of India had in his recom-

mendation mentloned that a machine

known as 500 M.A. should be instalied ;
and
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() if so, what action Government
propose to take in the matter ?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND

. FAMILY WELFARE (SHRI NIHAR

RANJAN LASKAR) : (2) A new tube

of 100 M.A. was ﬁ.xed in the machine

in January, 1976. As such the machine
is not absolete.

(b) No.

(c) does not  arise,

Purchase of Wheelsets for Rolling
Stock

2402. SHRI R. L. BHATIA: Will the
Minister of RAILWAYS be pleased to
lay on tke Table a statment showing:

(a) the quantity of wheelsets purchased
indigenously and imported from abroad,
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separately, during the years 1978-79,
1979-80 and 1980-81 (uptil 3oth Septem-
gcr, 1980) for the Railways' Rolling
tock;

(b) the parties from whom these pur-
chases were made, whether these were on the
basis of Global Tenders or negotiated
prices the quantity and price to be in-
dicated in each case; and

(c) the quantity likely to be purchased
during the remaining part of the current
financial year?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI

MALLIKARJUN) :

(a) and (c). Quantity of wheelsets
purchased/likely to be purchased.

Purchased from  Purchases from

Year
Indigenous sources Imports
1978-79 . 14,226 9,440
1979-80 13,835 6,974
1980-81 Upto September, 1980 4,981 [3,800
Likely purchases from October, 1980 to March,1981 4,540 . "21,080
(Commitments al-
rea.dy given)

(b) Indigenous purchases are made
from M/s. Durgapur Steel Plant and M/s.
Tata Iron & Steel Co. and prices are
fixed by Joint Plant Committee as appto-
ved by the Government from time to time.
Regarding imrports, these are procured
through Global Tenders and orders are
placed based on lowest technically
acceplable offer consistent with the delivery
requirements, Contractshave been secured
by firms from japan, South Koresa,
France, Poland, U. K., Romania, Italy
and Hungary,

Information ' regarding parties from
whom  these’ purchases ~ were  made
prices/quantities thereof is being collected
and will be laid on the table of the Sabha.

Absorption of Technical Apprentices
in Railways

2403. SHRI SAMAR MUKHER]JEE.
Will the Minister for RAILWAYS be
pleased to state:

(a) whether Government have taken a
final decision on the request of the T'echical
A.pprenum, trained by the Railways, for

m regular vacancies ip
the leways

(b) if not, the reasons for the delay
in takmgadecxsnon? Wm0

THE DEPUTY MINISTER IN THE MI-
NISTRY OF RAIL.WAYS AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR]JUN):

(a) and (b). Under the Apprentice Act

1961 there is no obligation on the part

of Railways to give appointment to the

Apprentices on completion of their train-

ing. Ithas, however, been decided that 259,

of the vacancies of skilled artisans will

inter-alia be filled by direct recruitment
from amrng course completed Act App-
rentices,

Iat WA ¥ gERATROTA M w1
afafe awar sy

2404. s gf7 w7 : W Awm
HdY ag T[T A FAT FG fv

(%) mrag g g fF sor W
T A A A A
¥ far Tl worlt;
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Recommendations of Tata Consul-
tancy Services on working of D.T.C.

2405. SHRI BHIKU RAM JAIN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Tata
Consultancy Services of Bombay and an
Enquiry Committee had gone into the
details of the working of the DTC and
suggested recommendations;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER' OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir.

(b) Outlines of the major recommen-
dations and findings of the Tata Consul-
tancy Services apd Enquiry Committee
in brief are given in Annexure I and
Annexure II (laid on the table of the

. House. Placed in library see No. LT-1513/
80.)

(c) fihdings and recommendations of
the Tata Consultancy Services as en-
joined in its report are under considera-
- tion ofDTC;fAEctrilm takn&by DTC on
the report quiry mmittee are
given alongwith the recommendations in
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Annexure II. (laid on the table of the
go;uc.l’lwedinlibnxysecNo. LT-1513/

Bad coaditions of National Highways
in UP.

2406. DR. A. U. AZMI: Will the Minis-
ter of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether it is a fact that due to
bad conditions of Natiopal Highways in
Uttar Pradesh the number of road acci-
dents are alarmingly raising day by day;

(b) whether it is a fact that large
number of people travelling by various
long distance buses were kiled recently
on the National Highways in U.P.;

(c) if so, the facts thereof; and

(d) the action being proposed to im-
prove the road conditions of National
Highways to stop recurrence of such
accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). National Highways in Uttar
Pradesh are maintained in traffic-worthy
condition. No doubt, there have been
extensive damages to certain stretches
of these National Highways due to heavy
continuous rains during the last mon-
soons, but these have been repaired and
are being strengthened. No reports of
any increase in accidents or large scale
deaths thereof on National Highways
in Uttar Pradesh have been received
from the State Government.

Provisions of Electric Lights in Rail-
way compartments

2407. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware that
almost all passenger trains particularly
in Branch Lines are deficient of electric
lights in each compartment and causing

not only serious inconveniences to the

travelling public but also giving scope
for miscreant activities;

(b) whether it is also a fact that 89
Up Passenger Train was detained for the
same reason due to agitation of passen-
gers at Kumardhubi on 3rd November,
1980 causing detention of Rajdhani Ex-
press also; and

(c) if so, the action taken by the Rail-
way Administration for provision of elec-
tric lights in all compartments?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THR DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Train lights in all com-
partments of Mail, Express and Pas-
senger Trains are generally maintained
satisfactorily. In Branch Line Trains on
some Railways, however, the train light-
ing, some times, become unsatisfactory
because of unabated theft/damage of
train lighting equipment by the mis-
<creants.

(b) and (c). Yes. In order to bring
about improvem=nt in the train lighting
on the branch line trains, conversion of
existing system to mid-on-generation sys-
tem, which has proved satisfactory, is
being progressively carried out. Also D.C.
Train lighting dynamos are being re-
placed by brushless alternators which
are more robust in construction and less
prone to vandalism.

Stady Regarding role of Health
Edacation to decrease in the iaci-
dences of Diseases

2403. SHRY SURAJ BHAN: Will th~
Miaister of HEALTH AND FAMILY
WELFARE be pleased to state;

(a) whether it is a fact that the Central
Health Education Bureau is functioning
for the last two decades;

(b) whether any study has been con-
ducted by this Institute to high light
the role of health education in bringing
about a significant decrease in the inci-
dence of diseases; and

(c) if so, the findings of the study?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) and (c). The importance of im-
parting health education to the commu-
nity in order to enable its members to
follow proper health practices, including
environmental sanitation, personal
hygiene, use of safe drinking water and
better food habits and thus promote
better health and prevent diseases is
well known and understood. This is
stressed by the Central Health Educa-
tion Bureau. The Central Health Edu-
cation Bureau has undertaken some stu-
dies which have revealed that as a result
of health educatien, people have accep-
ted the advocated preventive health mea-
sures. Hawever, there has not been any
specific study to find out . in mor-
bidity pattern or discase incidence as a
result of general Health Education.
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Reorganised Railway Accounts
Department

2410. SHRI T. M. SAWANT: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Rail-
way Accounts department has been re-
organised on the pattern of A.G.C.R.;

(b) whether a selection grade has been
introduced in the Accounts department of
Railways for manning supervisory posts;
and

(c) whether usual reservation poli
would be applicable for the Scheduled
Caste and Scheduled Tribe Railway em-
ployees in selection grades according to

40 point rosters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIZ-
MENTARY AFFAIRS (SHRI MALI Y.
.KARggIN): (a) The Group ‘C’ Cadre of
the ilway Accounts Department has
been reorganised on the lines obtainiig
in the Audit Department. .
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b) The Sclection Grade of Rs, 425—700 . )
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. Railway Service on Metre Gauge
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LALIROSL s - 2412. SHRI = DIGVIJAY SINH:
Will the Minister of RAILWAYS be

(F) T " W favmenaaew pleased to state:

¥ wfifom wrea & w8 7= e (a) whcthcrha pro;)osal has been made
m"@' ¢ oy ar m to continue the railway service on the
- w . i . ol metre gauge line between Than and
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(b) whether there are suggertions to

Wﬁ TG cither convert this sector from metre
(Q) w1 . # &ﬁ gauge to broad gauge or to extend this
25 R HJ AT AE25 aw TqAT g " sector from Chotile to Vinchchia; and
3% qaTeE & fau ﬂ'(ﬁTﬂ' T gEAT (c) whether Government propose to
tinue this sector till these suggestions
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(b) if so, the step taken by the Autho-
nty for release of railway land which has
to be released xo the Muni-

upahty by the Authority; and

(c) if not, the actions which have been
taken so far, in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) and (c).The proposal for relinquish-
ment of railway land is being processed
by the Railway Administration.

Non-availability of Medicines and
other difficulties in Sarojini Nagar
C.G.H.S. Dispensaries

2414. SHRI CHANDRADEO PRASAD
VARMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that the doctors
posted at Sarojini Nagar C.G.H.S. Dis-
pensaries have not been provided with
instruments and apparatus etc. for exa-
mining the patients;

(b) if so, the reasons therefor;

(c) whether most of the medicines are
not available to the patients which is
causing great hardships to them; and

(d) if so, the steps taken to supply
medicines, etc. to the dispensary ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) Does not arise.

(c) No.

(d) Does not arise.
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Chinese Support to Pakistan on
Kashmir Issue

2418. SHRI CHANDRAJIT YADAV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state .

(a) whether it is a fact that of late
the Chinese Government have been in-
creasingly interfering in the Indo-Pak
dispute over Kashmir by fully support-
ing Pakistan’s claim and because of this,
Pakistan has been making statements at
international forums contrary to the Simla
Agreement; and

{b) ifso, the reaction of Government
with regard thereto particularly in the
context of India’s efforts to normalise re-
Iations with both the countries?

THE MINISTER OF EXTERNAL
AFFAIRS SSHRI P. V. NARASIMHA
RAO) : (a) and (b). Government is
aware that China on various occa-
sions reiterated its support to Pakistan

on Kashmir. Recently, however, the Vice

Chair an of the Chinese Communist
Party and formerly Vice Premier, Mr

Deng Xiaoping in an interview with an
Indian journalist on 2ist Junc, 1g80 is
reported to have stated that Kehemir is a
question only between India and Pakis-
tan.

Whenever  Pakistan has raised the
Kashmir question in varicus internationa
fora the Government of India have
impressed on the Government of Pakiy
tan that their doing so constitutes a viola-
tion of principles laid down in the Simla
Agreement regarding the solving of out-
standing bilateral questions bilaterally
and peacefully. Government have also
pointed out that their raising the Kash-
mir question in international fora could
impair the process of normalisaticn of
relations between India and Pakistan

Alipurduar Junction

2419. SHRI PIUS TIRKEY : Wi
the4Ministcr of RAILWAYS be pleased
to state:

(a) whether it is a fact that the
Alipurduar junction needs repair and
white-wash for minimum sanitation;

(b) whether the furnitures and other
utensils of the junction have become
worn out;

(c) whether it is a fact that no mini
mum sanitation is possible with the present
condition of the junction unless so~.e
immediate measure is taken for all-round
repair and replacement; and

(d) if so, what steps are being taken
for the beautification and all-round sani-
tation of this junction ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS.
AND IN THE DEPARTMENTS OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The station
building at Alipurduar Junction is in
good condition. Normal white-washing
and painting including petty repair works
are in progress.

(b) Furniture and utensils provided
at this station are generally in serviceable
condition. Worn out iter s are replaced
as and when required.

(c) No difficulty is experienced in
maintenance of the minimum sanitation
condition at this station. This is being
attended to within the normal annual
maintenance programme.

(d) Work of white-washing, colour-
washing and painting is in progress. Colour
devised to give better-
look for frontage and platforms etc. . .
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Demands for Wagons

2121. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) what are the demands for wagons
and how many were al'otted during the last
three years;

(b) how many o° the a'lotted wagons
coud not be used by indentors for delay
in loading and the total detention of
wagons hours caused by such cancella-
tion and/or delay; and

(c) the number of wagons delayed in
the yard for want of power (loco otives)
and the total wagon hours lost?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) A statement showing
daily average originating loading for the
last three years, and number of demands
outstanding at the end of each financial
year is as under :

(In terms of 4-wheelers)

Yiar

Broad Gauge Metre Gauge

Loadirg Indents Loading Indents
outstand- outstand-

ing on ing on
last day last day

of the of the

year year
1978-79 . - 23931 252388 5388 134289
1979-80 ., . 23130 176112 5044 73887
1980-81 (Apr.-Oct) . . . 22124 165854 4483 72477
(on 31-10-80) (on 31-10-80)

———

(b) and (c). Such information is not
besing muiintained

Politically motivated Transfers

2122. SHRI G. M. BANATWALLA:
SHRI N. K. SHEJWALKAR :
SHRI SATISH AGARWAL:
DR. l\)’zt\'rSANT KUMAR PAN-

Will the Minister of RATILWAYS
e pleased to state:

(a) whether complaints have been
smade to him or to the Prime Minister

~T

about politically motivated transfers of
senior railway officers and the conse-
quent demoralisation; .

(b) if so, the number and particulars
of such transfers; and :

(c) the action taken by Government
on the complaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-

LIKARJUN) : (a) No.
(b) and (c). Does not arise,
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‘2423, SHRI ATAL BIHARI VAJ-
PAYE : Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether it is a fact that Govern-
ment have instructed to withdraw abcut
9 court cases concerning adulteration
against big businessmen _including an
industrialist owaing a Vanaspat: mill
in Delhi;

(b) whether it is also a fact that the
Metropolitan  Magistrate «f  Delhi
had rejected a plea of the Delhi Adminis-
tration for the withdrawal of a case of
Maida and had expressed his doubts
about the intention of the Administration,
while in another case of adulteration of
mustard oil, a Magistrate had passed
strictures against the top official of the
test laboratory; and

(c) the full facts in this regard and
action taken in public interest?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR) : (a) D:lhi Administration
had sought for withdrawal of six court
cases since January, 19%0. No industria-
list owning a vanaspati mill in Delhi
was being prosecuted.

(b) The Metropolitan Magistrate
had 1ejected the plea of Delhi Adminis-
tration for withdrawal of a case of maida
but did not express doubts abcut the in-
tention of the Admimstration. In one
cise of adulteratioa of mustard oil the
Magistrate passed some strictures against
the work of the food laboratory at Dzlhi.

(c) In one cas: pertaining to the pros-
ecition of T.B Association of India Delhi
Administration decided in Nuvember,
1979 to withdraw the prosecuticn on the
geound that the party concerned could
not be said to be engaged in the business
of selling food products and hence could
not be procceded against under Preven-
tion of Food Adulteration Act. But this
h;g:vcr, was effectuated in  January,
1980.

In another four cases D:lhi Adminis-
tration decided to withdraw the cases on
the grounds that the prosecution had not
been initiated during 1978 and 1979 on
valid grounds.

In one case where Delhi  Administra-
tian sought withdrawal in the interest of
justice, the court did not agree and re-
fused consent for withdrawal.

Delhi Administration has referred the
case in which strictures have been passed
against the working of the food laboratory,
to the Crime Branch of Delhi Police,

All Iaiia Railway Personunel Braanch
Staff Association of Southern Railway

2424. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of RAIL-
WAYS3 be pleas=d to state ¢

(a) whsther a m2morandum dated the
25th  October,1980 has becen received by
th= Railway Board from the All India
Railway Personnel Branch Staff Associa-
tion, Southern Railway Zone :

(b) if so, wit are thsir grievances ;
and

(c) what steps have been taken or are
propased to be take: to redress the;r
grievances ?

T3 DIPJICY MINISTER IN THR
MINISTRY OF RAILWAYS AND IN
THE DZPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Yes.

(b) There are a numher of representa-
tions lik= revision of the yardstick for deter—
mining the strength of staffin the Personoel
Braach, uniform yardstick over all the
Indian Railways, promotional prospects
of staff and change of d-signation of clerks
and h=ad—clerks ctc. etc.

(c) Ia azcosdwace with  the Govern-
mat’s policy, staff representations re-
c=ived from ary source ar given due con-
sidsration aud action as considered ncce-
ssary is taken. The d-mands of all cate!
gories of staff including the Personncl
Branch staff are considered and solved
through th= various tiers of the collective
bargaining machinery —Permanent ne-
gotiating Machinery and the Joint Con-
sultative Machinery and alvoin informal

Loss on Luockmow and Allahabad
Divisions

2425. SHRI RAM VILAS PASWAN :
Will the Minister of RAILWAYS be
pleased to state : )

(a) whsther it is a fact that the Luck-
now aand Allahabad Divisions of the
Northern Railway have been incurring
heavy losses :

(b) if so, the estimated loss suffered by
the Northern Railway on these Divisiogs
since January, 1930 as compared to the
losses suffered  during the corresponding
period in 1979 ; v
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(c) wheth-r Government have identi-
fied the reasons therefor ;

(d) if so, details thereof ; and

(¢) the steps takrn by Government to
mprove the situation ?

" THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); : {a) Information about income
and expenditure and loss is complied
Railwaywise and not Divisionwise.

(b) to (¢). Doecs not arise.

Eradication of Leprosy, Elapbantiasis
and other disekses
21‘26. SHRI F. RAJAGOPAL NAIDU :
Will the Minister of HEALTH AND

FAMILY WELFARE bé pleased to
state : i :

() whether the areas where the leprosy,
elcphantiasis, guinea worm fluorosis are
preyalent in the country have been iden-
tified ; and

(b) if so. the action taken to eradicate
thrm ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR: (a) Yes. The information regard.-
ing Leprosy, Elephantiasis, Guinea worm,
Fluorosis 18" as under; — )

LEPROSY ' —This is prevalcntin almost
all the States and Union  Territorics.
The States/Union Territories havh g in-
cidence of leprosy have been identified
and prevalance rate of 'eprosy thereon
is available vide Statement. States having
areas with high incidence include Andhra
Pradesh, Orissa, Tamil Nadu, Lakshadwcep
and Pondicheny.

BELEPHANTIASIS—is a chrohic dis-
easc  manifestation of human  filariasis.
It is estimated that about 296 million
people live in filaria endemic zones. The
states with a high figure of population at
risk are Uttar Pradesh, Bihar, . Andhra
Pradsh, Tamil Nadu and West Bengal.
Som= of th~ districts in th= endemtic states
are yet to be surveyed to determine the
extent of the problem. a £

GUINBA WORM-—Baed on the in-
Tormation furnished by District Medical
and Health Officers of the States/Urnion
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T srritorfes, the States of Andhra Pradedt,
Rajasthan, Tamil Nadu, Mazharashtma,
Mndhya Pradesh, Kamataka, Gujarat
and-Union Territry of Goa are reported
to have this infection.

FLUOROSIS—It has bsen reported
to b= a major public health problem,
in several districts of Andhra Pradesh,
H: Karna aka, Kerala, Punjab,
Rajasthan and Tamil Radu.

(b) LEPROSY —The National Leprosy
Control Pr is being implemented
asa Ccntral%y Sponsored Scheme to ccn-
trol the disease. Under this Programme,
house to housc survey is conductcd in
leprosy prone areas by the Medical and
Para M-dical Workers attached tothe
Leprosy Control Units, Urban Lepiosy
Centres and SE1' Centres and such pa icnts
are provided with treatment and free
supply of anti-leprosy drugs alongwith
free medical .services as well as laboratoiy
and indoor services.

FILARIA—The . Na ional Filaria
Control Programme is being implcm-n ed
in the urban endemic areas under which
persons  having filarial germs in their
peripheral blood are identified and treated
with  anti-filatrial drugs. An i-larval
measures are also undertaken in the high'y
endemic urban to areas reduce the densit
of carrier vectoits. There is no cuwe
available to treat advanced diseasc mani-
festation like Elephantiasis of limbs. r

Three experimental projccts are being
conducted in Uttar Pradesh, Andlhra
Pradesh and Gujaratat selected rural oca
tions toevolve a m-thodology for a Fural
Filaria Control Programme. In  addi-
tion, undcr the auspices of the Na ional
Institute of Communicable Diseascs, an
experimental project have bzcn ccmpleted!
in Lakshadweep Islands and has recently
been extended to the Umion Territory of
Ponaichenny under which the cemmon
edible salt is mixed with the dicthylcar-
bamazine (DEC) and issued to the entire
population of the territoly for noimal
use in order to reduce the incidrnce of
filaria. The results so far are encourag-

irg.

GUINEAWORM—A plasi to eradicate
guinea worm disease has beer envisaged.
A taskforce meetine of the pa icipa i
endemic states, Ceptral Public Healt
Envircnmental Fngeciing Organisa icn,
Indian Council of Medical Research,
National Instituticn of Communicable
Diseases alorg with  Direétor General cf
Health Services, Government of India
was convencd on 20th and g1st Novem-
ber, 19g80. It has been decided that the
concrrned States would ascertain the accu-
racy of iformation already submitted
in the next two months for proper plan-
ning of the guineca worm eracica ion
cffort. :
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b FLUOROS!S—%::&:« in guorosis are content not exceeding 1 PEM to the endemic

Ying candacted at the National Imtitu- ion i i -lequisite.

tion of Nutriton, Hyderabad, and ad— Populsticis 4 38 eentinl Tro-uwauiite: Tn

vanced Centre  for Fluorosis, Udaipur. addition, it may be accemary to cvolve

The availability of water with fuoride nutritional rehabilitational  programmee.
Statement

State-wise estimated case-load & endemicity of leprosy in India

State/U.Te. Popuiation Estimated Preva-
as per casc-load lence Rat e
1971 projected of Leprosy

census on 1971  per th-

(in lacs) census ousand

(in lacs)

1 2 3 4
1. Aandhra Pradesh < e s s s & s 485° 08 628 14" 45
2. Asam | : . . . . . . . 146- 25 012 © 82
3. Bihar S s i e w 563 53 3-39 6-02
4. Guyjarat . 2 ; : . . . . 266- 98 0' 54 202
5. Haryana . : : : : ; ; . 100° 37 001 9710
6. Himachal Pradesh . . . . . ” 3460 015 434
7- Jammu & Kashmir . . . . . ; 46° 17 0-05 1-08
8. Karrataka . . . . . . s s 292° 99 174 594
9. Kerela . L. 21347 075 3- 51
10. Madhya Pradesh : . . . . . 416 54 032 077
11. Maxharashtra ‘ " s s . : . . 504 12 2:8o 5'55
12. Manipur s om om o @ e . 10°y3 006 5'59
13. Meghalaya . . : ; : : & : 10- 12 006 593
14¢. Nagaland . . . ; s ; : : 516 005 9-69
15. Orissa . . . . .. . . 21945 2-37 10-80
16. Pugjab ; . . . " . s . 185" 51 002 015
17. Rajasthan . . . . . . . 257 66 o-10 © 39
18.  Sikkim . . : . . . . . 2709 o006 . 766
19- Tamil Nadu T R 783 ot
20. Thipura B R e e e e i5° 56 0-10 6-43
21. Uttar Pradesh . = z : . . . BB3- 41 1-63 | - 1°90
22. West Bengal s wm w % a . e w44 380 858
23. A & N JIsdands Ce 115 oo: 870
24. Arunachal Pradesh . . . . . . 4 68 o-cI 2-14
25. Chandigarh . . . . . . . . 257 - .
26. D & N Haveli . . . . . . . 0 74 0001 1-35
2z7. Dethi P8 F e e w e 40-66 001 0-25
28. Goa, Daman & Diu P & R m e om 858 0 05 583
29. Lakéhadweep e e o' 32 o-01 31-25
80. Mizoram . . . & . . ‘ 8382 001 3ot
3i. Poadickerry . . . v . . " . 472 o-19 40°25
India : 58159 82-527 593

2777 L3-8
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Proposal to open New Medical Colleges
in the country

2428. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
lay a statement showing:

(a) whether  Government  have any
proposal under consideration toopen ncw
Medical Colleges;

(b) if so. the number of seats proposed
to be allocated for cach Coliege, State
wise 3 and

(c) the number of such  Colleges
opened during the last three years and the
total number of scats available in each
College (State-wise)?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) The Government of
India do not have any proposal under
consideration to establish new medical
colleges,

(b) Does not arise.

(c) No new medical coileges have been
opened by the Government of India
during the last three years.

Kayamkulam— Alleppy Line

2429. PROF. P. J. KURIEN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have received
any representation for Kayamkulam-
Alleppy railway line in the Southern
Railway; and

(b) if so, what steps have been taken,
so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPATMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN) : (a) Yes.

(b) It will be passible tn take a deci-
sion only after a survey for this line is
taken up and eompleted.

Beshampur—Phulbain Line

2480, SHRI CHINTAMANI JENA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have taken
up or are considering to take up the re-
survey of the Beshampur-Phulbain line
in the changed palicy of paying greater
attention to backward areas;
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\b) whether any demand has been
recesved by the Central Government
from the Orissa Government for construc-
tion or conversion of railway lines.in that
State ; and

(¢) if so. the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) No.

(b) and (¢). Demand for the following
B. G. lines has been received from the
Government of Orissa. The  present
position in respect of these lines is also
given below:—

1. Fxtension of jackapura-Daitari line now
under construction upto Banspani.

The proposal to take up the construction
work of Daitari-Banspani line (143 kms.)
during 1981-82 is under active canside-
ration in copsultation with the Planning
Gommission,

2. Talcher-Sambalpur B.G. new line

Field work of traffic and engincering
portion of Talcher-Sambalpur  survey
(160 kms.) has been completed and the
project estimate of the engineering portion
are being finalised by the Railway. The
survey report is expected to be submitted
to the Railway Board in December.

1980.

3. Conpersion of Rupsa-Bangriposi narrow
gauge line into BG and its extension

The reconnaissance engineering-cum-
trafiic survey for conversion of Rupsa-
Bangriposi narrow gauge line into broad
gauge (go kms.) and its extesion to
Gurumahisani or Chakulia or some other
suitable point (44 kms.) has been complet-
ed and the survey is expected to be sub-
mitted to the Railway Board shortly,

4. Koraput-Rayagadc new line -

On a reference received from the Govt,
of Orissa, a preliminary engineering
cum-traffic survey for construction of a
line between Koraput and Paravatipu-
ram/Salur (130 kms.) was sanctioned in
November, 1978. In August 1979, agamn
at the instance of the Govt. of Orissa the
scope of this survey now being done by My/s,
Rail India Technical and Economic Ser-
vices has been expanded to cover the rail
link from Koraput to Rayagada (170
kms.) for which a further sum of Rs. 6
lakhs was sanctioned. This composite
survey is intended for serecting the optimal
alignment from the point of view of total
cost as well as best exploitation of natural
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resources  including Bauxite deposit in
the arca and is likely to be completed by
December, 1980.

‘5. Neaw Rail line_from Khurd a Road to Bolan-
girvia Phulbani.

There is no proposal presently under
consideration for taking up the survey for
this rail link which will be approximately
288 kms, long and is expected to cost
around Rs. 52 crores,

Refusal by Yugoslav Shipyard .,
deliver Cargo Ship

2431. SHRI K.T. KOSALRAM
SHRI NAND KISHORE
SHARMA :
SHRI JANARDHANA POO-
JARY :

Will the Minister of SHIPPING AND
TRANSPORT bc plcased to state :

(a) whether the Yugoslav  Shipyard
has refused to deliver the four cargo ships
ordered by the Shipping Corporation of
India at the contracted price of Dollar
10.3 million cach ; and

(b) if so, the action proposed to be
taken for violation of contractual obliga-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
{a) Yes, Sir.

\b) Efforts are under way to arrive at
-a mutually acceptable solution,

Moechanised sailing vessels

2432. SHRI O. P. YADAV Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the number of sailing vessels regis-
‘tered in India as on 315t December, 1979;

(b) the number of mechanised sailing
vessels out of them ;

(c) the approximate load lifted by the
vessels during the year ;

(d) whether there is any proposal to
increase the number of mechanised sail-
ing vessels in the country; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
“TRANSPORT (SHRI BUTA SINGH):
da) 14,333. .

(b) 2,528.
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(c) The total cargo carricd during the
calendar year 1979 was 8,14.475 tonnes.
Of this, 6,02,804 tannes moved along
the Indian coast and 2.11.671 tonnes
were carried in Overscas trade yjz., Indiaf
West  Asia Gulf and Sri Lanka scctors,

(d) and (€). A scheme for the grant of
loans for mochanisation of the existing
sailing vesscls and construction of new
mechanised sailing vesscls is already in
operation. Under this scheme, repaya-
ble loans are sanctioned to the Maritime
State  Governments for being disbursed
as laans to sailing vessel owners.

Overcrowed trains in the broad-
gauge line of Western Railway

2433. SHRI  AJITSINH DABHI :
Will the Minister RAILWAYS be pleased
to state :

(a) whether the (i) Gujarat Queen
(9 down, 10 Up), (ii) Viramgam passen-
ger (41 down, 42 Up), (ii) Sabarmati
Express (165 down, 166 Up), (iv) Gujarat
Express (11 down, 12 Up), (v) Saurashtra
Express (12 down, 13 Up) and (vi) Pas-
senger train (47 down, 48 Up); running
on the broad gauge line of the Western
Railway almost always remain over-
crowded as a result of which passengers
travelling in these trains suffer great
inconvenience;

(b) if so, whether Government propose
to take immediate steps to remove the
overcrowding in these trains ; and

(c) if not, why ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Yes, there is some over-
crowding on these trains on certain sec-
tions.

(b) and (c). Further augmentation
of the loads of these service is no: fassible
at present for want of berthing capacity
for longer trains and the terminals and at
stations enroute, shunting difficulties at
intermediate stations and difficulties of
spare capacity on some of the trains.
However, a survey is in progress to assess
the passengers requirements on this route
as well as the need for more terminal
facilities on the entire section.

Kalinga Express

2434. DR.KRUPASINDHU BHOI :
Will the Minister of RAILWAYS be
pleased to state : :

(a) whether Government have in the
past received several representations from
the people of Western Orissa to ‘convert
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l.bc inga ress to a tri-weekly train
%mmy service to the capital
ford:epeoplcofthasrmon §

{b) whether Government has also re-
cecived representation to curtail the run-
ning time 03 both Utkal and Kalinga

5 an

(c) if s0, the action taken on the repre-
sentations and the date by which the pro-
posals will be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY RAILWAYS  AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and b). Yes

(c) Increase in freqiency of 143/144
Kalinga Express is not operationally feasi-
ble duc to line capacity constraints on
scctions en route especially on single line
section between Anuppur and Bilaspur.

7/78 Uikal Express and 143/144 Kalinga
ss have already been speeded up

by about 4'30”, 4’25, 145" and 3'50""
respectively  since  their introduction.
Further s‘)ccding up is possible only by
withdrawal of stoppages from certain
stations ern route which is not desirable as
this will be resented by the existing users.

Treatment meted omt to Indiams in
other countries

SHRI DAYA RAM SHAKYA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Goveroment are aware
about the number of Indians living in
Burma, Sri Lanka and Gulf countnes ;

{b) whether it is a fact that propsr
and human treatment is not being meted
oumt to Indians in these countries ; and |

(c) if so, the measures which Govern-
ment propose to take in this regard ?

THE MINISTER OF EXTERNAL
'AIRS (SHRI P. V. NARASIMHA

RAO) (a) Yes, Sir. The number of
hvmg in these countries is as

Burma . . . 80,000

&ri Lanka . . 1,009,000
Bahrain . . 89,800

Iraq . . .« 10,850

Oman . . . 80,000—85,000
Qatar . . . 25,000—30,000
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(b) and (c). The Government have no
information to suggest that proper and
human treatment is not being accorded
to Indians in Sri Lanka and Burma.
Indians in the Gulf countries bave been
experiencing certain  difficulties in the
wake of strict applicationftightering up
of immigration regulations prevailing in
these countries.  Although measures con-
templated by some of the governments
in the Gulf countries are not of a dis-
criminatory mnature nor are they directed
against any community in Particular, all
attempts including through visits of spe-
cial envoys have been made with the con-
cerned governments in the Gulf gountries
requesting a humane and sympathetic
view af the difficulties caused to the Indian
nationals. The Government concerned
have noted the problems involved and
allowed the Indian expatriates more time
for regularising their stay/sensorship so
that no undue difficulties or hardships
are caused to them.

Substitute for Natural Blood

2436. SHRI R. K. MHALGI :
Will the Minister of HEALTH AND-
FAMILY WELFARE be pleased to
state :

(a) whether Government have taken
note of rccent experiment of Synthetic
blood (SYN-BLOOD) ;

(b) if so, whether Government p
to manufacture the same on mass e as.
a substitute for natural blood ; and

(c) if not, why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WEIFARE (SHRI NIHAR
RANJAN LASKAR) : (a) to (c). Even as

bloaipapcr reports, the use of symthe--

to substitute for shortage of blood

is in an experimental even in the-
most developed countries and the cost
factor is high at present. We may not be
in a position to think of synthetic bloed

substitution at this stage of our development
of know-how .of hbiological products.

Deaths and losses due te Accidents
during the current Year

2 7‘1 SHRIMATI SUSHEELA GO-
PA& : Wil the Minister of RAILWAYS-

bepie;medtostatc:

(a) how many accidents occurred due-
to mechapical troubles during the last
one year ;

) how many hnwoccuntdmun-
manned raffway gates ;

{c) how many have occurred duc to-
carelessness of workers ; and
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(d) what are the remedies proposed to
avoid the increasing numbr of acci-
dents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
“THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (c). During
the last one year, i.e., 1-11-79 to 31-10-80,
146 train accidents occurred due to failure
of mechanical equipment amd 456 due to
failure of railway staff.

(b) During November, 1979 to Oc-
tober, 1980, 60 train accidents took place
at unmanned level crossings.

(d) Since failure of railway staff is the
dargest single factor responsible for acci-
dents, Safety Organisations on the Rail-
ways have been directed to engage them-
selves in a relentless campaign to create
greater safcty consciousness amongst the
staffl connected with running of trains
and to ensure that staff do not violate
rules or indulge in short-cut-methods that
aay cause accidents.

Examination of trains and spot checks
in carriage and wagon depots havce been
intensified as also on proper maintenance
«of track. In order to reduce dependence
on the human element, sophisticated aids
dike ultrasonic flaw detectors for wheels,
axles and rails, axle counters, track cir-
<uiting, ctc. are being introduced pro-
gressively.

High level task teams have also been
set up on the Railways to review the posi-
tion of accidents and take immediate
remedial measures.

Punclualily of Trains on Cenlral
Railway

2438. SHRI A. T. PATIL : Will
the Minister of RATLWAYS be pleased
to state :

(a) whether there is a persistant
demand for increasing the number of
rakes and improving the punctuality
of trains on Central Railway running in
the suburbs of Bombay.

(b) How many incidents of demaging
the trains and other railway property by
irate commuters due to cancellation. and
late-running of these trains respectively
taken place during. the last six months on
the Gentral Railway in the suburbs of
Bombay ; and what is the lose caused
thereby ; and

(c) what action Government propase
to take to improve the situation and: to
avoid future losses ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALL¥-
KARJUN): (a) and (b). Yes, during
the last six months there have been three
cases of damagesf/breakages of Railway
property by commuters on account of
delay in running of suburban trains, The
cost of damage is not available but is
reported to be minor as the damage was
to look-out glasses of Motormen and
Guard’s cabin only.

(c) Action has been initiated for pro-
curement of EMUJ coaches for replace-
ment of overaged coashes now in service
and also on additional account. Further,
eforts, have been intensified for main~
tenance of coaches in service.

Survey for Prevalence of Typhoid in
ruraf aress

2439. SHRI K P. SINGH DEO :
Will the Minister of HEALTH AND
FAMILY WELFARE be picased to states

(a) Whether Government have recently
made a survey to find out the prevalence
of typhoid in the rural areas ;

(b) if so, the districts of Orissa that
were covered under this scheme and the
findings thereof ; and

(c) what central schemes have been
formuiated to tackle the disease in colfa-
boration with the State Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WYLFARE (SHRI NIHAR
RANJAN LASKAR) : (a) No.

(b) Does not arijse.

(c) The anti-typhoid vaccination pro-
gramme of primary school children has
been started under expanded programme
on Immunization from 1979. The Govt.
of India supplies typhojd vaccines to the
States and Union Territories for immuni-
zation under this programme. A scheme
for providing safe drinking water and
sound human excreta disposal in both
urban and rural areas has been started
by the Ministry of Works and Housing.

Punctuality of Passenger Trains im
Sealdah, Ranaghat, Lajgola Sectiom’

2440. SHRT TRIBID CHAUDMURS:
Will the Minister of RAILWAYS  be
pleased to refer to thereply given to
Unstarred question:No. 7202’ on the 7th
August, 1980 regarding late running trairis
on Scaldah-Ranaghat-Lalgola Section and:
state the specific steps thathave since been
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taken to improve the punctuality perfor-
mance of passenger trains on the Sealdah-
Ranaghat-Lalgola  Section under the
Secaldah Division of the Eastern Raijlway ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): The punctuality
of passenger carrying trains on the
Sealdah-Ranaghat-Lalgola  Section s
being kept under watch. Instructions
have been issued to 7 take sevecie
action against staff found responsible in
case of avoidable detentions. Liaiscn is
also being maintained with the State
Government to control the heavy incidence
ofalarm chain puliing and disconnection of
hose-pipes by miscreants,

e & fad s wwA

2441. S P g GRATAG ¢
T @ HAT qE FATN AT FAT FG
f& :

(%) few=er w3w F #Rf
da, qond ¥ fee aidm @ W@
§TET § Sire fawr o Wk

(&) ag &™ FT AT gH
Fr ogwTEAT B 7
@ HATHT AT qEI\T w1 fEwer

¥ Iq Aar (s wfewE) ¢

(%) sR (@). FT9F § 9
% O Ty q$ A ¥ fawior &
fau FNfraQ-ud-amaram g9emr fFar
ST @ § W gaaw o & Sy
F aw & F% fafema fear s
FAT & AW &, WI AT F
fator &1 g oy e s
FFAT & TG H@OHA Iq9ed g AR
oAt wEE ma fag @ef R
q

Railway Communication in Backward
and Hilly Areas

2442. SHRI JYOTIMOY BOSU :
Will the Minister of RAILWAYS be

pleased to state :

(a) how further the recommendations
of the Public Accounts Committeeof
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Parliament in regard to the expansicn erd
improvement * of railway communication
facilities in the backwerd zr.d hilly regicns
of‘;hc country, have teen implamented ;
an

(b) whether Government is satisfied
with the progress ?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PAMLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJAN) : (a) and (b). As a follow-up
action on the recommerdaticrs of the
Public Accounts Committce contained in
their 1913t report for 1975-76 (Paras 1: 11
and 1-14) , a National Transport policy
Committee wasg appointed by the Planning
Commission in April 1978 to evolve a
comprehensive national transport policy
tailored to meet the plan priorities in the
country. One of the six working grours
constituted by the NTPC was asked to
make an in-depth analysis of the policy
of construction of ncw lincs and suggest
riteria in respect of such lincs irchidirg
developmental and unremurcrative  lincs
as cannot be justified on purely financial
consideration. Based on the report of the
working groups, the NTPC has finalised its
deliberations and submitted its report to
the Planning Commission in May, 1980.
The recommendations of the NTPC zre
being processed by the Plannirg Commis-
sion in consultation with the concerred
Ministers of the government of India.
Due consideration will be given for cons~
truction of new lines in backward and hilly
areas in the light of the accepted recom-
mendations of the NTPC.
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Ambaguda-Lanjigarh Road Line

2434, SHRI RASABEHARI
BEH IR\ : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the survey work of Amba-
guda-Lanjigarh Road Railway has been
completed ;

(b) if not, when it is to be completed ;
and

(c) the steps which government have
taken in this regard so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHKI MALLIK-
ARJUN): (a) Yes. QGost-cum-feasibility
survey for the proposed line from Lanjigarh
Road to Ambaguda (1g9-5 kms.) was
carried out in 1965-66 and at the rates

prevalent then, was estimated to cost
Rs. 16-31 crores. It wagestimated that
the proposed investment in the new line
would yield a return of 3- 3%, in the gixth
year of opening of the line. Since there
were no firm commitments for setting up
a steel plant or other industry in the area
served by the project line, and in view of
constraint of resources, construction of the
new line was not sanctioned.

(b) and (c). The question of taking
up a fresh survey for Ambaguda to Lanji-
garh has been examined recently. In the
context of the proposed 8 lakh tonnes
Alumina Plant to be installed at Daman-
jodinear Koraput in Orissa, a preliminary
engineering-cum-traffic survey for Kora-
put-Salur/Parvatipuram/Rayagada is be-
ing carried out by M/s Rail India Techni-
cal and Economic Services and is expected
to be completed by December, 1980. The
survey now in progress is for a new railway
line to be laid for connecting a suitable
station on the existing Kottavalasa-Kiran-
dulline at the one end and Raipur-Vizian-
agare rail link at the other end and will
serve the needs of the area which the
Hon’ble Member has referred in this
question.

Deaths due to Malaria and Typhoid

2445. SHRI AMAR ROY PRADHAN::
Will the Minister of HEALTH  AND
FAMILY WELFARE be pleased to state:

(a) the number of deaths due to
malaria and typhoid deseases in the coun-

try till September, 1980, and

i?) te action taken by Government
to check further deaths ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) The number
of deaths reported due to malaria and
typhoid diseases in the country from
January to S~ptember 1980 are 73 and
348 respectively.

(b) In the case of malaria, deaths
mostly occur due to incidence of the P.
falciparum type of malaria. To comtrol
the incidence of this tg’c of malaria, a
special P. falciparum Containment Pro-
gramme is bcing implemented, as a part
ofthe overall National Malaria Eradication
programme,

As regards typhoid, anti-typhoid vac-
cination programnie of primary school
children has been started under the Ex-
panded Programme of Immunization in
1979. Government of India supplies vaccine
to the States and Union Territories for
immunization. Ministry of Works and
Housing has taken up a scheme for provid-
ing safe drinking water and sound human
excrete disposal in both urban and rural
areas.
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Anti-diabetic Drugs

2447. SHRI SATISH AGARWAL :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to statc:

(a) whether it is a fact that Jaipur
University Biologists have obtained 2n
anti-diabetic drug from a medical plant
by using the technique known as “Tissu
Culture” ;

(b) whether the drug has been put
to test on alarge scale and if so, the findings
thereof; and

(c) whether Government has plan for
the mass production of this drug which
will go a long way to help the diabetic
patients in our country.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (c).
The information is being collected and will
be laid on the Table of the Sabha.

Steps to check Population in the
Coumtry

. SHRI CHITTA MAHATA .
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state 3

(a) what is the peesent pepulation

of India sex-wise and
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b) what would be the population of
India by 2050A.D. :ex-wise ¥

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LAKSAR): (a) Sex-wise
population of India on 18t Qctober, 1980,
as estimated by the Expert Committee on
Population Projections appointed by the
Planning Commission under the Chairman-
ship of the Registrar General, India, is as
below:—

Males . 345 Millions
Females e 322 35
Total . 667 '

(b) No official estimates are avail.
able.
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More Mailavia oases im ruzal arens
than Urban areas

2450. SHRI AMAR SINGH RATHMWA.:
Will  the Minister of HEALTH: AN
FAMILY WELFARE be pleased to
state :

(a) whether itis a fact that malavia
cases are much more in rural area than
in urban area ; and

(b) if so, what steps Government are
taking to check this disease in rural area
to save the life of poor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND:
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) Yes.

(b) Under the modified Plan of Opera-
tions approved in October 1976 for the
National Malaria Eradication Programms,
greater emphasis is being laid on the anti-
malaria campaign in the rural areas.
Provision has been made in the National
Malaria Eradication Programme (Rural)
not only for the free distribution
of drugs and provision laboratory
facilities but also for insecticidal spray
in all areas having an incidence of more
than two per thousand population per
year (2 API). Under the National
Malaria Eradication Programme (Ur-
ban) insecticidal spray is not provided
and only larvicidal operations are
carried out.

With the efforts made under the modi-
fied Plan of rations, the incidemce of
malaria in rural areas has shown a down-.
ward trend as indicated below:

Year Incidence of malaria
case in rural areas

i o S——

1976 i " 62,13,857
1977. - - . 43,80,719
1978. . 35,29,522
1979. - 27,53,227
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Medical Oxygen shortage

2451. SHRI M. V. CHANDRA-

ARA MURTHY : Will the

Minister of HEALTH AND FAMILY
WELFAR  be pleased to state :

(a) whether reckless loadshedding
during the past three months has led
to medical oxygen shortage ;

(b) if so, whether the production at
the Indian Oxygen Plant was to the
greater extent during these three  onths;

(c) what is the position now in Novems
ber onwards;

(d) whether serious situation has arisen
due to medical oxygen shortage in the
various hospital in the country ; and

(e) if so, what arc the steps being
taken by the Government to improve
the situation and step up the production
of oxygen

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) to (e). The
Department of Chemjcals and Fertilizers
have stated that no shortage of Medical
Oxygen has been reported to them dur-
ing the past three months.

Effect of new Hongkong rules onm
Indians

2452. DR.  VASANT KUMAR
P IT : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the Government of Hong-
kong has recently passed new emigration
Rules where by several Indians staying
in Hongkong are effected ;

(b) what steps Government have taken
to protect the Indians and their businesses
carried on in Hongkong:

(c) what measures are_being taken
to sece that emigrants of Indian origin
in Hongkong are not affected ;

(d) whether it is likely that Indians
would be departed from Hongkong : and

(e) if so, the steps taken by Government
to protect them ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) The Government of Hongkong
has recemtly pessed new regulations

DECEMBER 4, 1980
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whereby it is obligatory for every ome
living in Hong Kong ~ to have valid
identification ~ document with him all
the time.

(b) and (c). Our Commission in Hong
Kong is in touch with the local authori-
ties who have given on assurance that
the regulations would be made appli-
cable to nationals of all countries in a
uniform and non-discriminatory manner
and due consideration would be given to
humanitarian aspects.

(d) and (e). No holder of Indian pass-
port has yct been deported.

‘utments on Railway Land

2453. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state

(a) whether,Government are aware
that there arc many hutments on Railway
land in Bombay :

(b) if so, what steps Government have
taken to regularise these hutments and
provide them with basic civic amenities ;

(c) whether there is any proposal to
demolish  these hutments. without ade-
quate notice and arrangement for
alternative plot and compensation: and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS : (SHRI
MALLIKARJUN) : (a) Yes.

(b) The hutments on the Railway
lands constitute unauthorised occupation
which  cannot be regularised as the
Railway requires the lands for their
own dcvelopment and future expansion.

However, on the land not required for
ir mediate use by the Railways, the State
Government may at their own cost, provide
the minimum  bas'c  amenities in the
hutment colonies, with the consent of the
Railways and witout any prejudice
to the Railways right to bave such areas
cleared in future for their own use.

(c) and (b). There is no proposal to
demolish these hutments without notice.

The Government of Maharashtra will,
shift the hutment families from such of
the lands which are required imme-
diately by the Railways and resettle
them at alternative sites. The Central
Government will however, pay a grant
at mutually agreed rate to the Government
of Maharashtra, for resettlement at
alternative  sites for the hutments as
censusred in October, 1976.
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Coal supply by Coal India to Railways

2456. SHRI B.R. NAHATA : Will
the Minister of RAILWAYS be pleased
to state

(a) how much coal has been supplied
by the Coal India to various Railways dur-
ing the last two years, monthwise ;

(b) what has been the requirement
of each Railway for coal consumption
during  this’period month-wise ;

(c) how many and which goods and
passenger trains were cancelled during
the last two years period and for how
much time for non-availability of : coal ;
and

(d) how the wagons and coaches of
these cancelled trains were utilised and
to what extent during the period of
cancellation on’ account of short supply
of coal

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ANLC
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IN THE DRPARTMENT OF PARLIA- (b} whether it is also a fact that the
MENTARY AFFAIRS (SHRI MALLI- residents particularly ladies of Baba
KARJUN): (a) and (b). Average monthly Kharag Smg Marg, patients visiting
loco coal reczipts and requirem=nts by the W:llingdon Hospital and devoteer visiting
diff:rent  Zonal Railways during the the said Gurdwaca as a result thereof,
poriod from November, 1978 to  October, are facing great inconvenience ;

1980 is given below :—

; i (c) if so, whether Government prcpose
(Pigures in Broad Gauge 4-Wheelers) to direct the DTC to take the usual route
via Patel Chowk, Gurdwara Bangla. Sahcb
etc. to Central Secretariat ; and

~

Zona! Railway Receipt Require-
nrent (d) if not, reasons therefor ?
THE MINISTER OF STATE 1IN
Central . . . 7163 7200 THE MINISTRY OF SHIPPING AND
TRANSFORT (SHRI BUTA SINTH ):
Eastern . . . 6548 6600 (a) Ever since the portion of Talkatcia
Road along the Sansad Sauda Bui'aing
Northern . ¢ . 7410 8850 was closed to heavy vehicular traffic in
1975, the buses coming from Red Cross
North Eastern . 3741 4200 Road to North Block were diverted
via the road constructed between Sansad
Northeast Frontier . 1744 1800 Sauda and AIR Building. However, buses
proceeding from Central Secrctar.at
‘Southem . . . 3392 3600 towards Krishi Bhavan had to be diverted
via Pt. Pant Marg, Ashok Road and Parlia-
‘South Central . . 4365 4500 ment Street. One way traffic in this
area was resorted to avoid comgcstion.
‘South Eastern . o 3930 40%0
N ir.
Western . . 5335 6000 (i) No &
— (c) and (d). The question of restoring
to “Usual route” does mot arisc as the
(c) NumYer of trains cancelled during buse whose services were divertcd DHen.
the last two years due to coal shortage and Talkatora Road had never been operating
other reasons varied from day to day. via Patel Chowk, Gurdwara Bangla Szaheb,
As on 31-12-1g79, 181 pairs of train Ashok Road.

stood cancelled on the Railways on account
of coal shortage.
National Highway No. 4 in Maharashtra
(d) Care is taken to cancel relatively
unimportant and short distance services.

Thes= services are by and large, worked 2458. SHRI R.S. MANE : Will the
with integrated rake links with othe: Minister of SHIFPING AND TRANS-
‘sirvices and, therefore, these  coache PORT be pleased to state :

continue 'It'ﬁ be utilised for runming other

services. ¢ wagons are kept in a a) the stage of progress cf wciks (n
general  pool and, therefore, continue to Na(tiimal Higfway Nﬁ.igrin Maharashtra: ;
bs used in the overall framework of and

freight movem-nt.

(b) by what time this work will be
completed accordirg to appioved plan

Need to divert DIC Bases via Patel And.  seationiss
‘Chowk whioh at presemt ave rowted

via- ALR. THE MINISTER OF STATE IN THER
MTI{.ANSPOYR'I Oﬁl;ﬂ(i BU IN% i
2457. SHRI ~ BHEERHA BHAT : ‘ e o TA CARCH)
Will th~ Mimister of SHIPPING  AND: ) and (‘;2! A large number of improve-
TRANSPORT be pleassd to state : e o ool Koouk B 10 exnrey
are in various *tage« of progress or Naticnal
] Highway No. 4 in Mahataskitta. State~
(a) whether Government aware that ment showing the importamt works in-:
DTU Basss going to Central Secretariat progress and their likely dates of ccmple-
take a short-cut  from All-India Radio tion is plaoed: below. These imciude
aad do not take the usual route via Borghat realignment, short Westerly
Patel. Chowk, Gurdwara Bengia: Saheb, Diversion to Pune including Bridge

ctc. to  (Mntrad Seorctariat.; across  Pavana: river.
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Statement
Works which are in progress on N.H. No. 4, in Maharashtra State
SL-- Name of Work g':ikc(l'l);::ﬁ
of comple-
tion
1 2 3
I. Bangalore-Pune Section :
1. Upgrading Sub-Section VII (Km. 730-715) . 6/81
2. Upgrading Sub-Section VI (km 744-730) 681
8. Upgrading Sub-Section VIII (km 715-699) 3/81
4. Upgrading Sub-Section IX (km 699-684) 3/81
5. Upgiading Sub-Section X (km 682-669) 3/81
6. Upgrading Sub-Section XI (km 669-657) 3/81
Upgrading Sub-Section X1V (km 635-622) 6/81
Upgrading Sub-Section XV (km 622-605) . § . 5/81
II. Pune-Bombay Section :
9., Kamshet bypass M. 84 of Bombay-Pnne Road (Km. 82/7-84/0). ‘ - . 6/81
10. Valvan and Brahampur bypass M. 74/0—75/0. 6/81
11, Improvement and strengthening of B.P. Road N.H. 4 reaches in M. 84/0-8g/o. . 3/81
12, Rchabilitation ard strengthening of Bombay-Pune Road, N.H. 4 in M. 34/0-40/3. 6/81
13, Qonstruction of short westerly diversion outside Pune Cny an Bombay—Pun:
Road, N.H. 4. . . . 8/82
14. Re-alignment of Lower Borghat reach between M. 63/7 to 68/7 on Bambay Pune
Road, N.H. 4. . . 384
15. QConstruction of 4 viaducts on re-alignment of Lower Borghat on N.H, 4.. . /84
16. Bridge across Pavana on Westerly Diversion on N.H. 4. . . . . . . 12/82

Assistance givea to Vistnagn, Kaen-
Pachea Laes .

and

. SHRI INDRAJIT GUPPA
the Mpmister of of EXTERNAL AFF-

mskplmcdtoﬂate:

(a) the quantum and mature of ass-
tance readered by India toachofthe
countries of Indo-China (i.e. Vietpam,

Kampuchea,
agd 198381
and

and Laocs) during 1 79—80
by way of credits, Lng.ust
transport equipment, foodgrums,

-

medical supplies, livestock, technical know -
how apd techmical experts ;

(b) whether the Governments of these:
countries have made any further specific
requests to Goverpment of India ; and

(c) if so, whether the requests will be-
met ?

THE MINISTER OF EXTERNAL.
AFPAIRS (SHRI P.V.
RAO) : (*) The amistance by
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India to the threc Indo-Chinese countries
during 1979-89 and 1932-81 is as follows :

Vietnam

(i) In 1977, India agreed to give a
loan of 101,000 tonues of wheat
or 70,000 tonnes of wheat four.
In 1978, India agrecd to give
a loan of 301,000 tonnes of wheat
{cost of 70,000 tonnes of wheat
flour and 302,000 tonnes of wheat
is about Rs. 50 crores). Deliveries
of wheat flour/wheat continued
through 1977-80.

i) In S-ptembcr, 1977 the Govern—
mnt of India undertook to set
up a Rice Resrarch Imstitute and
Buffalo Breeding CGentre in Viet—
nam ata cost of about Rs. 186-25
lakhs under the Indian Technical
and Economic Cooprration Pro-
gramme (ITEC). 500 Murrah
buffaloes for the Buffalo Breeding
Centre were sent to Victnam  in
August 1978. Ten Vietnamsese rtu-
dents arrived in India in Jaguary
1990 to recrive training at our Agri-
cultural/Dairy Research Institute for
handling the above Centres. Two
Indian scientists who will work
as Project Leaders for the above
two Centres will leave for Vietnam
very shortly. Some medicines,
frozen scmen, etc., will also be
sent to Victnam for the Buffalo
Breeding Centre along with other
things.

(iii) Railway rolling stock (wagons,
passenger coaches and spare parts,
wagons and coach bogies) worth
abnut Rs. 35'5 crowes,cotton
Yarn worth aboutRs. 2-5 crore., and
1000 buffaloes were sent to Viet-
nam during 1978-80. All the
above items/goods were financed
out of Rs. 30 crores commercial
credit given by Industrial Develop-
ment Bank of India and Rs. 10
crores Government-to-Government
credit agreed to in February
1978 at the time of the Vietamese
Frime Minister’s visit to India.

(iv) A gift of about 3 lakh metres of
cloth and some cycle parts was
made by India to Vietnam in
November, 1979.

{v) Training facilities are being
) provided to the Vietamese studegts
at our institutions in the fields of
Photo-interpretation, drug research
and other scientific  dmciplines.
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For 1931, we have also agreed to
provide  scholarships to the
Vietnamese studentsfor urdertaking
courses in film making, agricul-
turc, engineering, English  and
Hindi languages and other dis-
ciplines,

(vi) Visits to Vietnam by Indian
experts  in the fields of drug
rescarch, virolopy, medicine, &
other scientific and technological
disciplines are being arranged for
1980-81.

\vii) During the visit of the Vietnamese
Prime Minister to India in Apil
1980, we agreed to give further
governm~nt-to-Governm.ent  credit
of Rs. 5 crores. A commercial
credit of Re. 15 crores has been
agreed to by the Industrial
Development Bank of India. It
15 understood that Vietnam wishes
to buy railway rollirg stock,
components and spare parts for
textilec machinery and other light
industries as wcll as  equipment
and material for power industries
etc., out of these two credits,

It has also been agrced to give to
Vietnam a loan of 50.000 tonnes of rice.

Kampucheca

The Government of India has donated
food and medicines worth about Rs,
2.5 lakhs, 3000 tonnes of rice at a cost of
about Rs. 84 lakhs, 100 tonnes of rice
seeds at a cost of about Rs. 5.50 lakhs
and stationery material (pencils, note
books and paper) worth about Rs, 2.58
lakhs to People’s Republic of Kampuchea
on a bilateral basis, Besides, the Govern-
ment of India has also donated another
2,000 tonpes of rice through United
Nations International Children Emer-
gency Fund (UNICEF) to People's Re-
public of Kampuchea,

Laos

22-23 tonnes of medicines, 68 bales of
cotton, 139 charkhas and realated tools
were sent to Laos during 1979-80. We
are also gifting 100 buffaloes to Laos
and they are likely to be sent soon. Some
grass  seeds, fodder cutting machines,
etc. will also be sent. Five Laotian
students are being provided training in
buffaloe management in India and they
will return to Laos with the buffaloes,
A few Indian Veterinary experts will
also to Laos to help the Laotians in
management of buffaloes. :

(b) Yes Sir.

(c) Government is examining ‘the
requests received from Vietnam, Laos
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and Kampuchea for further industrial/
technical/financijal assistance, It is
Government®>s keen desire to help the
Indo-China countries in their economic
reconstruction, It will be Government’s
endeavour to give all possible assistance
subject to the coastraints of our resources
including those of finance.

Dredgers and Vessels of Dredging
Corporation of India

2461, SHRI RAM JETHMALANI :
Will the Minicter of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have en-
quired into the reports of low urilisation
of dredgers and vessels belonging to Dred-
ging Corporation of India ; and

{b) what steps are being taken to tone
up the efficiency of the administration
of this Dredging Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) No reports of low utilisation of Dred-
gers belonging to Dredging Corporation
of India Ltd., have been reccived.

The maximum availability of a Dred-
ger is about 250 days per year considering
the time taken for annual repairs and
maintenance etc. During the year
1979-80 the average time for which
8 Dredgers of the Dredging Corporation
of India Ltd. have been utilised stands
at 212 days. This average was despite
the fact that one oy’ the  Dredgers  just
warked only for 8g days for want of
demand. The average performance
of the Fleet is considered satisfactory.,

(b) Doesnot arisein view of (a) above.

Amount sanctioned for development
of Shipping and Ports

2462. SHRI JANARDHANA POO-
JARY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government have sanc-
tioned Rs. 265 crores in the last nine
meonths for development of shipping and
parts in the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) Government have sanctioned Rs.
4227.23 lakhs as Rupee loan and Rs.
3782.29 lakhs as loans under SAFAUNS
(Ship Acquisition From Abroad under
New Scheme) between February, 1980
to October, 1980 for acquisition of ships,
Government have also sanctioned projects

4

worth Rs. 77.33 crores for various sche-

mes for the major ports since January,

1980.

(b) Details arcas per Statement ‘A’
*B* and ‘G‘ laid on the table of the Housc.
[Placed in library. See No, LT-1514/80]

Wheet unit at Yelahanka

2463. SHRI JANARDHANA
POOJARY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether wheel and axle unit is being
sct up at Yelahanka -

(b) if so, whether Government have
entered  into  collaboration with any
country to deploy sophisticated techno-
logy; and

{c) if su, the details in this regard ?

'THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFNIRS (SHRI MALLI-
KARJUN) : (a) Yes.

(b) A collaboration  agreement has
been entered into with M/s. Amsted In-
dustries Inc, USA on 10th April, 1974
for manufacture of Wheels.

(c) Under the agreement M/s. Amsted
will provide complete technical know-how
for setting up of thc wheel unit of the
Plant, The wheels shall be manufac-
tured by the botton pressure casting
process. This collaboration shall expire
7%( years after the first lot of 1000
wheels have been  produced satisfac-
torially in the Wheel & Axle Plant. The
Government are required to pay a sum
of US § 50,000 as disclosure feesand
rovalty at the rate of 5% of the net sale
price of the product during the currency
of the collaboration agreement excluding
the first lot of 1000 wheels,

Suburban Railway Passes

2464. PROF. MADHU DANDA-
VATE : Will the Minister of RAILWAYS
be pleased to state @

(a) whether Government propose to
introduce a legislation transferring the
burden of increase in rates of Suburban
railway passes to the employees ; and

(b) if so, when is such a legislation
likely to be introduced ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI

MALLIKARJUN) : (a) No.
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¢b) Does

not arise.

Changing pattern of Morbidity in
rural community

. SHRI R.L. BHATIA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased 10 state :

{a) whether it is a fact that the pattern
of morbidity in the rural community
is rapidly changing in recent years ;

{b) if so, whether any study has becn

made to locate the major causes of mor-

bidity in different States according to

age, sex and uccupation during 1977-78
and 1978-79 ;

(c) of so, the outcomc thereof ; and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE : (SHRI NIHAR RANJAN
LASKAR) : (a) The morbidity pattern
for the entire population (rural and
urban), which is being compiled every
year, does not show any marked change
in recent  years.

(b) and (¢). The morbidity pattern,
based on the available institutional date,
is being studicd every year. A staternent
showing  the morpidity due to major
groups of causes in the different States,
during the years 1972, 1974 and 1976
is  attached.

(d) Question

does not arise.

Statement

Percentage distribution of Institution cases treated (IPD & OPD) in selected States of India

during the years 1972, 1974 and 1976.
States 1972 1974 1976
1&F NP MD Com- I&F NP MD Com- I&F NP MD Com-
plica- phica- plica-
tions tions tions
of pr- of pr- of pr-
egnancy egnancy egnancy
& Pu- & Pu- & Pu—~
erpe- TP erpe-
rum Irium rium
Andhra Pradesh 17.6 o0.2 03 1.5 23.8 .1 0.3 1.5 22.9 1.2 0.4 1.2
Assam . . 26,4 0.3 o0.2 1.3 36.1 .1 006 1.3 34.6 2.8 o.1 ».01
Haryana 6.9 o0.5 0.3 1.7 15.4 I 0.4 1.7 2.7 0.2 0.4 O.2
Madhya Pradesh 16,6 0.5 o©0.2 0.9 25.1 0.6 0,02 0.9 226 0.4 o.1 0.4
Orissa . . 226 06 o0.2 1.6 156 o0.2 o.1¢ 1.6 22.6 0.4 0.1 0.4
Pugjab . . 7.9 0.2 0.4 1.4 15.9 .1 0.7 1.4 17.9 o0.2 0.8 0.2
Rajasthan . 12,0 0.2 0.4 1.2 I2.1I .1 0.4 1.2 181 0.1 0.3 -0.I
Tamil Nadu 00,7 0.1 003 1.3 19.8 o.0r 0.03 1.3 4.f 0.03 0.02 0.03
Avomge . 13.9 0,33 0.24 1.36 20.5 0.16 0,25 1.40 17.6 0.70 0.28 o0.32
Nors
I&F-Infective and Parasitic Discases.
NP-Nosplasms. i

MO-Mental Disorders.
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News item “Huge production loss
due to curable blindness”

2466. SHRI R.L. BHATIA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whethier Governments attention has
been drawn to the news item captioned
‘Huge Production Loss due to curable
blindness’ appearing in the ‘Indian
Express’ New Delhi dated the 1oth Octo-
ber, 198c.

(b) whether, according to the W.H.O.
Regional Director, for every person with
curable blindness the loss to the nation
is Rs. 10,000 in terms of capital cost ;

(¢) whethier any such type of study for
other national disecase control programme
like Cholera, Malaria and other communi-
cable diseases has been undertaken by
his Ministry to measure the economic
impact of these diseases in the country ;

(d) if =, the salient findings of such
a study ;

(e) if nor, whether there is any plan
to extend the scope of such studies to
all major communicable diseases in the
country in view of the heavy plan allo-
catci!on of funds earmarked in this respect ;
an

(f) if not, the rcasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) Yes.

(b) No study has been conducted to
measure the precise loss to the nation in
terms of capital cost for every person
with curable blindness.

(c) and (d). Out of all the national
disease control programmes in operation,
only in the case of national malaria eradi-
cation programme has a study been under-
taken by this Ministry to measure the
economic impact of this disease. Accord-
ing to this study conducted in 1972, it
was estimated that between 4.61 to" g.35
million mandays were saved in the
country during 1959 to 1965 due to the
implementation of this programme.

(e) and (f). There is no plan at present
to conduct such long term studies to mea-
sure the economic impact of the major
communicable diseases, keeping in view
the huge funds required and the practical
difficulties involved.

2977 1.8.—4

Cancellation of Neelachal Express

2467. SHRI HARIHAR SOREN:
Will the Minister of RAILWAYS be
pleased to state :

(a) whetherit is.a fact that 175/176
Neelachal Express has been cancelled
several times from 1-4-1980 till 1-10-1980;

(b) the dates of the cancellation of this
train during the above period and the
reasons thereof; and

(c) the steps taken by his Ministry to
avoid such cancellation ?

Tii. DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (¢). During
the period 1-4-80 to 1-10-80 175 Up
Necelachal Express was cancelled ex. Puri
on 4 occasions and 176 Dn Neelachal
Express ex. New Delhi on 6 occasions,

Fx. Puri the train was cancelled on
6-5-80 due to public agitation, on 12-8-80,
15-8-80 and 21-9g-80 duc to floods, breaches
and heavy rains. Ex. New Dclhi, 176Dn
was cancelled on 8-5-80 due to public
agitation, on 12-8-80, 14-8-80 and 28-8-80
due to breaches and on 21-9-80 and 23-9-80
duc to strike by the U.P. State Electricity
Board.

The causes were, therefore, beyond the
control of the railways.

Multiplicities of Rules delay execu-
tion of Metro Railways, Calcutta

2468. DR. A. U. AZMI : Will the
Minister of RAILWAYS be pleased. to
state:

(a) the section-wisc progress so far
made in the construction and execution
of Metro Railways in Calcutta;

(b) whether it is a fact that due to multi-
plicities of rules, the execution of project
programme is very much delayed;

(c) what further cooperation is being
extended to the exccuting agencies involved
in the project;

(d) whether the progress has been slow
in some of its section; and

(e) if so, the reasons therefor and the

steps being taken to assist the contracting
firms

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The section-wise
progress of works on Metro Railway Cal-
cutta is as under:—
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8ection Number Percentage Prog
" Work completed.
s Boxes and Piles 93%
Diaphragm wall 100%,
3A Diaphragm wall 100%
Boxes 35%
4A Diaphragm wall 100%
Boxes 41%
4B Tunnelling 5%
10 (Esplanade) Diaphragm wall & Box 34%
(Park Street) Do. 84%
11 Diaphragm wall and Box 59%
12 Diaphragm wall & Box 92%
13 Diaphragm wall 95%
Boxes 27%
13B Diaphragm wall 93%
Baxes 1%
13C Diaphragm wall 96%
Boxes 2%
13A Diaphragm wall 43%
Boxes %
148 Diaphragm wall 54%
Boxes %
14C Diaphragm wall 9
jBéXS 93‘7/:
1541 Diaphragm wall 96.5%
15AH Do. 90.3%
Boxes 5%
15B Diphragm wall o,
15C Diaphragm wall 9
v 100%,
Bosxes 14"/:;
16A Diaphragm wa'l 97%
Boxes 12%
16B Diaphragm wa'l & Boxes 609%,
17A Dilphzlgm wall 60%,
Boxes and pj'es 95.%

17B
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Contracts for construction of Diaphragm
wall and decking in Contract -sections

, 6A, 6B, 7 and 8 have also been awarded
?ortahngup the work,

{b) No.

(c) The progress of work is being cons-
tantly watched and necessary assistance
given where needd.

(d) and (e). The reasons for slow pro-
-gress in some of the contract sections are
—land acquisition problems, law and
order situation, non-availability of steel
materials and power shortage etc. Ne-
cessary remedial measures are being taken
in conjunction with the State Government
to sort out these problems.

Dhanbad Station

2469. SHRI A. K. ROY : Will the
Minister of RAILWAYS Dbe pleased
to state the action by Railway Adminis-
tration to solve the following problems of
Dhanbad Station :

(i) over-carriage of parcel  consign-
ments including perishables by 4 Dn.
Mail,

(ii) unworkable situation in Parcel
‘Office, Dhanbad for want of inadequate
“accommeodation ;

(iif) heavy detention of outward
cosxgnmcnts for want of clearance facility
in direction; and

(iv) adequate numbcr of Booking and
reservation counters ?

THE DEPUTY MINISTER IN
THE MINISTRY QF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (i) There have been
a few cases of over-carriage of parcel
consignments by 4 Dn. Mail and steps
haye been taken to avoid recurrence.

(ii) A new Parcel Office with adequate
tion is under construction.

(i) There had been no detention to
consignments during the past

months. However, some
pacbﬁ suffered detention for 3/4 days
occasions in the past due to ir-

regular running of Super Parcel Express
trains which are now running regularly.

(iv) At present, there are 10 booking
<counters and 3 reservation counters Lat
Dhianbad station. 2cdadd&mf
coqu:pare opeat: uring festivals

A proposal for exten-
uonandmnodcnmgofrscrvmmm\m
ters in the reservation office is being pro-
cessed and  an additional reservation
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counter will be provided after the

tion of the works. The Ponuon be
reviewed further and additional facilities
provided as justified by the traffic.
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South FEastern Railway
Authority

2471. SHRI GIRDHAR GOMANGO:
Will the Ministr of RAILWAYS be
pleased to  state :

(a) whether the South Eastern Railway
Authority clcared all the arrears of
Municipality and Notified Area Council
taxes in Koraput district of Orissa state;

(b) if so, since which year the
Rayagada and Jeypore Municipality and
the  Koraput Notified Arca Council
taxcs hag been paid by the Railways and
and the arrear taxes to  be paid; and

(¢) when the payment of taxes by the
Railway Authority will be regularised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PAMLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN (a) Taxes have been
Ba_id to Rayagada Municipality in Koraput

istrict to end of 1977-78. Taxes for
1978-79 and 1980-81 have not been puid
duc to non-gubmission of demand by
Municipality. Notified Area Council,
Koraput has been paid service clarges
upto 1979-8o.

(b) Taxes are paid to Rayagada Muni-
cipality under !Lc Madras Local Board
Act, 1920 at the rates in force prior to
the comtnencement of the  Constitution.
However, payments  offered on this basis
have not yet been accepted by  them
and they have not yet served the requisite
demand notice for  the amount due.
Notified Arca Council, Koraput is entitled
o service charges and payments are being
made as duce from 1967-68.  Jeyvpore Mu-
nicipality is not due anythingas pcr
Railway records.

(¢) The entire matter relating to pay-
ment of ;municipal taxes in respect oflocal
bodics such as Rayagada Municipality,
which forins part of one State prior to
the rcorganisation of States and were
transferred  to another State thereafter,
is under consideration in consultation with
the Ministry of Finance, who are the
final authority in the matter. The claim
of Rayagada Municipality will be settled
as soon as a decision is arrived at.

AT WEwA W W A& € aqowng
2472. Nt weEAToaw  wfea
W W A qg TWE A oo w6
fw -
(%) war Anrer dewA F I7 I«
N gof & faqg vy fied 7 §
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Firing by Bangiadesh Rifies in Tripura

2474. SHRI R. L. BHATIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there has been recently

unprovoked firing by Bangladesh rifies
from across the border in Tripura;

{b) if so, the details of the incidents;

(c) the steps being taken by Governe
ment to check such incidents ; and

(d) whether the matter has been taken
up with the Bangladesh Government
and if so, with what result?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) and (b). Yes, Sir. On 5th
November, 1980, approximately 10 to 15
Bangladcesh nationals entered the area
known as the Muhuri Char, near Belonia,
and attempted to harvest the crops which
had been sown by Indian nationals: when
challenged by the Border Security Force
the Bangladesh nationals retreated to
Bangladesh. Immediately after this the
Bangladesh Rifles fired 10 rounds on our
patrol party and our patrol party fired
3 rounds in selfdefence;

{(¢) and (d). The Government of India
Lave protested to the Bangladesh Go-
vernment regarding this incident.  Flag
mectings have been held between the
Border Security Force and Bangladesh
Rifles on 11th and 18th November with a
Vview to restoring normalcy in the area.
No further firing has been reported since
5th November, 1g980.

Passenger amenities in trains

2475. SHRI B. V. DESAT : Will the
Minister of RATILWAYS  be pleased to
state:

(a) whether Governnent had set up a
panel to make on the spot inspection of
the availability and upkeep of passenger
amenities in trains and at  Railway Sta-
tions, particularly those served by the
branch lines;

(b) if so, whether they had submitted
any report to Government;

(c) if so, the details thereof; and

(d) the steps tken toimplemnt the
suggestion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
INTHE DEPARTMENT OF PARLIA-
MENTARY A(FFAII({dS) ].(.SHRI fM}xl&L-
LIKARJUN) : (a) to (d). Teams of three
Railway Oﬂizzcrl,)onc for each Zonal
Railway, have been nominated by the
Ministry of Railways to undertake ins-
pection of the amenities and their upkeep
at nominated stations, main line and
branch line gections and in trains.

The teams were allotted time bound
programme of ingpcctions an csubmitted
reports of their inspections pointing out
inadequacy of drinking water supply,
absence of proper ventilation in waiting
rooms, inadequacy of fans in waiting halls,
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taps mising from platforms and bath
rooms, dirty conditions in waitinghalls/
waiting rooms, non-supply of linens in
retiring rooms, lack of cleanliness, in-
adequacy of booking windows, broken
furniture in wating rooms/retiring rooms,
raising of low 'evel platforms, extension
of platform cover, provision of addi-
tlonal booking counters, display of re-
servation charts, provision of hand pipes,
resurfacing of platforms ete.

The teams got minor defects/deficiencies
remedied on the spot. For those which
could not be remedied immediately, the
Railway Administrations have been asked
to initiate action. The major works will
be done on a programmed basis subject
to availability of resources. The inspec-
tions are still continuing.

lmprovement in the movement of
goods by Railways

2476. SHRI B. V. DESAIL:

SHRI M. RAM GOPAL
REDDY :

SHRI RAM VILAS
PASWAN :

SHRI JAGPAL SINGH _:

SHRI K. P.SINGH DEO :

SHRI V. KISHORE
CHANDRA S. DEO :

Will the Minister of RAILWAYS be
pleascd to state:

by what time the Railways will
fully meet the demand of wagons and
improve its movement of goods; and

(b) what are the other steps being taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY  AFFAIRS (SHR1
MALLIKARJUN) :(a) The performance
of the Railways docs not entirely depend
on its own cfficiency only but is also
dependent upon the general level of «fi-
ciency in other related sectors end the
economic situation in the country, law and
order situation, etc, Under normal wor-
king conditions, Railways do not antici-
pate difficulty in meeting the day-to-day
demands. The performance hasimproved
in the month of November 1980 as 600
wagons per day more are being loaded
as comparcd to corresponding period of
the last year.

(b) Efforts are being made to improve
the performance by closely monitoring the
movement on day-to-day basis at the
Railways as well as Railway Board’s
lcvel. Co-ordination is also being main-
tained with different agencics to improve
the wagon turn-round. The help of
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State Governments is also being sought
to improve the law and order situation.
Stafl agitations are being dezlt with
suitably.  Apart from procuring addi-
tional wagons to supplenent the presernt
holding of wagons. action is keirg tzken
to reduce the number of sick wrigcrs by
giving the highest priority to their
repairs.

Chinese Foreign Minister’s visit to-
India

2477. SHRI B. V. DESAI : Will ihe
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any proposal has been
received from Chinainregard to Foreign
Minister of China’s visit to India;

(b) if so, whether any fresh date has
been communicated;

(c) whether the Chinese of late  are
not interested in  improving the relaticrs
with India;

(d) if so, whether the Chirese are sup-
plying arms and ammunition to Pzkistzn
which will be used by them zgzirst Irdiaj
and

¢) if so, whether any protest has been
lo«iged with China in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ) : (a) and (b). No, Sir.

c) Recent: press interviews given Ly
Chinese leaders to Indisn press reporters
do not seem to indicate such a trerd.

(d) Government have seen press reports
to this effect.

(¢) Government of India’ cppositicn
to the supply of arms to Pekisten is well-
known to the Chinese. The respensze of
the Chinese Government has been that
their assistance to Pakistzn is not directed
against India and that they hope that
both India and Pakistan ard Irdia-China
relations would improve.

INDO US Bilaleral Talks

2478. SHRI B.V. DESAI :
SHRI M.V. CHANDRA :
SHEKHRA MURTHY :
Will tte Mmicr of EXTERNAL
AFFAIRS be pleased to state :

(a) whether bilateral talks hetween
India and U.S.A. were held in October
this year ;

(b) if so, the outccme thereof and the
decisions arrived at;
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(g) whether after the new Prasident of
U. S. the palicy and decisions taken by the
earlier Government had been subject to
revision ;

) (d) ifso, what were the changes made in
regard to the earlier agrecments reached
betweea the two  countries ;

(¢) whether there has been any effect
an the policy towards India by the New
U.S.A. Government ; and

(f) if so, the details of the same ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO). (a) Yes Sir.

(b) As usal 1n such talks, the subjects
covered various international topics and
bilateral rclations. Inter alia the two
sides exchanged views on Fast-West reia-
tions, the situation in East Asia, South
East Asia , South West Asia, the North-
South dialogue, prospects of disarmament,
etc. In the bilateral field Indo-US trade
relations and the prospects of continuing
nuclear caoperation were among the
subjects discussed. The institution  of
official level talks is intended primarily
for an exchange of points of view and no
particular decision with regard to any
matter was sought to be reached.

(c) The new President of the United
States has not yet arsumed office.

(d) to (f). Do not arise,

Medical and Puhlic Health Institu-
tions run by Christian Organisa-
tions

2479. SHRI G. S. REDDY : Will
the Minister of HEALTH AND FAMILY
WEULFARE be pleased to state :

(a) the total number of medical and
pablic health institutioas run by Christian
organisatirs in the country;

(b) the pereentage of population to
which they cater; and

(c) how many of them are based in
backwir ! arcas and in tribal belt ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE ( SHRI NIHAR
RANJAN LASKAR) : (a) to (c). The
rejquisite information is being collected
from the State Governments and will
be placed on the Table of the House as
soon as possible.
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Surat Industries’ Demand of
Coal Wagons

2481. SHRI CHHITTUBHAI GAMIT:
Will the Minister of RATLWAYS  be
pleased to state :

(a) the number of coal wagons demanded
for industries in Surat in Gujarat cvery
month and the number of coal wagons
sanctioned for the purpose ;

(b) the details of the monthly number
of coal wagons supplied out of those
sanctioned from January , 1980 to Scp-
tember 1980; and
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(c) the rcasoas for which the required
€21l wagaas were not supplied and the
tims by w'ich all the sanctioned  coal
wagoas woald L: supphied and the  drtails
thereof ?

THE DEPUTY MINISTER IN
'THE MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS, (SIIR]
MALLIKARJUN ) : (a) to (¢). The
information is bring collected and will be
placed on the table of the Lok Sabha.

wal T g w1 wgaw

2482. w1 @y wr§ aifew
T AtwgA Wit qagA wAY g
T N g w4 fF

(%) #a1 AT K T8 IJA
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U 97 AT §; WK
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FqT FTRATE WO 7

Afagr Wik qfcaga sx=a A
T |5t (st wer favg) - (F) WK
(@). =g wwwTT 7 g9 g
FERI/EY && TARAT ® aOAS
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IR A AT AHF JEAA F AE
gfaw  #7 fau § o 398 aAnex
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foad ag gfafra fear o a5 f5
Wl ¥ wfas gur favad § araw
O AT 1 AT FL F AT |
g Faw # FNrd AR fagaw
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24-11-80 F1 Iw fem wuv &

fa==t & ag wa fe&r aftEga
famm g gfafesa fear v @ &
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sfywc fzar w & f& 39 W I¥
fedft a7 7 7 wfus gut fassar
fegm® & a7 39 9 *FT ATHA FC
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S.E. Railway Time Table

2483. SHR1 NARAYAN CHOUBEY:
Wil the Minister of RAILWAYS be plea-
sed to state :

{a) whether the S.E. Railway authority
print and publish time tables regularly ;
and

(b) If so, the name of the press where
time tables for the years 1979 and 1980
were printed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN ) : (a) Yes.

{b) Name; of the presses where S.E.
Railway's Public Time Tables for the
vears 1979 and 1980 are printed, arec as
under :

Lanz g of Tim: Table Aoril 79 issue

Oct. 79 issue April and Nov. 8o

issue
1 2 3 4
English . . . S.E. Railway M/s D.N. Press, South Point Printers=
Printing Press, Calcutta. (P) Ltd., Galcutta.
Kharagpur
English (Pocket) . . ~do- S.E. Rly., S.E. Railway
Printing Press, Printing Press,
Kharagpur. Kharagpur.
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2 3 4
Bengali S E Rai‘way M/s. Eurcka M/s. Eureka
Printing Press, Printers (P) Printers (P)
Kharagpur. Lud., Calcutta. Lid., Calcutta.
B:nzuli {Pocket) -do- -do- = -do-
Hind:! . M's. Sarda Press M's. Sarda Press, South Point ‘rinters
B=rhampur, Ginjam  B-rhampur, Ganjam. (P) L:d., Calcutta,
Oriya . . . . -do- d-o- d-o-
Telegu . . . . -do- -do- -do-

ADMISSION OF FOREIGN STU-
DENTS IN MEDICAL COLLEGES"

2484. SHRI K.™ RAMAMURTHY :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state -

{a) the number of foreign students, with
their names of their countries who had
applied to the Government for admi-
ssion in Medical colleges during this year;
and

(b) the nam=s of such student, with
the percentage of markes obtained by them
in the quahfving examinations who have
been adm'tted in the Medical colleges in
oar country and the names of medical
colleges where they have got admission 2

THE MINISTER OF EXTERNAL
AFFAIRS /SHRI P. V. NARASIMHA
RAO): (aj and (b) : Foreign
students applving to the Government
of India for adm nissio~ to medical col-
leges in this country are covered under
various schemes. Thus, while the scheme
of sclf-financing foreign students is admi-
nistered by the Ministry of External
Aflairs, the Ministry of Finance is the
nodal Ministry for the Colombo Plan
and Special Commonwealth  Atrican
Assistance programmes, The Ministry
of Bdacatioa and Culture administrers the
General Cultural Scholarship and other
scholarship schemes. All these program-
me are operated in consultation with the
Ministry of Health and Family Welfare,

As the process of allocation of seats
under one of the schemes is still
not complete and details relating to the
admission of forcign studeats have
to be collected from various sources and
medical col’ , the required information
is being obtajned and will be laid on the
Table of the Houses

Splitsing up Primary Health Centres

2485. SHRI R.S. MANE : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state :

(a) whether Government countemplate
to split up the present Primary Health
Centres constituted for 66 thousand
population into two; and

(b) if not; the reasons thercofl

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJANLASKAR) :  (a) No.

by The Primary Health Centres do not
have so much staff 1o enable their being
split up without adversely affecting their
functioning. It is, instead, proposed to
increase  the number of the  Primary
Health Centres. It is proposed to have
a PHC for a population of 50,000 in non-
tribal areas and for 20,000 in the tribal
and hilly areas, as against the present
norm of a PHC for 80,000 to 1,00,000
population. Further, for tribal areas the
Government have agreed, as a temporary
measure, to the posting of one of the
doctors of the Primary Health Centre in
a Dispensary/Sub-Centre where  the
services of a doctor are not available.

Chinese Attempt to form Peoples
Republic of Kashmir

2486. SHRI CHITTA BASU :
SHRI PHOOL CHAND
VERMA : Will the Minister
of EXTERNAL AFFAIRS be pleased
10 state :

(a) whether the attention of Govern-
ment has been drawn to the news item
appearing in the Statesman (Delhi) dated
October 6, 1980 regarding the alleged atte-
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pts of China to form a Peoples Republic
of Kashmir by merging Jammu and Kash-
mir with ‘occupicd’ Kashmir ; and

(b) if so, the reaction of the Govern-

ment thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMIA
RAO):(a) and b, Government have seen
newspaper reports to this effect. Govern-
ment have no information to substantiate
these reports. However, the Deputy Fore-
ign Mimster of China Mr. Han Nian Long
in an interview with a visiting UNI corres-
pondent at Beijing recently desciibed the
reports as groundless and absurd. The
Government remain vigilant in the matter,

Short supply of Bitumen for National
Highway No. 47

2487. SHTI V.S VIJAYARAGHAVAN:
Wil the Mmmrr of SHIPPI\(: AND
TRANSPORT bepleased to state

(&) Whether it is a fact that the work
is hcld up on National Highway No. 7
in Palghat Division due to the short
supply of bhitumen

(b) whether the Indian oil Corporation
and the Hindustan Petroleum are not
lying adequate quantity of bitumen

an

(¢} if so, the steps taken to ensure a
stacdy supply of this material?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPOR'T (SHRI BUTA SINGH ¢
(a) We are not aware of any hold up
of work on National Highway No. 47 in
Palghat Division due to short supply of
bitumen. However, no bituminous work
is normally done during the rainy <cason,
which is an annual feature. So far as the
supply pasition of bitumen is concerned,
the State of Kerala has been  allocated
g7.000 NUT. of bitumen for the vear
1980-81 by the Ministry of Petroleum,
Chemicais and Fertilizers,  based
on the total availahility in the country
and the sales of bitumen madec to the Suate
during the last three years. \ccording to the
information available, the State of Kerala
has been despatched about 16.000 M.T.
of bitumen during the period April—Sept.
1980. The allocation of bitumen by
the Ministry of Petroleum, Chemicals &
Fertilizers is made to the various States
and further distribution of the product
within the States is done by the State
Governments themselves. In the case of
Kerala State, we have already requested
the Special ﬂecrctary to the Govt. of Kerala,
Public works t, to meet the

iremen xtumcn for Natjonal
%way worb which is of the order of
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1,000 MT.,, out of the Siate’s
quota of 37,000 M.T. for the year 1454:-51.

(b} and (c). The despaiches by the Oil
Companies to the various States sometimes
vary due to various factors. However,
whenever any specific issuc of short supply
is raised by the State Public Works Depart-
ment, the same is taken up with the Minis-
try of Petroleum for appropriate action who
are the nodal Ministry for petrolecum
products.

T AT Gfgrot & feg
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Population Suffering from T.B.
and Blindness

2489. SHRI MOOL CHAND DAGA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the total population in the country
ering from tuberculosis and Dblindness
for want of balanced food ;

(b) whether Governmet have chalked
out any plan for the total eradication of
thesc diseases ; and

(c) if so, the derails thereof !

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH 'AND
FAMILY WELFARE : (SHRI NIHAR
RANJAN LASKAR) :

(a) {i* According to a study conducted
by the ICMR in 1972, at Srinagar, Delhi
Varanasi, Cuttack, Indore, Ahmedabad
and Madurai, it is estimated that out of

million blind persons in India, about 29}
1.e. 1,80,000 in our country hatve lost sight
due to nutritional dcficiency.

(i1) No precise information regarding the
total population in the country suffering
from TR for want of balanced food s
availbale. However, it is a known fact that
T B thrives more in mal-nutritioned per-
sons.

‘B and {e), (iY The Government of
India havc taken thie following  steps to
eradicatc blindness:—

(1) A National Health Programme
has bcen launched  countrywide
since 1976 for prevention of visual
impainment and control of blind-
ness. The control strategy of this
Programme includes Health Educa-
tion to the comn viv, Temporary
measures to provide eve  health
care by establishing rmwobile units
and creation of permanent infra-
structure for eye care in three tier-
system of general health services.

(2) For prevendon of Mal nutritional
blindness due to vitamin <A’
deficiency among children a pro-
gramme for administering Vitamin
‘A’ to preschool children through
PHC net work has been introduced,

(ii) For prevention and control of tuber-
culosis, a National Tubcrcuh)sx'taiw(}ontrol
Programme is in operation in entire
country since 1962. Mass case finding and
treatment of cases and preventive BCG
inoculation of infants are being carried
out under this Programme.

Complaint against Secretary of
Paradip Port Trust

2490. SHRI LAKSHMAN: MALLICK
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether Government have received
any complaint against the Scerctary of the
Paradip Port Trust;

(b) if so, the details thercof ; and

(c) the action taken or proposcd to te
taken by Government thercon ?

THE MINISTLR OFF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) Yes, Sir,

(b) The complaints relate to alleged
obtaining of pecuniary benefits from
certain persons as  consideration
giving them cmployment in the Port
Trust service, violation of the Port  Trust
Regulations about grant of Conveyance
Allowance, improper release of money
from the Welfare Fund. unjustificd re-
employment of certain persons, cte.

(c) The Chairman of Paradip Port is
looking into the complaints trd he would
take nccessary action,

Loading of Iron Ore at Paradip
Port

2491. SHRI LAKSHMAN MALLICK:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) Whether itis a fact that the loading
of iron orc at Paradip Pcrthes teen
held up for want of reclaimer; and

(b) ifso, the steps taken by Government
for procurement of the reclaimer for the
Paradip Port ?

THE MINISTER OF STATE INTHE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH)
(a) and (b) : A Bucket Wheel Re-
claimer was ordered on Mining 2nd Allied
Machinery Corporaticn in January, 1978,
to replace one of the existing Bucket Wheel
Reclaimers. The supply and commis-
sioning of the new Bucket Wheel Reclai-
mer has been delayed and this
affected the export of iron ore through

Parzdip Port.

The matter is being 'pursued with
Mining and Allied Machinery Corpora-
tion by the Port for expediting the deli-
very of the Bucket Wheel Reclaimer.
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LONG TERM POLICY for
FAMILY PLANNING

2492. SHRI H.N. NANJE GOWDA:
SHRI D.M. PUTTEE GOWDA:
SHRIMATI GEETA MUKHER-

JEE :
SHRI K. A. RAJAN :
SHRI P. M. SAYEED:

SHRI M.V. CHANDRA
SHEKARA MURTHY : -

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government  has formu-
lated any long term policy for Family
Planning aticast for another 50 years; and

(b) ifso, the d~tails thercof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) No. How-
ever a population  policy already exists
witich cmphasises the propagation of the
small family norm amoag cligible ¢ wples
thrs igh a process o mstivation and ed -
«cation and avai'ing o” family planning
scrvices on a free and voluntary basis.

(b)Y Does not arise.

Visakbapatnam Port Trust Board

2493. SHRI RAM JETHMALANI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) when the present tenure of the
‘Visakhapatnam Port Trust Board will be
over

(b) the guidelines which will be follow-
ed in the nomination of members for the
forthcoming constitution of the Visakha-
patnam Port Trust; and

(¢) what is the strength and composi-
tion of the Visakhapatnam Port Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) On 31-3-1981.

(b) Section 3 of the Majaor Port
Trusts Act, 1963 lays down the procedure
for constitution of Port Trust Boards.

(c) A statement is attached.

Statement
Composilion 2

1. ShriR. Srinivasan, Chairman.

2. Shri T. R. Prasad, Deputy Chairman
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3. Principal Officer, Mercantile Marine
Department, Madras, (representing
the Mercantile Marine Depart-
ment).

4. Deputy Collector of Customs, Visa-
khapatnam (representing the Cus—
toms Department).

5. Divisional Superintendent, South
Eastern Railway, Waltair (represent-
ing the Indian Railways).

6 Flag Officer 'Commanding-in-Chief
East, Visakhapatanain (representing
the defence Scrvices ).

7 Collector, Visakhapatnam (represen-
ting the Government of Andhra-

Pradesh).

o]

. Special Officer, Municipal Corpora-
tion, Visakhapatnam (representing
the  Visakhapatnam Municipal
Council).

5. Shri M. V. Bhadram) Representing
{ the labour

10. Shri B. DharmaRao | employed in
J the Port,

11, Development Advisor,  Ministry  of
Shipping and Transport (rcpresen-
ting the Ministry of Shipping  and
‘Transport).

12. General Manager, MMTC  Visa-
khapatnam  (represcnting the
Minerals and MNetals Trading Cor-
poration of India Limited).

13. Chairman and Managing Director,
Hindustan Shipyard Ltd., Visakha-
patnam ( representing the Hindu

stan Shipyard Lid.).

14. Shril.S.Raju (rcpresenting the Vizaga-
patnam Chamber of Commerce,
Visakhapatnam).

15. Shri C.V. Sitaramaswamy (represent-
ing the Federation of Andhra
Pradesh Chamber of Commerce and
Industry, Hyderabad).

16.  Shri K. C. Mathur (representing the
Indian National Shipowners Associ-

ation.

Village Health Workers Scheme

2494. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether the village health workers
scheme ( Rural Health eme ) is conti-
nuing; and
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(b) if sc, the villages covered by “the
above scheme ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE | SHRI B.
SHANKARANAND ® @ 2 Yes,

(b: According to the latest available
information, 1.,53.6:12, Ccn'murity
Health Volunteers have been  trained
so far, covering an cqual number of

villages.
Visit of Mauritius Prime Minister

2495 SHRI R. P. GAEKWAD : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Mauritius
Prime Minister Sir Seewoosagur Ramgoo -
lam visited this country in October, 1980
and had talks with the Prime Minister;
and

(b) if s, the outcorie thercof ?

THE MINISTER OF  EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : ‘a) and b, Yes, Sir. Prin ¢
Minister Sir - Scewoosagur - Ramgoolam
visited India frem October 25th to No-
vember 2nd, 1gHo.

His visit provided an opportunity for
a useful exchange of views with our Prime
Minister on international issues.  Bilateral
relatior.s were also reviewed with a view
to strergthening them' further.

Maltreatment with Indian Drama
troupe in UK.

2496. SHRI 5. M.KRISHNA :
SHRI P. K. KODIYAN :
SHRIMATI SANYOGITA

RANE : -

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian High Conumis-
sion in London lodged a protest with the
British ‘Government against the treatment
meted ot to the visiting Ghasircn Kotwal
Drama tr upe from India by_the British
Customs officials at London Airport in
October last; and

(b) if so, the reaction cf the British
Governmert thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) and (b). The High Comis-
sion of Indiain London took up the matter
with the British Foreign Office against the
treatment meted out to the visiting drama
troupe. The British Government have
stated that they have conducted fullir.-
westigation into the circumstances of the
search of the theatre group. The British

Customs’ decision to mount p scaich was
reportedly taken because of evidence that
similar groups had been used, possibly
unwittingly in the past by third partes-
to muggle drues irto UK. No jrebie
bited article was however fuund in the
baggage in this casc. The British Foreign
Office clrimis thut the search  was con-
ducted as  courteously and  speedily as
possible, The British  Foicign  Office
has expressed regrets zbout the incon-
venience  caused  in such  instances
when a full search is unfortunatety un-
avoidable as part of the normul customns
control procedure.

Position of Indian Shipping in the
carriage of country’s Export Cargo

2497. SHRI 8. M. KRISHNA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

{a) whetherin the ficice  internationa]
compet;tiont r cargo, Irdian shipping ‘s
steadily losing grour d to fore’gn shipp ng
comf anics in the carriage of country’s
export cargo  moving on liner terms;
and

(b) whether  Government have consi-
dered ways and means to bring about a
change in this state of affairs ?

THE MINISTER OF STATE IN
THE  MINISTRY OF SHIPPING
AND  TRANSPORT (SHRI BUTA
SINGH) : (a) and (b). The international
community has recognised the neced to
carry at least 40%; export cargo in a
country’s own buttorus and with this
end in view, has adopted the Convention
on a Code of Conduct for Liner Con-
ferences. The share of Indian shipping
increased from 32-1%  in 1976-77 to
35-4% in 1977-78.  But a decline was
noticed during 1978-79. One reason for
this is attributable to the stiff competition
offered by non-Conference foreign vesscls
and the freedom of choice of vessels en-
joyed by the shippers in the country.
Government is constantly kecping a watch
with a view to securing due share for
Indian shipping in the cexport of liner
cargoes. o
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2499. SHRI K. A. RAJAN :
SHRIMATI SANYOGITA
RANE :

Will the Minister of SHIPPING AND
TRANSPORT b: pleased to state;

(a) whether it is a fact that thereis a
shortage of pilot baatsat  Major Purts;

.IS:) if 39, the dc}aih and reasons therefor;

{c) the m .uurcs bing taken to tackle

the problem ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI ,BUTA
SINGH) : (a) There is no shortige of
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plot boity ul mydr pocts except at
BamYy, Tuticorin and Manglore.

(b) aad (c). Bomday Port

Azainst th=  require ent of 7 pllot
boats, oalv 4 are  available with the
Bymhay Pust Trust. Ta= port has placed
ord:rs fo. three fihoe glass launches. In
ad{ition. a proposal for two more pllot
lauaches is b:ing processed.

Tuticorin Port

A launch acquired in February 1979 has
not bren  functioning  satisfactorily.
Ord=rs have boen placed for another boat
which is expzcted to be delivered in
August, 1981,

Mangalore Port

Orders for purchase of alaunch were
placed in 1970, but ithas not been re-
ceived so far.  The delivery date has now
been fixed as end of December 1980, In
addition, orders have been placed for a
pilot launch which is expected 10 be deli-
vered by April, 1981.

Reasons for major Railway
Accidents

2500. SHRI CHINTAMANI JENA
SHRI P. M. SAYEED :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government's attention
has bzen drawn to the ‘Hindustan Tim=s®
dated the 7th Nov. 1980 that seven of
cight major railway accidenis  which
oocurred during 1979-80 (ull Sept. this
year) have cither been due ce
of the mlway staffl or mcﬁucnt -
tioning ofsignalling equipment; and

(b) if so, the dctails mgardmg'
the repart of the ommission
of Railway Safety in this regard ?

THE DEPUTY MINISTER .IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Ya

(b) During  1979-80, the Commis-
siaoers of Rulﬁvay Safety inquired ;;:o
2g accidents. During April to Scpte
80 the Commissioners of Railway S;&t;
held es into 11 mare accideats.
These accidents include 19 collisions,
ioto yond wTic at level cromsngs, 5 Gy
into C at leve » 3 cascs
of fires in trains and :mnngsw‘ mis-
cellancous naturc.  According to the
findings incduding provisional findings
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of the Commissioners of Railway Safety,
the causes of these accidents are as under:=—

Failure of Railway Staff . 35

Failure of persons other than
Railway Staff . . 6
ToraL 41

Two cascs are still under investigation.

Widening of Calcutta Roads

2501, SHRI K. T. KOSALRAM .
Will the Minister of RAILWAYS bhe
pleased to state :

{a) whether the Railways have agreed
10 subsidise the cost of widening of the
roads in Calcutta in view of underground
railway scheme ; and

(b) if so, whether the Ministry propose
to extend the same financial assistance to
Madras where the rapid transit system
is 10 be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARIA-
MENTARY AFFAIRS (SHRI MALLI-
}\ARJU‘\T) (a) A request has been received
from the Government of West Bengal for
grant of subsidy to the extent of Rs. 1.59
crages for widening of roads etc. which
works, according to the State Govern-
ment are considered essential for diversion
of traffic in order t0 minimise the incon-
wenicnce to the commuters in the Central
Business District. The matter is stll
under examination in coasultation with
the General Manager, Metro Railway,
Qalcutta,

(b) The question of extending such
finapcial assistance to Madras_ will be
considered at the appropriate time after
the Government sanctions a Rapid Transit
System for Madras City.

Steps to resolve outstanding iss: of
Seriking Dectors e

2502. SHRI N.K. SHEJWALKAR :
SHRI K. P. SINGH DEO:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether any settlement could be
reached with the striking Junior Doctors
.of Delhi ;

(b) if so, the details of the demands
!:yuk the Doctors and those accepted

t ’
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fcY what steps have been taken to
resolve the outstanding issues ; and

{d} whether doctors have given an
assurance 10 Government that such strikes
will not be resorted to frequently which
puts the ailing masses to great difficulty 2

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND ): (a) Yes.

by and (0). A statement showing the
demands of the Junior Doctors of Dethi
{who were on strike from 5th July to 1st
September, 1980) the terms of the settle~
ment arrived at with them and the present
pasition regarding the implementation
of the various decisions constituting the
settlement, is laid on the table of the House,
[Placed in Library Sce. No, LT-1515/80])

rdt No.

B.C.G. Ineffective to Check T.B.

2503, SHRI N.K. SHEJWALKAR :
SHRI SATISH AGARWAL :

Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to state
whether Government have taken adequate
measures to check cffectivelv the discase
of T.B. which is very rampant in hilly and
desert areas ?

THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI,

RANJAN LASKAR) : There is no 3
study which ;hows that Tul gis is

more prevalent in the hilly and desert
arcas of the country. For the pr tion
and control of Tuberculosis, a Napiapal
Tuberculosis Control Programmec i3 in
operation in the entire country under
which measures such as mass case.

and trcatment and BCG inoculatign of
infants are being carried out uniformally

to control this disease,

Spread of Dropsy 'in Epidemic form
in Bihar and Madhya Pradesh

2504. SHRI N.K. SHEJWALKAR :
SHR1 SATISH AGARWAL :

Will the Minister of HEALTH -AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware
that in Madhya Pradesh and Bihar, dropsy
has started in epidemic form ;

(b) wherher the cause of the d scase
is mainly because of adulteration in mus-
tard oil ; and

(c) whether any Central team has
been sent to find out the causes for the
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sudden outbreak of the disease and if so,
their findings in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR; : ‘a) This Ministry
has no information regarding  outbreuk
of dropsy in epidemic form in Madhya
Pradesh and Bihar,

(b) Dropsy is mainly caused hy
consuming mustard oil adulterated wit
oil from Argemone mexicana seed,

() The Indian Council of Medical
Rescarch had sent a Nutritional team of
Scientists from the National Institute of
Nutrition, Hyderabad to survey the areas
in Madhya Pradesh where dropsy cases
had been reported.  Samples of edible
mustard oil were collected by this team
from the affected households and their
analysis showed that majority of these
samples were found (o contain sangi-
narine—a toxic alkaloid present in con-
taminating argemone oil at a fairly Fich
level.

Report of Study Group of ICMR on
Family Planning Policy

2905. SHRI DAULT SINHJI JADE]J \:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

. g;)wwhbthrr aReport has been received
by -Government from Study Group of the
Indian Council of Medical Research on
the Family Planuing Poelicy ;

(b) If so, the main recommendations
made ; and
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(c) the decision taken by Government
on them ?

THE -MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR) : (a) No Study
Group of the Indian Council of Medical
Research on Family Planning Policy was
sct up.

(b) and {ci. Do not arise,

Profit and Loss suffered hy Shipping
Corporation of India

2506. SHRI A.T. PATIL : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) what are the net profit/loss sufiered
by the Shipping Corporation of India,
Mogul Lines Ltd., Cochin Shipyard Ltd;
from 1977-78 till date .

(L) what zre the causes of losses in
each case; and

(c) what measures are being taken by
Government +0 wipe out the previous
losses and to avoid the future losses in each
case ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a) to (c). A statement indicating the
position in respect of Shipping Gorporation
of India, Mogul Lines Ltd. and Cochin
Shipyard Ltd. is enclosed.

Statement

Name of the Net Loss
Cdmpnay —— e
Year Loss

Clauscs of Losses Measures Leirg taken uvp by
Govt. to wipe out
the previous losses ard to

avoid the future losses.

ML»-.—bh-b—» e e I e e e S s

L N S R XN

1 2
o (Rs. in Crores)
Shipping Corpora- 1977-78 1474
tion of India: 1978-79 370t
1979-80 1-85

The profitability "of the

3 4

The SCI have taken, cer-

tain steps to improve
the position. Some of
these are = of

Co poration was basi-
cally affected by the
global depression in
shipping during the last
4/5 vears. Factorslike
losing routes  riding
operational cost etc.
also Fcontributed to-
wards it.

(a) The Management of
the Corporation -was
i and two
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Rs.in
crores

profit centres established
for dealing with liner
and bulk trade ;

(b) Operational costs were
cut down;

(c) s Man-power resources
were  deployed  for
handling growing re-
sponsibilities and fac-
ing the challenge of
global recession ;

(d) Administratixe expen~
ses  were
wherever possible.

These steps  have yielip‘g
good resls and
loss to the Corporation
has been reduced to a

great  extent  during

1979-80.
Mogul Linc 1977-78 9-79 Duc to world-wisd rece- Since the  inter-national
Limited ssion in shisping dur- freight market hasstarted
1978~ 7-40 ing the period under re- improving, it is expected
1979~gg 0:93 ference shipping com- that future losses the

panies all over the wor-  MLL would be avoided
Id suffered losses and and the previous losses
the MLL wasalsoaffe-  wiped out in the next
eted. The MLL has few  years, depending
been operating Haj and on the strength of the
Konkan passenger ser-  freigth market.
vices and passenger-cum-
cargo service to West
Asia Gulf Ports. These
scrvices have been show-
ing losses. The com-
pany had to borrow
large amounts. for ac-
uisition of its tonnage.
%’his has attracted hea-
vy interest charges am-
ounting to Rs. 590-25
lakhs in 1977-78, Rs.
579°59 in 1978-79 and
Rs. 544'19 lakbs in
1979-80.

Cochin Shipyard 1977-78 515 (i) Inadequate sub- A Committee set up by the
Led. sidy available under Government to examine
1978-79 2-75 the existing Pricing depth and  suggest
1979-80 7-89 Policy which was long-term  solution to
evolved in 1971, the Financial problems
of the Shipyard has
suggested certain re-
medial measures.

-~ —

2777 L.S.—5
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(1i) Extended period of A new Pricing Policy

construction of the is also being evolved.
first ship due to delay
in the commission-
ing of certain indi-
genousl procured
crucial facilities like
the 150 T Cranc etc.

(iii) Intezest  Commit-

ments during the
initial production Pha-
sc onloan capital pro-
vided by the Govern-
ment.

M-H-‘lm:'l‘ennh-l

as07. SHRI A. T. PATIL : Will the
Minister of RAILWAYS be pleased to
state @

a) whether there is a demand for

ng Badalapur (District Thane, Maha-

m;nn) as a terminal for a few trains;
an

(b) if so, what action government have
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) Yes.
(b) Four pairs of trains arc already
terminating/originating  at  Badalapur.

The terminal facilitics have been reviewed
and arc being suitably augmented.

¥ax oyada A fadtyy & ow
"3 faswr Wy ST

2508. SYo frdmr gaAT wearea:
T W@ Helt qg FOT Y FO RS f

(%) =7 g &= § s faaleg
(Teee)  ofvaw @R ¥ gad a@
el ¥ ¥ OF

() mragwiraw g o aa &
feelt W AR ¥ fau Jow owiw
XY Te T ;Wi

() wrags o= ¢ e swr
# faetorr ¥ w ofefem aard
fesar 7 w9 F IO TG X
arfaat ® T wfsar€ &1 anEn FO0
e g 7

Yo WA aqr  HEOQ v fawmr
% I way (o wfeweniw) :(F) awy
I 1 Y ge et afew
{3 FT OF G F T AHAA A & |

(=) W (w) g fafa
w93 uF wfafaa fest & 9w
FfoTw 15/16 ITF CFRNG A @A A
B ¥ 0T W TE & A Ay
¥ feeelt ¥ foo ox wiafem  fesar
T ofaem @ gfe & amEgfe
LCUE

fadw R T TR

2509. SiYo fad s AT wwarea :
a7 TaTe WYX AR ww U wer
I T9 W PO FG W@ H
whray fre fafecarwmas & R
§ ok feay T sfoad fRed &
mFE?

r
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AT AQT AT AW WA
¥ TRT HA (W fagrd <am wrewy):
A grfawE afg 9 Sy
I F ATARL 197677 F 197879
N wafe § A 38043 fafawar
AT 99 g3 q |

W@ §&R 99 foem v
AN & foq fwl & s ary T
W sen w1 e & @@ aafy
dfae WX g srfawt & W
fadwr wmwmr (e aar s
waar afey) & o et ¥
o fed W TR A s W TR
¥ —

g ga @ W@
1-1-79 %Y 4389 2267
1-1-80 &Y 4510 2301

SagT-waTf ATEIgT IW WG

2510. Wo fads HarY weavaa :
T W AT qg qATA AT FO FA 6
AT ¥ Ew AT FATE ATHIYR qF
I AT AW FT B FEE G
¥ fauradw § 7

W Haa aqu gada g fawon
# 3q qa( (71 afemeniw) @ AR
"X aTE ATEIYE 98N & &Y #E} are
¥ g g | a9y, I wEE S O
F T T FT A TG AL L

Railway Accidents including Derail-
ments during the last three months

2511. SHRI G. M. BANATWALLA :

SHRI RAM AWADH:
SHRI AMARSINH RATHAWA

Will the Minister of RAILWAYS be
pleased to state:
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(a) the number of people who died or
were injurcd, and the amount of damage
caused to the railways in inoney;

(b) the general causes for these acci-
dents, details of enquiry instituted and
whether any sabotage was discovered
or suspected; and

(¢) the compensation paid to the
victims of the Railway accidents includ-
ing dcrailments during the last three
months in each of the railway zones?

THE DEPUTY MININSTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) In the train accidents
which occurred during the period A t
to October, 1980, 86 persons were killed
and 270 injured. The cost of damagc
to railway property involved therein
has been estimated at approximately
Rs. 2,50,00,000.

(b) The causes including prima facie
causes of these accidents are as under :

(i) Failure of railway staff 77
(ii) Failure of persons other

than rajlway staff v 26
(iii) Failure of equipment 72
(iv) Accidental 25
(v) Cause could not be

established L
(vi) Causes not yet finalised 6o

Total 261

While 11 train accidents have been
enquired into by Commissioners of Rail-
way Safety, who are a statutory autho-
rity functioning under the administrative
control of the Ministry of Tourism &
Civil Aviation, the rest were enquired
into by the respective railway admini-
strations at various levels depending
upon the nature of the individual acci-
dents.

None of the train accidents which
occurred during August to October, 1980
is reported to have been caused by sabo-
tage.

(c) No compensation has 30 far been
paid, under Indian Railwayzs Act, 18go
to the victims of train accidents that
occurred during the last threc months,
The corapensation will be decided by the
Claims Commissioners to whom claim
applications can be preferred within a
period of three months from the date
of occurrence of the accident who may,
on good cause shown, also allow aay
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claim application to be made at time
within one year fromlhedstezwocmr-
renoe.

Foreign Minister's Visit Abroad

2512. SHRI G. M. BANATWALLA:
SHRI P. M. SAYEED:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the countries visited by him after
the end of the last Session;

(b) the purpose of the said visits;

(c) the agreements arrived at andfor
benefits accruing from the said visits; and

Statement

PECTVRER 4 1900
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vég)?tbetonlexpminmrndonmae

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

O) : (a) The following countries were
visited me after the end of the last
scssion of Parliament : Bangladesh, USA,
Venezuela, Cuba, Mexico  Yugoslavia,
Austria and Lebanon in that order;

(b) and (c). The required information
in the statement attached herewith.

(d) The total expenditure on these
visits was Rs. 3,38,100°00 (approx.).

The purpose of the Foreign Minister’s visits abroad since the conclusian of
the Third Session of the VIIth Lok Sabha and the agreements
arrived at andfor bensfits Acsruing from such visits

8L No. Name of the country Purposc of visit Agrecments  arrived at
visited and/or benefits accruing
from the visit
1 2 3 4
1 Bangladesh The visit was at the invitation of The visit provided a fur-

(16-8-80 to 18-8-80)

and Dbi'ateral

Bangladesh Forcign Minister. ex- ther
tensive discussions were held with the
Bangladcsh leaders on international
matter. Important
bilatered issues were covered in
particular detail.

impetus to the
Indo-Bangladesh re-
lations and helped the
two sides to better
understand each others’
view points.

2 US.A. (21-8-80 to Toattend thespecialsession of the UN Presented India’s views.

25-8-80).
velopment.

General Assembly on Economic De- On global round of

negotiations etc.

31 Venczuela (26-8-80

The visit to Venezuela was piid as Discussed India’s cil re-

to 27-8-80). specialemissary of the Prime Minister,  quirements.
to convey a message form the Pri
Minister to the Venczuelan President
Luis Herrera Campins and to discuss
oil matters with Venezuelan leaders.
4 US.A. (20-9-80 to  To attend the 35th Session o f the UN Presented India’s view
4-10-80 & g-10-80) General Assembly in New York. point in the world body
on various inter-
pational matters of
interest.
5 CUBA (5-10-80 to  Bilateral talks
7-10-80).
6 Mexico (7-10-80 to Bilateral talks as well as for a Regional Bilateral and international

issues including India’s
economiC and commer-
cial relations with these
countries were discussed

9-10-80) conference of Heads of Indian Mis-
sions in Latin American countries.
(Such conferences are a re fea-
ture with this Ministry are held
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to explain to Ambassadors the poli-  The visits have led to
cies of Government of India and also  a better understanding
to have from them firsthard assess- of the perceptions of
ments in regard to the countries con- India on one hand and
cerned and our relation with them.) of Cuba and Mexico

on the other on various
international political
and econcmic issues,
Meaningfu! discussions
have also taken p'ace
regarding India’s trade
and cconomic relations
with these countrics.

<. Yugos'avia (1-11.80 To attend the mectings of a group of It will be recalled that

to 3-11-80). Non-aligned Foreign Ministers which

Iraq objected to the

aimed at discussing possible ways of  inclusion of Algerin in
resolving the Iran-Iraq conflict. the Non-aligned Good-

These meetings took place in pursuan-  will Committes,
acc of the decisions taken by the Co-

while
Iran insisted on Alge-

ordination Bureau of the Non-alig- rian  presence.  An

ned movement in New York.

8. Austria (5-11-80 to  To attend the mecting of the Foreign  Preliminary

appeal was issucd to

Governments  of
Iran and Iraq toagree
to the constitution and
functioning of the
Goodwill Committee of
Non-aligned count-
ries.

discussions

7-11-80) Ministers of eleven countries to dis- were held and a
cuss and finalisc the holding of a summit mecting, in
sumymit meeting next year in the con- princip'e, was decided

text of North-South problems.

9. Lebanon (9-11-80) To exchange views with Mr. Yasser-

Arafat, Chairman of PLO and the Arabs in gcncral
Foreign Minister of Lebanon.

upon.

India’s rc'ations with the
and
the Palestinians in par-
ticular, and PLO’s role
in finding a solution
for Iran-Iraq  crisis,
were discussed.

Shipbuilding Yards Propo-ed during
Sixth Five Year

2513. SHRI JYOTIRMOY BOSU:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many ship-building yards are
proposed to be taken up for construction
during the Sixth Five Ycar Plan period;

(b) what are the particulars of the pro-
jects planned to be taken up;

(c) whether the Government will re-
consider its decision in regard to ‘the
construction of a ship-building yard at

recommended

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) and (b). Establishment of
Shipbuilding Yards at Paradip (Orissa)
and Hajira (Gujarat) is under considera-
tion. However, no decision has yet been
taken on the construction of these Yards
during the Sixth Five Year Plan period.

(c) and (d). A Techno-Economic Work-
ing Group was set up by the Government
in 1973 to evaluate, both on technical
and economic conmdcrauom, the sites
proposed various State Governments,
including Based on the report of
the Techno-Economic Worlu:g Gro
Consultants were commission f#‘mthc
preparation of the Preliminary
Reports and the Comultants did
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consider Haldia suitable location for a
Shipyard. Haldia is, therefore, not being
considered as one of the sites for estab-
lishment of a Shipyard.

National Health Scheme

n?u. SHRI JYOTIRMOY BOSU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have any
National Health Scheme;

(b) if so, what are its salient features;
and

(c) the progress of the scheme so far
in physical and financial terms?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) No.

(b) and (c). Does not arise.

Introduction of catering facilitles in
all along distance trains

ag1y. SHRI JYOTIRMOY BOSU
WIR the Minister of RAILWAYS be

pleased to statc:

(a) names of Mail and Express trains
which have got their own catering ser-
vices;

(b) names of Mail and Express trains
which have no such facilities;

(c) whether Government is considering
to introducc catering service facilities
in all the long distance trains; and

(d) if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) and (b). A list of Mail
and ress trains provided with mobile
catering service is placed at Statement ‘A’
laid on the table of the House [Placed
in library, see no. LT-1516/80].

¢) and (d). Demands for food, tea,
coffee, etc., of passengers travelling by
trains are primarily catered to by static
catering establishments provided at sta-
tions e reute. Only on certain long
distance important trains, mobile cater-
services have been provided. It is
neither necessary nor is it the policy of the
Government to provide mobile catering
service on a’l Mail/Fxpress trains, parti-
c lary on the tra‘ns running on the
routes provided with amp'e facilities of
static catering units to meet the require-
ments of pamengers adequately.

DECEMBER 4, 1980
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T s WY fagre & Forat &
wfcrer T & w10 W

2516. W wWETE gEN : WY
wree O ofeae wew Gt Oy
TR Y g FaT fF o

(%) qff Sox W F TrE,
aeft, Fwfar = Wik ofimy fagr
& Morerr,  faar, eqa w0 dwrely
ot & faara WX e % WA
# afeqes w3 ¥ fray safeal MY qg
g

() = TST §F ¥ F AN
graar qidr € ; W}

(7) = F@ER wEi@ 9w
Fof foad ag A Qe T HY ?

e At qfET SR AT HATHY
& T wat (s fanT <o wwewE)
(F) TEF IO W_W F @Y, T Ao,
WX Aafar ot & faawa 21 gagax
& wdat § wfassmg  (sRwarsfen)
& wror gE WA A oW A ogEAn
qfcfrse | & & o€ &

wgr a% fagk ST F MATeRre,
gua MY dureh oo #1 gw=ew @,
W uafy ¥ = o=l § 5 & 9
* g sy g g€ @ ) fear Ry &
IJeTé ¥ "EET, 1980 I wafy ¥
wferswag & 3 91T Q1 1 g= fasr

() 99X R T@FR ¥ =
F@ER N wag A @ fag fagc
FT@ER § W T=9 ¥ F:% w8
T g gET |

() wfesswe wrew & ga &
i & e AT & w9 A &N § aqr
qAG-IAY T TEHT 0T qAF g1
¥ far @A 1 W A A O qar
TOET T qUT WA W AT waX
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% W FH & fag e @ @ §
foe Y @ Surg ot wifnw & . —

(1) wfcrsene ¥ frarcr fram
a91 9w & fig fawpa awd wadw
W ¥ ugfRws @ /e
T & e wfewta s ard
feg 7T FaT TR WAE T TR

fgaar @

(2) AfEt & wiwar @ @@
FIATA IAHT JYAT FIA TUT FAHY =T
T & Sy feg @ §

(3) v swfam Toa) & G/ "R
Q7 gam ww w7 F fag W
T fAway @vagd aam w@d g\

(4) o0t & wgmar & fag
oferer =w wis dfefam, s,
wfeas wrllm e famw oF s=
Ty M, FAHAl, LA 94
Ty &, faeslY, T are<w qeam
R ¥ wwEfcs wEaE afog
*Y favaw segml & Qfra #1 sfaa
e+ & fau o9 ggar ¢ qar
FHAF FEEAT WX G9E [ F fAw
AMEAEF T A T § |

(5) JrraR® AW =T FOFH
@ g v gwifaq &&@F § faEw
fega@m & & faw wsg a@Td F1
sfafaa Feaws garar Ivdey w8
Sy g

(6) fova waveen &Ew & AreAw
¥ S afaswag  §RT N o
difrg wer S T w1 S ey
SRS AT § 8 Qu swifag st w)
WES XYW e fegr swr g1

gficfee—1
fo= A ® q=qr
e, RAT,
1980 1980
U R
TR 37 129
T 9 21
afan 36 158

Improved Operational Efficiency of
Railways

2517. SHRI R. L. BHATIA: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether any high-level study has
been made as to the causes for short-
fall in goods traffic; if so, the details
thereof; and

(b) what other long-term measures
have been or are proposed to be taken
to improve the operational efficiency of
the Railways ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) thc causes for shortfall
in lifting of goods traffic are analysed
periodically both in the Zonal Railways
and by the Board. Some of the main
reasons which have mainly affected load-
ing of goods traffic have been distur-
bances in Assam, extensive power cuts in
the castern sector affecting performance
of marshalling yards and workshops,
less demand for raw materials to steel
plants, labour troubles in mines at Baila-
dilla affecting movement of iron ore for
export, closure of refineries in the eastern
scctor seriously affecting POL move~
ment, increased movement of foodgrains
from Punjab and Haryana over longer
leads due to drought conditions, steep drop
in demands for loading of sugarcane,
floods and breaches on Western, Northern
and South Eastern-Railways, and staff
agitations on a number of railways,
Most of these reasons are beyond Rail-
ways’ control.

(b) Apart from  ensuring optimum
utilisation of the assets, steps are being
taken to procurc additional rolling stock.
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Works 10 augment line capacity and im-
provement in traction ctc. are also being

en to further improve opera-
tional efliciency.

Success in the field of Laproscopic
Tubectomy

a518. SHRI VIRDHI CHANDER JAIN:
Will  the Minister  of HEALTH AND
FAMILY WELFARE be pleas:d tostate :

(a) the success achieved so far, during
the current year in the ficld of Laproscopic
Tubsctomy undrr the Family Planning
programme  in vavious States;

(b) whether it is a fact that this pro-
gramme: received overwhelming  approval
from our women folk;

(¢) if  so, th~ s¥cchl measurcs  being
taken by the Health Minister to promote
the above programme;

(d) the number of doctors given train—
ing in various States of the country under
the above programme; and

(¢) steps  bring taken to promwte the
training  programme in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) Laproscopic Tubectomy
whicn requires proper conditions and higher
treining and skills to perform, is one of the
surgical techaiquer used in the country,
for performing female sterilisation. No
separate data is maintained in respect of
different techniques  adopted for female
sterilisations,

(b) In some States the work of Lapro-
scogxc sterilisation is growing and scems
to have popular accrptance.

(c) Government does notseck to promote
any one particular technique of sterili-
ugon vis-a-vis other techniques. The use
of any particular technique for female
sterilisation rests with the skill, knowledge
and experience of the surgeor performing
the operation, and the physical conditions
under which hefshe operates. The Govern-
ment considers all techniques uscful and
effective.

{d) To ensurc that Laproscopic techni-
ques are safely carried out, and expensive
and sophisticated equipment used in these
techniques is properly maintained, Govern—
meat has so far trained a total of 26 teams
féom szdhra l:ia:ltr;h;‘él), (A.nam (1)

*4 rat 3” IM esh l);,'mu
d.g Kashmir (I) Karmataka (1), Kerala (1),
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Orissa (1), Punjabi1), sthan {2) Tamil
Nadu (2), Uttar Pradesh (4), West Bengal
(1). Goa, Daman and Diu (1) Pondicherry
(1) Besides this, some private and Govern-
ment doctors may have received training
independently  outside the Government
Programme.

(¢) Training is going on for the require-
ments of all the States.
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Government Recommendations for
Ha} Pilgrimage

2520. SHRT ZAINUL BASHER: Will
th= Minister of EXTERNAL AFFAIRS
b: .pleas=d to state:

(a) wh=th=r ths nam~ of Haj pilgrims
are recomm-nd~d by the Government in
x:g_iition to th= s-lection of names by draw

lots;

(b) if so, the basis for making such
recommsndations;

(c) whsther  a large  number of Haj
pilgrim  applicants are disappointed by
this procedure; and

(d) whether  Governm~nt propost to
stop this recomm-ndation and continuc
oaly d-aw of lots system for selection of
Haj pilgrims?

THFE. MINISTER OF EXTERNAL
AFFAIRS. (SHRI P. V. NARASIMHA
RAOj:(a) and (b). Intendino pilgrims d-sir-
ous of proceeding on Haj submit their appli-
cations to the Haj Committec, Bombay
which allocates scats to States from the
overall quota (approved for the year by
th~ Governm=nt) on the basis of their
Maslim population as refiected in  the
last census. A Qurra (drawii¢ then held an
State-wis»  basis. Apart from this, a very
small quota of scats is controlled by the
Gov:ramn nt for us® by Govt. officials drpu-
ted for Haj duty, memb-r of Haj Medical
Mission and for the Haj Godwill Dele-
gation. Out of this some seats are also
allocated on compassionate grounds to
persons of advanced age and other
deserving cases who have not preformed
the Haj carlier and whose applications
were rejected at the Qurra.

{c) No, Sir. On ths contrary, this
proc:dure alleviates the dusappointment
of som: it tending pilgrims who are un-
successful at the Qurra.

¢(d; No, Sir.
Coal movement by Railways

2521. SHRI ZAINUL BASHER: Will
th= Mumister of RAILWAYS b: pleased to
state

(a) thz quantity of Coal, Railways
were asked to transport by various sources
from April 1, 1980 to November 15, 1980;

@ th= quantity traosported by the
i'ways;
(c) the shortfall, if any; and

(d) the causes therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN : (a) to (d).
The daily average indents received Tom
various coal companies (which is merely
as estimate of the'r requirement of wagons
and has a  repetitive  clement
in it) was for supply of 10700
wagons per day. Actual loading was
8520 wagons per day with excessive
d- -t ntion of ggo wagons per day
in co'liery sidings. Some
wagons  wcre  alto  returned empty
dajly by the collierics. Efforts are
being mad® to step up coal loading
further.

Law and oider problems in Dhanbad
area, f{requent interruptions in power
supply in Bergil-Bitar affecting working
in railway  vards and workshops and
running of traing, excessive detention  to
wagons in steel plants and  power houses
arc some of th* major causer affecting coal
loading.

Manufacturing of Mechanica] device
by U3A to Prevent Asthma Attacks

2522. PROF. MADHU DANDAVATE :
Will the MINISTER OF HEALTH AND
FAMILY WELFARE be pleased to state :

(aj whether it is a fact a mechanical
device to prevent asthama attacks deve-
loped by doctors of the all India Institute
of Mcdical Sciences at Delhi is going to
be manufactured in the United States;

(b) whether an American firm has pur-
chased the know-how for the manufacture
of this device from the National Research
Development Corporation of India ; and

(c) if so, whether it is not possible to go
in for the manufacture of this device in
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR ) : (a) to (¢). A device useful
for asthma/allergic rhinitis or any other
disease caused by inhaled particles has
been developed by the All India Institute
of Medical Sciences, New Delhi. In Janu-
ary 1980, the National Research Develop-
ment Corporation granted a licence to an
American doctor for its manufacutre in the
U. S. A. This device is also being many-
factured in India for the last six years,
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Foreign Mjnister's speech in U. N.
General Assembly

2523. PROF, MADHU DANDAVATE:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the Minister told the Ele-
venth Special Session of the U. N. General
Assembly held on 25th August, 1980 that
massive transfer of resources on a long term
and assured basis had to be to the develop-
ing countrics by the developed nations
and international financial instjt -tions like
the World Bank IMF and GATT had 1o
be restructured; ’

(b) ifso, what was the change in the struc-
turc of the international financial institu-
tions suggested; and

(c) what was the response of the develop-
ed countries to the restrictions for such
structural changes and massive transfer
of resources?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI1 P. V.NARASIMHA
RAO): (a) Yes, Sir.

(b) We referred to the deficiencies in
the international monctary system and
called for an enhancement in the effective
participation of developing countries in the
decision making process so that the organi-
sation of intcrnational finance and the
international financial institutions such as
IMF, IBRD etc. as well as GATT aequire
a broader base and do not remain the
exclusive privilege of a few developed
market economics. We also suggested the
urgent need to consider non-budgetary
forms of concessionary assistance like the
sale of IMF gold and the link between SDR
allocations and development finance and
other means of automatic expapsion of
development assistance. The institution of
an interest subsidy scheme was also sugges-
ted as a method to link the availability
of funds on market terms to the require-
ments of developing countries for funds on
concessionary  terms. ‘The quality of
treatment regarding conditionality
in the use of IMF  resources
in the higher tranches both with regard to
the developing and the developed  coun-
tries was also suggested. If arguments can
be used to impose conditions on deficit
developing countries the same survelliance
should extend inthe case of the surplus
developed  countries, not merely
to exchange rate regimes, but also to
more general economic policies so as
to examine and emsurc consistencies of
national palicies with international stabi-
lisation efforts.
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(c) The Special Session wherc these
suggestions were made and discussed
could not come to any agreed conclusions
as the developed countries did not agree to
the inclusion of several items related to
these and other issues in the proposed
Global Round of negotiations.

of more Doctors and
Nurses in OPD of Dr. R.MLL.

2524. SHRI PIUS TIRKEY ; Will the
Mjnister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the average number of patients
atiended by the different doctorsin O.P.D.
of Dr. Ram Manohar Lohia Hospital, New
Delhi during the last one year,

(b) whether their number has increased
during the last three vyears; and

(c) what steps  Government have
taken to appoint more doctors and nurses
in O. P. D. of the said hospital,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR) : (a) The average number of
outdoor patients attended to per doctor in
the year 1979 is about Ten Thousand.

(b) and (c). There has been a marginal
increase during the last three years.
Additional doctors and nurses are appoin-
ted as and when required on the basis of
workload.

Transfer of Former Chairman.Cum-
Managing Director CIWTC

2525, SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) Whether after reports of Committee
on Public Undertakings the former Ghair-
man-cum-Managing Director of C.1L.W.T.C.
was  trapsferred  from Calcutta to
Cochin;

(b) if so, the date of the above transfer:;

(c) number of times he visited Delhi and
Calcutta after his transfer to Cochin with
dates and purpose of each visit whether
the visits were official or private and their
number;

(d) whether his visits had the sanction
of competent authority and whether tour
reports were submitted on work done; and
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(¢) whether he stayed in very expen.
sive hotels in Calcutta during his visits to
Calcutta and Declhi during official and
private visits and persons he met?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and(b). The former C&MD,
CIWTC was relieved by Government at his
request w. ¢, f. 18-11-1977, and his
services were replaced into his parent
organisation, namely, SCI, To mect
the Company’s commercial requirements
in Cochin SCI transferred and posted him
as their representative in Cochin on 27-7-
78. He took charge in Cochin on 22-8-78.

(c) He made 12 visits between 3ist

Cochin. The details are given in the
enclosed statement. All these visits
were on official  business,

(d) All official visits had the approval
of the competent authority. In view of the
nature of work assigned to him, no tour
hrciports were required to be submitted by

m.

(e) SCI has maintained a list of approved
Hotels for the stay of various levels of its
officers while on official tour. His stay in
these nominated Hotels in Calcutta and
Delhi, while on official visits is in accord-
§nCcIc with the procedure laid-down by the

SCI has no information about his visits,
ifany, to Delhi/Galcutta for private pu

2¢ 27-10-78 to 9-12-78

3. 17-1-79 to 22-1-79

4. 28-2-79 to 4-3-79

5-  39-4-79 to 9-5-79

6. 20-5-79 to 25-5-79

7- 23.7.79 to 27.7.79

8. 12-8-79 to 17-8-79

9. 9-9-79 to 17-9-79

August, 1978 and 3oth Sept. 1980 to ses and the persons whom he met during
Delhi and Calcutta after his transfer to such visits,
Statement
SL Period of Visit Places of visit Purpose for visit
No.
1 2 3 4
1.  31-8-78 to 10-9-78  Cochin/Calcutta via For discussions at Calcutta/Bombay
Madras/Bombay. office as requested by Regional Direce

tor, Calcutta.

Cochin to Calcutta and On leave to bring back his family from

back.

Cochin/Calcutta via
Bombay

Cochin/Calcutta

Cochin/Madras/Delhi
Calcutta/Madras/
Cochin (stay at Delhi
29-4-79 to 2-5-79 for
personal visit on
leave)

Cochin/Calcutta via

as

Cochin/Calcutta via
M dras

Cochin/Calcutta and
back via Madras

Cochin to Calcutta via
Bomaby and back via
Madras

Calcutta to Cochin, treated as officia
trip under SCI service conditions.l

For meeting with Executive
Director (L&PS) and Executive
Director (B&T) at Bombay on
17-1-79 and 18-1-79.

To appear befere the Commissioner for
Departmental Enquiries as a witness
in connection with the departmental
inquiries against Shri P.G. Biswas,
FA. and CGA.O. of CILW.T.C.
Calcutta.

For appearing as a Witness in connec-
tion with departmental enquiry
against Shri P.K. Mukherjee, Addi-
tional Administration Officer,
CIWIG on the 4th and 5th May,
1979, at Calcutta,

To appear before CBI officials in con-
nection with certain Inquiries on
22-5-79 as advised by SCI Head Office,

To render ev'dence beore Shri

R.N. Muhari, Commissioner for
Departmental Enquiries on 25th
and 26th June, 79.

To inspect papers in CIWTC’s
office as approved by SCI Chair-
man and Managing Director,

To hold discussions with Executive
Director (L&PS) on freight matters,
and to attend CBI enqu ry at Cal-
c ttaas approved by SCI’s Vige- .
Chairman and Managing Director, _
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1 2 3 4
10.  2-10-79 to 7-10.79  Cochin to Calcutta and In connection with investigation of
back via Madras CBI on 4th October at 10-30 Hrs,
at Calcutta, which continued till
eveaing of 5th Oct.
" 3-2-80 to 8-2-8o Cnchin to Calcutta & For discussions with Tea Shippers
back via Madras. at Calcutta who have been shipping
tea via Cochin, by SCI's vessels.
12, 12-9-80 to 19-9-80 Ciochin to Calcutta and For discussions with the Regional

back via Madras

Income to Different Railways
2526. SHRI B. B. NAHATA: will

the Minister of RAILWAYS be pleased
to state:

of different Railways in

(a) what is the gross and net income
the country

during the last three years;

vided for laying of new lines

(b) what has been the amount pro-
and

passenger facilities on each Railway
during the last three years and what
was the amount spent on these acti-
vities during these years; and

(¢) the amount spent during the last

three years on laying the new lines
and passenger facilities on the metre-
gauge of Western Railway?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS

(SHRI MAL-

LIKARJUN): (a) A statement is laid
on the table of the House. [Placed in
Library. See No. LT-1517/80].

(b) Two statements are laid on the

table of the House. [Placed in Lib.
ary. See No. LT-1517/80].

(c) Information is given below:
(Rupee gin crores)

Year New lines Passenger
facilities
197778 . . ) N':xxj 0 06
1978- . . Ni o 1t
19 . . . Nil 0 27

Director, Calcutta, and other officers
there on problems created
Calcutta based crew in ships calling
at Cochin Port.

Number of Open and Covered
Wagons

2527. SHRI B. R.
Will the Minister
pleased to State ¢

NAHATA
of RAILWAYS be

(a) the numler o° open and cuvered
wagons jn the country

(b)Y how many of them zare of Metre-
gauge & Broad gauge :

(c) how many of them are workirg on
the metre-gauge of the Western Rezilway
and between Ajmer-Ratlam Section ; and

(d) whatis the requirement of wagons
for transport of cement on Ajmer-Ratlam
Section of Metre-gauge on Western Rail-
way at persent and what will be the
expected requirement in the next two
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLI-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): {a) Indian Rail-
ways own 2,32,847- 5 Open and 2,91,785.0
covered wagons in terms of 4-wheelers.

(b) The break-up of the Metre Gauge
and Broad Gauge stock is as under: —

B.G. MG.
Open 2,02,031°5 30,816
Covered 2,11,779° 0 80,006
Total : 4,183,810 5 1,10,822
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(c) The number of wagons on a section
or an area keeps changing, depending
on traffic requirements. The daily
average number of wagons operating on
the Mectre Gauge system of the
Western Railway during the last 6 months
was 26,634, and the daily average
number of wagons on Ajmer-Ratlam
Scction for the same pericd was 1797.

(d) Theda’ly requirement of wagons
for transport of cement on  Ajmer-
Ratlarm Section of Metre Gauge on
Wettern Railway at present is of the order
of 180 wagons. The expected additional
requirement in the next 2 years will ke of
the order of 60 M.G. wagons.

Wagons Manufactured during the

last four years.

2528. SHRI B.R. NAHATA:
. SHRI DIGVIJAY SINGH :
Will the Minister of RAILWAYS be
pleased to State :

(2) how many wagons have been
manufactured for metre-gauge and broad

gauge lines during the period of last three
years, year-wise and what is the target for
the current year;

(b) how many wagons have been allot-
ted to different Railways, gauge-wise,
during the above period ;

(c) how many wagons, gauge-wisc have
been placed off the track as rejected
during the above period ; and

(d) what is the quantity of goods booked
for trangport by each Railway inter ally
i.c. on the Railway itsel and to other
Railways other than the working railway
and what is the total quantitx of goods
transported by each Railway during the
above period

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN ): (a) The particulas of
wagons manufactured, gauge-wise  and
year-wise, in the last three years and the
target for the current year, are shown in
the table below :

(Figures in 4- wheelers)

Year

Broad = Metre  Narrow  Total
Gauge Gauge Gauge

Actual Production :
1977-78

1978-79

1979-80

Target

1980-81

10,167 1,791 208 12,166

9,403 2,255 364 12,023
9,269 1,348 210 10,827
11,370 1,430 200 13,000

(b) and (c) The number of wagons,
gau&c-wisc and year-wise, placed cn line
on the Railways, and the number con -

demned, during the lagt three years, are
shown in thc following tables :
(Figures in 4-wheelers)

Number of wagons placed on line

Year Broad Metre Narrow Total
Gauge Gauge Gauge
1 2 3 4 5
1977-78 . ; . . . 10,178 1,642 42 11,862
1978-79 . . . . . 7-465 1,554 466 9,485
97980 . . . . . 10,302 1,975 192 12,469
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H 2 3 4 5
Number of wagons condemned
(Figures in Vehicle Units)
1977-78 2,185 1,472 314 3,971
1978-79 . . 2,420 1,494 bo 3,974
197980 . . . . s 2,535 1,434 161 4,180

(d) The information relating to quan-
tity o"goods booked “or transport by each
railway regarding loads terminating on

average loading during the last three
years as also the first seven months of the

its railway and booked for other railways current year i.e. April to October, 1980
is not maintained. However, the daily is as under :
RAILWAY I L 1978-79 1979-80 1980-81
(April-October)
BG MG BG MG BG MG BG MG
~QCentral .« . 2509 15 2515 14 2415 13 2313 12
Bastern 6820 =~  6oz5 - 5634 = 5430 =
Nostherm ., . . 2209 665 2109 558 2177 573 1961 496
N. Eastern . . . = 1192 = 1140 — 1008 - 747
N. Frontier . 154 80z 120 669 133 583 nu8 479
Southern 1mé 824 937 757 888 682 905 655
S. Central 1557 650 1734 602 1717 6oz 1615 522
S. Eastern 9152 - 8737 - 8334 . 7974 =
Western 1669 1699 1753 1649 1754 1582 18c3 ig;

Inadequate Bus Service from Nangal
Raya to Central Secretariat

2529. DR. VASANT KUMAR
PANDIT : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

{a) Whether Government have received
several representations from commuters
at Nangal Raya for inadequate bus
gervice ‘rom Nangal Raya to Central
Secretariat between g to 11 a.m,;

(b) whether commuters have requested
for a survey as to the number of pagsen-
gers boarding  buses from there and ac-
commodation required ;

¢c) ifso, whether any servey has been
cox(ng'cted,md the result thereof ?

(d) wether person  coming  to office in
Delhi from Rewari and Gurgaon in trains
et down at Delh! Canrt. station to get
uses from Nangal Raya for Central
Secretariat and they have to wait for
hours together and no bus of Route Nos.
720 and 740 stops there; and

(¢) whether Government propose to
introduce buses from Nangal Raya to
Secretariat during peak hours between
8 to 11 a.m. and ifso, when?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

a) Representation were reccived by
DTC regarding in inadequacy ofservices
from Nangal Raya for Central Secretariat
after g A M.
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(b) Yes, Sir.

(c) DTC has in‘ormed that a survey was
carcied o t which revealed that the exist-
ing $ervices of routes 720, 730 were  ade-
qnately meeting the transportation require-
ment o those who intended to board
buses rom Nangal Rai for going to Central
Secretariat. Two new routes 703 and
704 between Janakpuri and Delhi Gate
via Nangal Rai and Central Secretariat
have also been introduced rom October,

1980.

(d) Itis nota fact that passengers have
to wait “or hours together at Nagal Rai
stop to get butes. The {requency of this
route is 20 mts/40 mts, It is also not (actu-
ally correct that no bus ofroutes 720 and
740 stop there.

(e) The DTCis already operating two
special trips from Nangal Rai to Central
Secretariat on routes 720 and 740 at 0830-
hrs. and ogoo hrs. respectively. Load-
ing census figures revcaled that no
additional services werc nceded for the
present,

Train service between Gurgaon and
Delhi

2530. DR. VASANT KUMAR
PANDIT : Will the Minister of RAIL-
WAYS be pleased to state 3

(a) whether anv survey has been
conducted as to the number of passengers
including daily passengers boarding
trains from Gugaon station between 7%
to :2 2m. for Delhi and the capacity
req ired for them and if so, the facts
thereof and if not, the reasons therefore ;

(b) whether it is a fact that passengers
at Gurgaon station do not find any place
even in standing capacity and had to
travel on the roof and is so, what re-
medial steps have been taken to set the
things right ; and

(c) whether it is a fact that there
is no train service from Gurgaon to Delhi
between 9.40 a.m. to 13.00hrs. and if so,
what arrangements have been made for
the convenience of the commuters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b) No survey has
been  conducted by the railway for
determining the numbr of passengers
travelling from Gurgaon to Delhi during
the particular morning period. However,
on an average daily about 4,800 passen-
gers travel from Gurgaon to Delhi. As
per the passenger census conducted during
April’8o, the occupation of the four pass-
enger services serving Gurgaon during mor-
. n'ng hours viz. 214 Dn., 2 RD, 2 DF and 4
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DF ranged between ahout 120°; to 160°
in the second class coaches. The most
popular train is seen to be 2 DF commu-
ter train which is  scheduled to run
with a8 maximum compesition of 13 coa-
ches and its further augmentation under
existing traction is not feasible. Further,
introduction of an additional shuttle
train is also not feasible for want of
requisite terminal facilities at Delhi and
of spare line capacity on this section.

(¢} No. Threc trains viz, 100 Dn.-
2 DB. and 216 Dn,are scheduled to depart
from Gurgaon for Delhi between 0g.40 and
13.06 hours.

Minister’s meeting with wagon Buil-
ders

253:1. SHRT K.P. SINGH DEO :
Will the Minister of RAILWAYS be
pleased to state

(a) whether it is a fact that durin
the first week of August 1980, he ha
called a meeting of the Railway Wagon
Builders;

(b) if so, whether the requirement of
the Railways for the next five years was
assessed and the present short-fall;

(c) what plans were drawn up to meet
the demand and whether Government
have considered the question of
rationalising the price stroctr.e  which
has been a constraint for increasing
production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Yes.

(b) Yes ; the requirements of wagons
during the 6th Plan period (1980-85)
have been worked out by the Working
Group on Railways set up by the Plann-
ing Commission. The additional total
requirements for 1980-85 is 1,10,000
wagons in terms of four-wheelers.

fc) Wagon Builders have been urged
to plan for step~ing up production in the
coming years and also inputs arc being
planned for higher production level.

The price structure has been ration-
alised bv fixing norms for the same in
consultation with Wagon India Limited,
a Joint Sector Organisation empowered to
negotiate ~with the Ministry of Railways
on behalf of the wagon builders.

Bombay-Kolhapur line
2532. SHRI R. S. MANE: Will the
Minister of RAILWAYS be pleased to
state
(a) whether the Bombay to Kolhapur
via Miraj railway line will be included
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in the Central Railway being the
mndingdemndofdrcpeople;l:nng

(b) if so, by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b) Bombay-Pune
section on Bombay Kolhapur line is
alrcady under Central Railway. Some
demands for transfer of Pune-Kolhapur
section to Central Railway and other
for maintaining status quo have been
received from time to times. It is pro-
posed to maintain status quo for the present.

Canteen staff of Medical store depot,
Madras

2533. SHRI THAZHAI .M. KARU-
NANITHI : Will the Minister of
TH AND FAMILY WELFARE

be pleased to refer to the reply given to
Unstarred Question No. 4598 on the
1 July, 1980 regarding canteen staff
Medical Store Depot, Madras and
state :

() whether proposal to apply the
notification No. 6 (2)23/77/Welare dt.
11th December, 1979 to the canteen
staff of the Medical Store Depot, Madras
bas since been examined and decision
taken;

(b) if so, the progress thereof ; and

(c) if not, the reasons for delay and
when this will be implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE . SHRI NIHAR
RANJAN LASKAR) : (a) to (c) : The
position has since been examined. In
accordance with the provision of the
notification No. 6(2)23/77 Welfare dated
11th December, 1979 only such of the
employees as are working in the Depart-
mental/Cooperative Canteens and Tiffin
Rooms, are covered which have been set
up in accordance with the administrative
instructions on Departmental Canteens
in Government Offices and Industrial
Establishment as laid down by the
Government of India.

Since the Canteen in the Medical Store
Depot, Madras is not functioning in accor-
dance with the above mentioned instruc-
tions, the Canteen Staflf of the Medical
Store Depot, Madras are not entitled to
be treated at par with the Central Gover-
nment servants untill the Canteen func-
tions in accordance with the norms laid
down by the Government of India.
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Bhadrak Railway Station
2534. SHRI ARJUN SETHI : Wil

the Minister of RAILWAYS be pleased
to state ¢

(a) whether recently a private Party
has auctioned Bhadrak Railway Station
of S.E. Railway ; and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) No.

(b) Does not arise.
qox waw ¥ 6% wrewE

2535 ot afos ww@e @ w4
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Tirur Raillway Station

2536. SHRI E.K. IMBICHIBAVA
Will the Minister of RAILWAYS be
pleased to state action taken for improv-
ing the facilities at Tirur Railway Station
In response to the representation made
by the people of Tirur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : Augmentation/improvement
of existing facilites at  Tirur station
is an approved work and is already in-
cluded in the Railw;z"’;l Works Pro-

c. The pro includes the
;o! flowing:—

(a) Expansion of II class waiting hall.
2377 LS. -6

(b) Provision of tnilet facilities for I
class waiting room and ladies wait-
ing room and improvemens to
the existing upper class waiting
room.

(c) Provision of a kitchen for the
vegetarian  refreshment room.

(d) Provision of a porch and RCC
roofing for front varandah and
provision of queing barriers.

With the completion of the above works,
the facilities available would be sufficient
for the traffic offering at this station.

Railway line in Himachal Pradesh

2537. SHRI KRISHAN DUTT 3
Will the Minister of RAILWAYS be
pleased to state the railway lines which
Government want to take up on priority
basis in Himachal Pradesh ?

THE DEPUTY MINISTER OF RAIL-
WAYS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS:
(SHRI MALLIKARJUN) : Surveys for
the construction of a Broad Ga ge railway
line from Nangal to Talwara and another
broad gauge railway line from Kalka to
Parwanoo in Himachal Pradesh are
in progress now. A decision on the
construction of thesc new lines will be
taken up only after the survey reports
are examined, subject to the availability
of resources and clearance by the Planning
Commission.

indian nationals who sought Political
Asylum in West Germany

2538. SHR1I G.M. BANATWALLA :
SHRI VILAS MUTTEMWAR :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) the number of Indian nationals
who sought political asylum in West
Germany since February, 1980;

(b) whether there is an increase in
such numbers as compared to previous
figures ; and if so, the extend of increase ;

(c) the reasons therefor; and

(d) the action taken or proposed to be
taken by Government in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) The number of Indian
nationals who have sought political asy-
lum in the Federal Republic of Germaay
since Februaiy 1980  until  June,
1980 (the latest figures available) Is
2097.
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(b) Theredoti.ezeem wbef::u increase
compared to previous res since
the total number of asylum seckers in the
whole of 1978 was 4174 and in the whole
of 1979 was 3810,

(¢) The FRG Government does not
disclose the reasons but it is generally
known that the basic motivation is in
staying in FRG to improve their economic
condition. A

(d) The Government of FRG has
re-introduced since July 1980 visas for

entry into FRG. Government are keeping
a watch on the situation.

Casual Labour System

2539. SHRI N.K. SHEJWALKAR 1
Will the Minister of RAILWAYS be pleased
to state

(a) whether South Fastern Railway
resorted to employment of casual labour
system departmentally to carry on Goods
and Parcels handling contract at Shalimar
with effect from 1st December, 1979 :

(b) if s0, the details of payments madc
to the Sardars and labourers directly

by the Railway during the period December,

1979 to September, 1980, month-wise :

(c) what is the wage-rate at which

and labourers were/are being

g&id by the South Eastern Railway at
halimar ; and

(d) Whether it isa fact that handling
labour at Howrah Gonds and Ramkistopore
was/is being paid@ Rs. 7/- per man-day
by the Handling Contractors?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Daily-rated
labourers are bei engaged by the
South Eastern Railway Administration
through erstwhile labour-Sardars for
managing handling work at Shalimar
and there is no employment of casual
labourers departmentally.

(b) The month-wise payment made
during the period December, 1979 to
September, 1980 is as under:—

Rs.
December, 1979 . . 48,398 60
January, 1980 . . 47,863 50
February, 1980 . 4 46,101 50
March, 1 930 ” u 53,034 50
April, 1980 . . 52,857'50
May, igBo . 53,100 .00

June, 1980 | . 50,842 00
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Juiy, 1980 | ; 53,859° 00
August, 1980 . . 52,167 0o
September, 1g80 | . 50,622 00

¥ (c) The Sardars are paid Rs. 10.50
per day and the labourers are paid Rs.
9.50 per day

di Yes

Selection for West German Berlin
International Drama Festival

2940. SHRI  D. S. A. SIVAFRA.
KASAM : Will the Minister of EXTER-
NAL AFFAIRS be plrased to state:

{a) whetner the  Indian  council  of
cultural relations has financed any drama
troupe to stage any drama at the West
German Berlin  (nternational Drama
Festival in the last two years;

(b; if so, the namcs of the drama
company and on what hasis the selection
was made; and

(c) whether any drama compeny in
Tamil Nadu was concidered 2

THE MINISTER OF EXTERNAIL
AFFA1RS (SHRI P. V. NARASIMHA
RAO) : ‘a3) Yes, Sir.

(b) and (c). On request from the Theatre
Academy of Pune, whice had been
invited by the  Berliner Festspielr,
GmbH, Berlin to participate in the Drama
Festival in October, 1980, the Indian
Council for Cultural Relations provided
32 air fares (equivalent to 64 excursion
fares) for its 64-member group. The
organisers had offered onlv local hospi-
tality to the Academy.

As the I.C.G.R. was approached for
assistance only by the Theatre Academy
of Pune, the question of considering any
other drama company did not arise.

Shortage of Oxygen and Nitrous
Oxide in ALLMS.

2541. SHRI N. E. HORO : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have received
reports that the All India lnstitute of
Medical Sciences has been facing an acute
shortage of lifc saving oxygen and nitrous
oxide an anaesthetic agent; and

{b) if so, the steps taken by Government
to meet this shortage in the Hospital?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR-
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RANJAN LASKAR ): {a) ane (b) . 1t
has been reported by the All India insti-
tute of Medical Sciences that the supply
of Mecdical gas has buen unsatisfactory for
about six months. The shortage is re-
ported to have b-en  particularly acute
from August to October, 1980. It is
reported that situation regarding the
supply of oxygen has substantially improved
with effect from 1st  November, 1980.

Causes of All Train Collisions

2542. SHRI #S.M. KRISHENA : Will
the Minister of RAIL\WAYS be pleased
to state:

(a) whether an analysis of the causes
of all train collisions in the past three
vears made by the Railway Board has
revealed that 80 per cent of the accidents
involved drivers over 50 vears of agc:

(b) whetiier Railway Board have de-
cided to tighten the periodical right vision
tests of Railway ergine drivers and other
staff on operational duty in the Signal
and Loco Departments who are turning
to be a safety risk for the railways and
enforce theee strictly through the Railwas
Medical Oificers;

(cj if so, the h-oad details thereof: anid

(d) what other safety measures have
been or being devised to prevent such
frequent occurrence of accidents due to
the human failure ?

THE DEFUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND 1IN
THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) No such long
term analysis has been  done.

fb) The present standards prescribed

for night vision tests and periodicity of

examination are considered adequate
and there is no proposal for reviewing
them.

(c) Does not arisc.

(d) New Safety devices like ultrasonic
flaw detectors, track circuiting, axle
couunters, panel interlocking, automa-—
tic warning system and hot box detectors
are being introduced progressively.

Officers on Dw in Railway

2543. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of RAILWAYS
be pleased to state:

-(a) the number of officers of the rank
of Joint Director and above in the Railway

Board’s Ofhee who arc on deputation
there  from  the various Railways
for the last more than three  years;

b} the reacons for not reverting them
to the Railways after the expiry of the
usual tenure of tarec ycars as a part of
revamping of the Railway Board’s set-up:
and

te) how long they will be allowed to
stav on in the Boards office.

THE ~ DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Thirty-three,

‘h) and (¢). The normal period o
tenure of Railway Officers in Ra'lway
Board is "our years. Steps are be ng taken
for their reversion to Ra lways after narmal
tenure,
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D.A, zaise to Ratlway Pensiouers

2515. SHHRI KRISHNA CHANDRA
HALDER : Will the Miaister of RAIL-
WAYS b= pleased to state:

(8) the brenefit paid to the railway
pensonsrs through D.A. and on what
basis; and

fb) what stands in the way to raise
D.A. at every risc of 8 poirts as per cost
of price ind~x to the railway pensioners?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RATLWAYS AND IN
THE DEPARTMENIT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) On the baus of re-
comm-ndation made by the Third Pa
Commission, Railway Fensioners like sall
QCentral Governm~nt  Fensioners are
granted relief in pension @59, of their
pension subject to minimu of Rs. 5/- and
max:mum of Rs. 25/- p*r month on the
12 monthly average of the All India
Working Class Consumer Price lndex
rising by 16 poirts.

(b) The Minittry of Railwavs do not
have any pow:'r (o take any unilateral
dscision in tnr matter  deviationg fiom
ta: acciptad recomamndition of the Pay
Qommission.

Go-slow tactics by Rajlway Staff

2546. SHRI K.P. SINGH DEO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that because of
the go-slow tactics employed by the Rail-
staff loading and unloading of coal in
some of the Bihar coal-ficlds have slowed
down;

{b) if so, whether it is also a fact that
a8 & result of this gouds a d passenger
trains have been running late in  the
Eastern Zone and supplics to electric
gencrating units is also affected:

(¢) ifso, the causes for the disruptive
behaviour o: the Railway staff; and

(d) what action has been taken to
normalise the supplies?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL.-
LIKARJUN) : (a) to (d). Dropin load-
ing of coal particularly in Bihar coal-
fields is the resglt 0°a variety of adverse
factors such as interruption in power “up-
ply for periods varying from 4 to 7 hours
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a day, umsatisfactory performance of some
of the collieries coaj washeries etc., law
and order situation in the area, and also
go-slow tactics adopted by gome sections
of railway staff from time to time.

The railway employees adopt go-slow
tactics on fl msy grounds which create
disruption in the normal traffic. The policy
of the Government is to look into the
gricvances of the railway employccs sym-
pathetically and take oppropriate remedial
measurcs  within the framework of the
rules and financial restraints,

~ The Railway Administration is zdopt
ing all suitable me:sures to ngrmalise
the supp’ es to the strategic areas.

Confirmation of Estimstors, Draughts-

men and Tracers

2547. BHRI NARAYAN CHOUBEY:
Will the Minist'r of RAILWAYS be
pleased to State:

(a) whetheritis a fact that con‘orma-
tion of thousands of Estimzt.rs, Draughts-
men and Tracers have been denjed  since
lung.

(b) if so,since when confirmation has
been stopped and whk:

(c) isitafact that in the meantime
Gross Ton Ki ometer and Net Ton Kilo-
meter have risen throughout the Indian
Railways: if so, what zre the Grogs and
Net Ton Kilometerage of the Indian Rzil-
ways Zone-wise in 1963 and 1980  Octo-

ber;

(d) whether the post of AENs, DENs
and ADRMs have been incressed in the
Indian Rzilways depending upon  figures
of Gross Ton Kilometerage and Net Ton
Kilometeruge:

{e) whatare the number of AJXEN.,
D.E.Nsand A D.RMs on the Indian
Reilways zouc-wise in 1963 and 1980
October; and

{(f) what arc the number of Estimators

tamcn and Tracers on the  Indien

Railways Zone-wise in the  correspordieg
period?

e D AWATS AND TN
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DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRY MALLIKAR-
N) : () to (b). information is
ing colle and will be laidon the
Tsfeoflhz .

Allotment of Wagons to Gujarat

2548. SHRI R.K. MHALGI : Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the reasons for providing on'y less
than 25 percent of the al'otted wagons
quota to Gujarat during the lagt six months
for coal loading; and

(b) the steps which  Government pro-
pose to take to reduce losses to  the In-
dustry in Gujarat?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS, (SHRI
MALLIKARJUN) : (a) The quantity
of coal moved to different  industries va-
ries d=pending on the priority it enjoys
with regard to allotment of wagons for
movement of coal. cement, heavy indus-
tries, and textile industries etc., in Gujarat
get 50 to 60 percent of their programmed
yuantity of coal while other industries
may be getting less.

(b) It would be Railways® endeavour
to move all the available coal by rail  to
meet the requirement of the ind stries
and efforts towards the same arc being

made.

D.T.C. Buses Polluting the AIR

2549. SHRI ARJUN SETHI : Will
the Mi rister of SHIPPING AND TRANS-
PORT Lo pleased to state:

(a) whether Government are awarc
that a number of DI'C buses running in
th~ Capita are causing pollution and play
avoc with the health of people due to
the emitting of smoke; and

(b) ifso, whether Government propose
tastao ruaning of smoke emitting buses
as well as instruct them to ensure that
foot-boards are kept free from commu-
t=rs while buses are on the move?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :
(a)and (b). As a result of improved
maintenance measures adopted by the
Corporation and a specia}l ive under-
taken in the recent past, it isnow being
ensured that no vehicle emitting exces-
sive smoke is allowc;ie to go on road.
Every vehicle is checked in  every depot
in the morning before being out-shedded.
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mnhr checks at various levels sre teirg
e and the position is being kept under

complete contro'.

The De'hi Police have been  sytheris-
ed to challan any vehicle if found exces-
sively smoking. In rsre cases, ifeny
vehicle by chance develops any mechsni-
cal defect on the road, causirg smokirg,
the inspection atuff in the line immediately
withdraws such a vehicle and sends it
back to its depot for immediate attention.

Instryctions have been issued that con-
ductors should ansure that no one travels
on foot-bozrd. It is 2lso an offence to
travel on foot-board under section 82 of
the Motor Vehicles Act, 1939.
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Enquiry into the Accident om ayth
Octobher, 1980 Igp.y‘&e Commission of
4 ety

2552. SHRI AMARSINH RA-
THAWA : Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether an enquiry by the Com-
mission of Safety was conducted into the
railway accident occurred on 27th Oc-
tober, 1980 near Baroda in which nine
persons were killed and many injured;

h)  whether the report has been re-
ceived by the Government; and

(c) what are the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
‘THE DEPARTMNT  OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) to (c). In the accident
which occurred Dbetween Itola and Miya-
gam Karjan stations on 27-10-80, 11
persons were killed, 14 sustained grievous
in jarioes and 10 simple injuries,

The Commissioner  of Railway Safety,
Bombay, has held a statutory  inquiry
into this accident. According to his pro-
visional finding, the accident falls under
the category <“failure of railway staft”,

Railway Canteen Employees

2553. SHRI BASUDEB ACHAR-
YA : Will the Minister of RAILWAYS
be pleased to state: !

{a)  whether it is a fact that the Supe-
veme  Gourt has rejected the appeal pre-
fcrred by the Railway Ministry against
the Calcutta High Court judgement which
has declared Railway Ganteen employees
as Railway employees; and

{b) if so, what steps have been taken
to implement the Gourt judgement?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN) : (a). and (b). Official certified copy
of the Supreme Court judgement/order
dated 22-10-1980 in Civil appeal No. 368
of 1978 union of India and others v/s
Jaggarao and others against the judge-
ment and order dated 16th July 1977 of
the High Court of Calcutta has not yet
been received, on request. On receipt
of the said judgement/order, the question
of implementing it will be considerced ex-

. peditiously,
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Re-Emergence of Malaria in Andhra
Pradesh

2554. SHRI K.\, SWAMI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware
of the Re-emergence of malaria as a serious
problem in Andhra Pradesh.

(b) whether Government are awaic
of reports that existing varieties of mos-
quitoes have developed immunity from
D.D.T. etc; and

{¢) ifso, steps being taken by Govern-
ment to contro] this heaith hazard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN "LASKAR) : (a) No. In
fact there has been a decline in the inci-
denze of Malaria in the Andhra Pradesh
State as compared to previous years as
indicated below:

Year Incidence
1976 . ‘ : 2.71,000
1977 i E . 1,14,620
1978 . . : 71,723
1979 - : : 55,576
1980 (upto Sept. 20,828
1980)
(b) No.

(¢} Does not arisc.

Setting up of a National Institute of
Yoga in Delhi

2555. SHRI ARVIND NETAM :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that Govern-
ment are considering a proposal to set up
a Naticnal Institute of Yoga in Delhi in
the near future:

(b) if so, the details thereof; and

(c) whether such type of centres will
also be opened in other parts of the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NTHAR
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RANJAN LASKAR) : (a) and (b). The
Governing Body of the Central Research
Institute for Yoga, which is fully financed
by the Central Government, has decided
‘to upgrade the institute to the status of
a National Institute of Yoga, The details
of the proposed National Institute are
being worked cut by the Institute, Formal
iproposal for upgradation of the Ins-
titute has not yet been received for consi-
deration by the Government.

((‘) :NO.

Complaints against D.T.C. Bo.rd,

'2556. DR. VASANT KUMAR PAN-
DIT : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(») whether Government  have re-
ccived complaints against the Board of
the Declhi  Transport Corporation;

(b) whether Government are consi-
dering the rcorganisation of DTGC Board,
its function, administration and working;

(c) whether there have recently been
instances of by passing usual norms of
procedures of proper functioning of this
Board; and

(d) if so, what are the decisions of Go-
vernment with regard to the DTC Board,
its personnel and the ambit of their autho-
rity,

THE MINISTER OF STATE IN THE
IMINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH) :

(a) No, Sir.

‘(b) No, Sir.

(¢) No such instance has been re-
ported to the Government.

(d) Does not arise,

Compensation paid by Uganda

2557. SHRI AJITSINH DABHI :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply
given to SQ. No. 780 on 4th August, 1977
regarding settlement of claims of Indians
evicted from Uganda and state :

(a) whether it is a fact that out of 1535
claims made by the Indian citizens of
Uganda through our High Commission
in Uganda, 1035 are substantiated and
considered for compensation by the Uganda
Government but the Uganda Government
had paid compensation in respect of only
625 claims ;
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{b) whether our High Commision in

has been taking amy action to

sccure payment of compensation for the
remaining 410 claims ; and

(c) the number of cases out of 410 cases
in which payment has been made and the
steps wh.icr Government propose to take
to secure payment in thc case of remain-
ing cases ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) Yes. Sir.  Out of the claims
which were filed by the Indian High Co-
mmission in a on behalf of the
claimants with the Ugandan Evaluation
Committee, 1038 claims were substan-
tiated and considered for compensation.
They basically included claims in respect of
buildings, plants and machinery, Ugandan
Government stocks, insurance policies,
blocked funds and social security funds.
An agreement was reached under which
compensation was to be paid by the Ugan-
da Government for 628 claims.

(b) and (c). In regard to the remain-
ing 410 claims which mainly concerned
gratuity, pensions, salaries, refund of im-
migration deposits, refund of income tax,
provident fund. deposits of claims with
goverament departments, baggage insu-
rance and freight, it was decided that
these claims be pursued through diplo-
matic channcls or established procedures,

Our High Commission in Kampala
has been taking up these claims with the
Ugandan government. Currt‘ntl(g Uganda
is preparing for an eclection. Our High
Commission will take up this matter with
the new Government when it is establi-
shed.

Shipping and Transport Junior Engi-
neers in Madras Port Trast

2%8. SHRI E. BALANANDAN ; will
the Minister of SHIPPING AND TRANS-
PORT be pleas:~d to state :

(a) whether it is a fact that Junior En-
gincers in Madras Port Trust possessing
Graduate degrees ave placed in Class 111
cadre at a very stew grade ;

(b) the rcasons for not placing them in
Class Il or Clas I grade as in the case
in other Ports or establishment under the
Central Government ;

(c) whether the Government propose
jomeﬂus i 0[ tion towards the
amor Ms
D coaradae dex to Clam T o Class |
category ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-

DECEMBER 4, 1980
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PORT (SHR1 BUTA SINGH) : (a) In

Madras Port Trust, the i ing Gra-

Eatmers in Glass TH1 geade, i the seale
in grade, in

of Rs. 675-23-744-EB-28-1053. This

scale is not considered low.

(b) So far, there has been no need for
direct recruitment of Engineers in Class
I or Class 11 grades in Madras Port. Not
only in Madras Port but in some other
major Ports and the Central Public Works

ment also, Enginecering Graduates
are appointed Junior Engineer in Class III
grade.

{c) There is no such proposal under
consideration.

ngarvaE-feed AT A ue wnw
wtr «f ¥ rfeai

2559. S AT WKo AW :
FIT LA e 7= A & guv #(F &

(%) ¥ wgwETR-fos  Hiex
T T AR 9T FATE TE TN M-
mfgal *Y d&a7 I F WA YW WA
ATEAT 9T F@0E T TSt H AT
g,

(=) #4139 @@ 9 9T qIATATA
#1 WA gU 5T ATEA T OF T§ 17T
T &1 fas g

() T 5AF Ty w1 feeet &
Y SiRd F fad W3 amEal AW

(w) afz g, a1 w1 399w AR
9 G FE WS AT TF TG T}
& W FT IgFT ITAFT AT 9T Hrer
& Jerar S ?

I HAWT qq G7E.T w1 fawmr
¥ e WAl () whewwd) ;o (%) @
(7). feit-wgraae &1 awT W,
[ Tt B oot foqw §—uw
wieteT (foad fag W 3T semeEw
g) W g0 «wgE | 1/2 AW Wk
3/4 wFERE AT 31/32 FWA TG
el AW TR Al wifsat § W)
TRUATATR-IAYT F1 et ¥ et §
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Jaqe o feeft & fv 31-1-77
¥ waft it so1/502 faw fadr
ot rdY A < ATt o et
M 1 e wETET, T HET AT
AR 9T 161/ 162 NFATAE FE,
15/ 16 S@gL-fe it Jm=wulx 165/
166 JAqR-ArFAT e wfeat o
AT WY §) W T wve g7 ATy wy
miEEy ¥ d@T T TR F w0
9 HATY T ieAt F qWAT F /AT
g | wegadl EUEY 9T TR @wWAT A
F o ey T oA @ F
LU, AGHETR AR faedl & A7 o%
sfafea m& Tamr afcarew a7 gfe
¥ w8 8 | ag@™, & qama
F oW § Wd gu, 1-5-79 ¥ T
feeelt WX wgaR@EE & A9 T areA
9T g ¥ I A qWA AT UF
ITHRE TTEY oaiq 181/182 TaRy
A aorlY Y & EE sy wee
faet &

RE. ADJOUKNMENT MOTIONS

= Uafamm qgEm (nsigI) ¢
21 87 ¥ uF vEAHAe Hhww fam
-

wetw WERE . FW OH A
FE ?

= Twfae@ qEEE o faw 56
F w9 cewEAee W fean
2 fr 20 =ufe wag M & s w7y
g IO F g ¥ 3g v 9
g...

wET W ;9 A IT A fawar
FT wifgy

N wfaw® qrewm o gR—dA
A9 AqT argw § 1 & Anfaduer &
for Iy Yqa ¥ ma § | T FT IR
AWATE . )

W rAow ay o (fgam)
sreqer oft, & aro & Frac N faerar. | .

weaw AREY : W9 7 AT ¥ @
g . ..

Y RAITE WRTE WY 9S8
frazT g Hifvy | A arg o W
FTATATEY FT are wwar & 5 62wy
3 W A T AT T | T #T
aawa g fr gAYy arfaer goere g

| weTw WgYEw . owg & g,
983 W g9 f fog . .

BETR WATT [ W F FT-FT-ATA
Fg ar faar & 4

ot AR Ty g fafarae

F1 agi e¥ ey ur, g fafaedt o
FEAEAHI AT G 8. . . (emwEw) . .

Mr. SPEAKER : I have to inform the
House that ] have received notices of Ad-
jourment Motions from Sarvashri Mani
Ram Bagri and Ram Vilas Paswan re-
garding reported deaths and blinding
of a number of persons as a result of con-
sumption of poisonous and spurious
liquor in certain places in Haryana and
Punjab.

Production. manufacture,  possession,
transport, purchase and sale of intoxicat-
ing liquor is a State subject but it is a
matter of concern to all of us when such a
large number of deaths and cases of hlind-
ing occur in several States duc to liquer
consumption, naturally the whole House
as myself get perturbed and we should be
perturbed. Reports of such cases and
deaths are also frequently appearing from
time to time in the press. We cannot
Ao free. B’I'(l’lfcy shoulgr g
10 go scot be bi t
lobookarnd(hhproc&shtobcha&od.wl
would urge upon the Government to con-
sider this matter and impress upon the au-
thorities concerned the need for i
concerted and cffective measures to obviate
the occurrence of such tragic incidents.
These people have to be dealt with firmly.

-

*¢Expunged as ordered by the Chari.
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. 1 have withheld by consent to the Ad-
journment Motions.

SHRI A. K. ROY (Dhsnbad;
Mr. Speaker, 1 have alw written. . ..

MR. SPEAKER : If you have written.
it is all right. T will take notice of it.

PROF. MADHU DANDAVATE
(Rajapur) : I was happy that respect-
ing the sentiments of this fiousc the Union
Government had taken the correct step
and sent necessary directions and all those
police officials who were responsible for
blinding under-trial. Personnel in Bhagal-
pur Jail, they were aiready suspended.

A news item has appeared that bulk of
policemen of Bhagalpur have stopped
trains and, therefore, on this issuc I have
given notice of a motion .. ..

MR. SPEAKER : This is a state subject.
Proper action is being taken. I am not
allowing becausc it is a State subject.

PROF. MADHU DANDAVATE
The ohstruction of trains by police is the
greatest calamity. . ..

MR.SPEAKER : Not allowed.

SHRICHANDRAJIT YADAV (Azani -
garh) : Sir, T have given a Calling
Attention natice. . . ..

MR. SPEAKER : The question of
allowing Calling Attention has to be
discussed there.

SHRI ~HAN" RAJIT YADAV
There is an aggravating situation in the
Indian ocean....

MR.SPEAKER : It is under my con-
sideration.

DR. SUBRAMANIAM SWAMY
(Bombl{ North-east) : I  Thave
repeatedly in this session and in the last
session given notice of a motion under
rule 181 about discussion on the Vaidya-
lingam Commission’s Report .. ..

MR. SPEAKER : You come to the
Business Advisory Committee. (Interrigp-
tions) about the adjournment motion,
itisa State subject. Itis not a question
of t. It is a law and order

of the State. I cannot take it
up. Not allowed. Nothing should be
recorded without my permission.

(Irterruptions)*

Papers Laid 180

o dqq T (wAgR) s
wEIRE, I R F1 75 IR Wifew
T g gL we fear I g wa 9w
#1927 $T 30 gIR Afew &7 5 faan
g ... (swadIrg) !

MR SPEAKER : Notallowed.

SHRI RATANSINH RAJDA
{Bombhay-South) : I would like to
draw the attention of the Government
and vourself. . .

MR SPEAKER : On what point ?

SHRI RATANSINH RAJDA :
About 5000 policemen in uniform have
marched. . ..

MR SPEAKER : I have already lis-
tened to that. It is a State subject; not
allowed.

Aiterruptions)*

MR. SPEAKER : This will not go on
record. This is not the proper forum.
(Inlerruplions)™®

MR.SPEAKER : Nothing should go un
record. Nothing is going on record
without my permission.

Now, papers to be laid on the Table.

‘Interruftions)*

12 10 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION  UDNER Drucs  AxND
CosMETICS ACT, 1940.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN:LASKAR) : I beg to lay on the
Table a copy of the Drugs and Cosmetics
(Third Amendment) Rules, 1980 (Hindi
and English versions) published in Noti-
fication No. GSR 540(BE) in Gazette of
India dated the 22nd September, 1980,
under section 38 of the Drugs and Cos-
metics Act 1940 [Placed in Library.
Ses No. LT-1500/80].

**Not recorded.
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NOTIFICATIONS UNDER METRO RAILWAYS
(ConsTrUCTION OF WoRks) AcT.

THE DEPUTY MINISTER IN THE
ISTRY OF RAILWAYS AND IN
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : I beg to lay on the Table
a copy each of the following Notifications
iHindi and English versions) issued under
the Metro Railways (Construction of
Works) Act 1978 :—

(1) The Metro Railways (Construc-
tion of works) (Amendment) Rules 1980
published in Notification No GSR 567
(F) in Gazette of India dated the 1st
October 1980,

2) GSR 568 (E) published in Gazette
of India dated the 1st October, 1980
containing corrigendum to  Notification
No GSR 172 published in Gazette of
India dated the grd February 1979.

(3) The Metro Railwavs (Construc-
tion of Works) (Amendinent) Rules
1980 published in Notific: tion No. 79’
MTP/CA/f5 in Gazette of India dated the
29th September 1980.

[Placed in Liberary See No. L'T— 1501, 80]

12.12 hrs. ~

STATEMENT OF PUBLIC:
ACCOUNTS COMMITTEE

SHRI CHANDRAJIT YADAV
(Azamgarh) : Sir. I beg to lay on the
Table English and Hindi versions of the
following statements: —

(1) Statement showing Action Taken
by Government on the recommen-
dations contained in Chapter [
and final replies in respect of Chap-
ter V of Ninety-fifth Report (Sixth
Lok Sabha) on Defence Services.

(2) Statement showing Action Taken
by Government on the recommen-
dations contained in Chapter I
and final replies in respect of
Chapter V of Ninety-sixth Report
(Sixth Lok Sabha) on Defence
Services.

12.14 hrs.

CALLING ATTENTION TO MA-
TTER OF URGENT PUBLIC
IMPORTANCE

HARIJAN FAMILIES REPORTEDLY STILL
BEING HELD IN BONDAGE IN TAMIL NADU

MR. SPEAKER : Mr. Atal Bihari
Vajpayee....Not here. Mr. Dhanik Lal
Mandal.

in Tamil Nadu (CA)

SHRI DHANIK LAL MANDAL
(1hanjharpur) : Sir, I call the attention
of the Minister of Home Affairs to the
following matter of urgent public impor-
tance and request that he may make
statement thereon:—

“Reports regarding a large number of
Harijan families being still held in
bondage in Tamil Nadu.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
‘SHRI YOGENDRA  MAKWANA):
Sir, Government are aware of rs
which have mentioned that in Tamil
Nadu a number of Harijans families con-
tinue to  be in bondage. On a recent
report of the existence of Harijan Bonded
Labourers in Tamil Nadu, the State Go-
vernment has been addressed and their
veply is awaited.

The Hon'ble Members are no doubt
aware that the bonded labour system is
a pernicious practice rooted in the socio-
cconomic structure prevalent in our rural
arcas. ‘The Government of India attach
the greatest importance to its total and
cffective eradication. To this end, the
Bonded Lahour System (Abolition) Or-
dinance 1975 was promu'gated with effect
from 25th October. 1975. This was
subsequently followed by the Bonded
lLabour System {Abolition)  Act
1976. This is also one of the items
in the 20-Point Programme. Under
the Act, the State Government is the
implementing agency for the identifica-
tion, release and rehabilitation of bonded
labourers and for the enforcement and
administration of the Act and the rules
framed thereunder. As a result of the
cfforts made in this regard 1,20,561 bonded
lahourers have been identified and re-
leased from bondage upto 31st October,
1980 according to the reports received
from the various Governments including
27,874 in Tamil Nadu. The released
bonded labourers are being rehabilitated
by the State Governments mainly under
their various ongoing  devclopmental
and welfare programmes. With a view to
supplementing and speeding up the reha-
bilitation efort of the State Governments,
matching assistance is provided by the
Government of India under a Centrally
sponsored scheme with a Sixth Plan outlay
of Rs. 25 crores.

The Government of India maintains
continuous touch with the State Govern-
ments with a view to expediting the
process of further identification of bonded
labourers through intensive surveys and
securing their early release and re-
habilitation. Government are aware that
a large number of the bonded labouers
belong to the Scheduled Castes and the
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[Shri Yogendra Makwana]
Scheduled Tribes. The Goverament will

continue to vigorously pursue efforts for
the ipation J bonded labo rers

as speedily as possible.
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(4 afas 7v7 HEA]
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TR gfag ¥ o) qew  framr #@R
500 | ® frrmme #< faar, A1
TF ¥ AREAE F AW 9T MAT X
Ier faur | gw wge few Amw #R
Ty § T @ Ig §TF ¥ A0 |
w T & g9 @ U @ E!
T gz Tt gy A & f5 o
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AT I 92 T P AF AT A
97 T9 0 %7 I F fau warE7
& & 7 "I ANT FWHE W FY
T F9 §, T Tgewdz Fro)-
T A AT FQ &, GT B A A
A I, gART & q@ v | &
787 WEw g f& Tmar ¥7 as
HISEEIRIE 7% U9 TH AHEAT FT
za fagma ?

KETW WEIIT . T ATY {4 AT
qZEAW FET qF AT FHW I |
T TW qOF 7 gad w2 fagy
UF A7 A HAS FT 15 (HAE H
I SR A9m AW W, a8 weel
FEY FMAT |

o) gfa® A WA AT, qZ
agA TI0 AATA . FITIL AW FT
I 2o

SHRI  YOGENDRA MAKWANA:
Sir, T have seen the CQCalling Attention
motion given by the hon'ble Members.
It is regarding a large number of Harijan
families being still held in bondage in
Tamil Nadu. Therefore. I have said in
the beginning of my statement that I
have called for the information from the
State government of Tamil Nadu and 1
am awaiting the replv from the State
government.

AN HON. MEMBER : Why  there is
delay  ?

SHRI YOGENDRA MAKWANA
Only yesterday we were informed at about
12°30 and we immediately.. ..

MR. SPEAKER : No, Sir. You ask
from your office. The State Government
should reply.

SHRI YOGENDRA MAKWANA:
It is a practice with the State Govern-
ments. They are not supplying the in-
formation. It happened in the case of. ...

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, the Minister should
not make such a general statement.
(Interruptions)

SHRI YOGENDRA MAKWANA:
Sir, I have to say that in the last gession
ako I pointed out that the State Go-
vernment has not supplied information,
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We have requested but the State Govern-
ment has not supplicd the information.

t MR. SPEAKER : State Government
should be made to realise it.
{ Interruptions)

SHRI YOGENDRA MAKWANA :
Sir, I do not understand why the hon.
Members are annoyed. I don’t know.
(Interruptions) 1 simply pointed out this
only to substantiate that the State Go-
vernments are in many cases not promptly
supplying the information. They do
supplv. but thev take some time.

MR. SPEAKER: They should send in-
formation to this House and they should
be made to realise their responsibilitv. 1
don?t like it

SHRI YOGENDRA MAKWANA :
Iherefore, I have requested the State
Government. I will again ask them to
send it immediately.

MR. SPEAKER: Tell them. Conveyv
the displeasure of the House.

SHRI YOGENDRA MAKWANA:
Right, Sir.  Sir, the hon. Member has
raised many questions where we want
his cooperation. Onec question which he
put is about the advantages of this Plan-
ning and the benefit of these plans. He
said that the benefic of these plans has
gone to the rich class of society. There-
fore, in this regard, we have now
cvolved a new pattern of Planning  in
which we evolved a special Central Assis-
tance scheme so that the State may invest
more for the poor people. At the same
time, not only we are intercsted in giving
nmorey, but, at the same time. Sir, we are
interested in the implementation of the
programmes. Therefore, for the first
time, as a Minister, I have becn movi; g
from State to State, meeting the officials,
not only the Ministers. I had meeting
with the State officials in eact and every
State, didcussed the Plan, and we saw
how they are implementing the progra-
mmes. I have visited the places also. I
myself have visited them. In Madtya
Pradesh I have visited Vidisha, where 1
supervised the work done by the project
Officer. We are keen about it. Bat, at
the same time, the question of ‘bonded
labour, is a unique problem. It is very
difficult to identify it. In many cases, it
so happens, when they are identified they
are given jobs also. They are provided
with some work. But they always went
to the original landlords again. They
Fave a tendency to go and stay with them,
That is also there. But, Sir, if we prov;de
Job and rehabilitation, that is, proper
wages and provide them accommodatijon,
then, I think they will not go. That
progamme has been taken up on a large

in Tamil Nadu (CA)

scale by the Government. But, as the
hon. Member has pointed cut rightly,
the State is the agency. I said, the State
is the agency for implementing this
programme. Now, the Central Goveen-
ment cannot go to cach and every State,
and implement the programme. On
money part we can help and we are help-
ing. But the State Government has to
implenent it. And there, at the same
time, we can keep a vigil. We on our
part can go and supervise the project
and we can guide the State Govern-
ments.

SHRI DHANIK LAL MANDAL:
You can also get the aid of the vcluntary
organisations. You can seek their help.

SHRI YOGENDRA MAKWANA:
I am coming to it. We are taking their
he'p. You please hear me, You have
taken a long time. Let me have my say
(Interiuptions) He said about voluntary
organisations. We welcome all  the
voluniary organisations who are pre-
pared to help in this matter. Thisis a
field where we invite competition in the
country. There is no question of stop-
ping anybody to compete in this respect.
1 would like to request the Member about
this . T would like to invite his attention
also about the recent agitation going on
against the scheduled castes. Do you
know ? There was a rally on Boat Club
recently two or threc days back. They
were all agitated about the reservations.
In many High Courts writ petitions were
filed against the promotion of the Sche-
duled Caste officers and recently the
Supreme Court gave a judgement. Even
then there was one High Court which had
given judgement against this. So, this is
the climate created in this country. So,
it is only the social workers who can help
us and as a social worker, I requested the
hon, Member tohelp us in this regard and
to work as brothers, not to shoutslogans
and agitate over the iss e of reserva-
tion.

Now, he has pointed out about the
Organisations of the Scheduled Castes,
bonded labour and Scheduled Tribes.
We are very much interested in them,
We requested the voluntary organpisa-
tions also and apart from my official
capacity , as a social worker, I have also
one organisation with me., 1 also
move from State to State for that work
and we are interested in orgapising them.
But at the same time there are certain
elements in this country. They are not
interested in the Welfare of the poor
people, they arc not interested in  the
welfare of the Scheduled Castes, Sche-
duled Tribes and in the bonded labour
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because there is a vested interest, They
are getting labour at cheaper wages and
on cheaper wages they are getting
their work done. In  Tamil Nadu. as
Prof. Kurien, who has written an article
in the Fcoaomic Werkly, has rightly—
pointed out, there are labours more in
number and there is no dearth of labours
in Tamil Nadu. They arc casily available
there. ‘They arc getting less wages, He has
also pointed out that there is a tendency
on the part of the landlords 10 manipu-
late the land rules in order to keep the lands
of the small farmers, Now, these are the
problems which we are facing. There-
fore, in iny Ministry, we have created a
Cell, that is, Research andPolicy Division.
In my own Ministry, I had asked them
in October 1980 to prepare a paper on
this after studying the problem and sug-
gest ways and means.  ‘{The final report
will come out and we will exa-
mine it, We will request the Siate
Goaverament to act o it, He has point-
ed out about the harassment of some
00 persons. 1 have requested the State

overamcent 10 look into it.  As soon as
information on this is received from  the
State Government, 1 will place it on the
Table of the House or 1 will come up
with a Statement.

) 7w faar qreasr (FAYT)
weqy wEew, W e #7 wow faw
FT T WY 4T, VT qITHEH FHT JaTE
wEr & |

WA FENAW : T 1 4 TR &
fear &1

o\ e farw (| qrEET | 2T AT
FaMANaEHNaTF & T9 e
TaAAEE & g § Fe0 R a8 R
for & age &Y Tw & | IO w2
TaTHEy g fafel w1 ¥© gAwAr
| qg & A fafeeT qaowg
g ey afmfic § oo afw
& wftw awne &, gor fafres s @
fafwet v qeT & 1 afx AwaET WA
w—, T w3 WK T qw 3
FwATE |

ghamanfeafaa  wix  ags
RRZA 7 fowy gt & awnig
&1 70 wer &% g, wg K oww
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TSI § 1 ag A P arn §
ww faft w1 gercafaer @ fear A,
Y aoAT AR FY qAR, Ot wHET
#1 fAze & gwar § | SRR &
wrferw 23 % e & & famTga -

<9, Prohibition of traffic in human
beings and forced labour :=—(1)
Traffic in bhuman beings and
bheg.wr and o her similar forms of
forced labour are prohibited and
any contravention of the provi-
sion shall be an offence punish-
able in accordance with law.”

T FTAVT T TTH UTeN § 99 @I § |
freges wregw s fagges o
F wfawe A e § we & mfecas
dxigera 1 § | wFAET AET W
¥ wr fafreeg § ol 3t wvgfady
¥ a@ & | 3% WAy wgar g F
1,20,000 9T AMZL & | A W
%7 FgAT & | A N FreEET aATE AN
§ o|¥ a1 W W AT g, T
g FSewT ofF §, q| T g 6K
foR Yo g sagaan A Efw
forg feom sw & feaa feaa S woige
¥ o S Taamar § & aifresg ®
¢ e A AT ¥ I W H
1% 919 919 &, ey 9W A 5 I,
AT ¥2W 8§ gar @ e, fa|re &
99 @, FAlF ¥ QA WK
e # | T AT HOgE € | AR
78 waarT &1 wfew §, oo w@iv
F1 wEaT g, 39 ¥ foan § fe @ow
H O &1 979 99 WOl & | T a@
¥ qamg § it fage o o fefgr §,
Iw oF fefgwm & 1 s Suwy qge
&1 A ard fol o w0 W)
g1 e ar v e awmag & oY
T wE fedt 7 feet & s senfae
g, T 9% @ @ o a0 @
Tl § |

wH20q | HETS AT
fear f g wgt dge Aage W §
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BT ¥q B}E Fafedud FIE I@T
2 ot agi wagmr woge e wrd
&, Tt & fager wrd § WX T XY
arerz 7 faww Wd & 1w AR 7
F3r v aga fefewee es § Tgun
q9FL F1 QAT AMAT | AHT § FEAT
¢ % a8 aga s & § ) 7 &
Jaf am g fs 59 AwEC N T 34T
@ & [@ 3w ¥ fog ag v Iq
gar 2 i foms fomm & e Fafq,
Fom sk mfeary F wfa, o
Ao ® AT @ @A |

fega= wE@ax 3-8-80 W
fgu, a7 aAwe feo g SaH fean
2 o @ 99w ¥ AR fagrR, @y,
afraarg T§ IET W A W F
aoge faes 3 #0370 I WK
FYHT AR IGH §  21.7 FE
Iy gfom w mfcaEt 84 qde
1 o ey S wogR § 9
84 UTHc WSYTS FIH UUS WIGEE
qgew F |

TR THem TATR oY ag W
[T AEY & | ag "ol A L § | IW
W HiEdguEt § agl Wit
& F AR FAL A I B WA ATEE
F AT T §, SH] I I X I
§ W g g A A
T N feafa w1 A Aol F
v ¥ A 98 T F OO wEA @
g8 8 dgges T e A fond
Ay E aw ax fan EfF
¥ WY, I T E § BT IR
UL 9T T sy v § ) faw
¥ gfem  afeadaa & doma § §
ST AR S SEFT 96T L T K
AR T F T AT | qG FTeE FAI A
z797 LS. —73
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Fga? g% WAk ¥ frerer § O O
Y X 9T ¥ wrar g, w4 |y qaw
ST § g #1 a8 2| §, Swy ol
T & I w1 A W R ww
AFHATAT qIgT Y TAY sqaeqr 301 6
g oA Sa § g %1 oY qer wan ?
ATSTE & 32 T q1E oY Wy ag feafy
TIa A @ & ff g #
qar 9y ! R Fgdr & e few
T Aqar ! K agar g e gw A
F g § AT FT AT 1 AR
qTEa 1 AR A& g fF A arfaerarg
&1 a1 F W} 52w &), agi v feafa g
afrg ¥ vy § & FAfa s &
¥g qoar g 5 agt foaas g worgd
#1 gg # wr §, fage ¥ foaw
FEAT AATAU F ATGATEE F AW W
EATU FY AT I q & Y19 AHT &I
AT W AT AIAGA FT ATH IV
AT § | FEHT I FT AAAA W4T,
9% A9gE, W wiw A faur @
T @G I q27 94T g4 I9T T FH
FAMR@E AN o g Tqa@n
T T ST ¥ O% e faer fow
W wa 3@ & @H A AT W /A
w9 fomm ST W 1 W g WO
FA A T-48 AW FY Qs I
I AR Qefafren ¥ , gr ik
afce #Y Ml ¥ F97 fagr s W)
#g fer e fF ag e €
e OF dar far § wv ¢ iy
forar A€ T A & | AvEATEE ¥
A IR FFAE @ &1 0T sfear
g # @ F7 7 I A IGH
afgF § dfaq w7 o1 98 o T4T
ader fasa war §

afay & #efv St ¥ FgT AP
f feafa aga woag & 1 QT sy W

o TErAT S &, g, ey w7, SAH
Wprar &, e A gw s afear s



195 - Harijan families

[ =t wrafasrre arear )

wUET A & W ag ave A fsgvar gon
4 T G ZH TAFT T T JAT § WK
@a Naar g | T ¥ gATY 97 agA AT
oy ¥ et A & ot % A G
YA T & FI FILTIF 24T § A1f* a8
oTe #1 azfer T g% |l &Y faw
Faemelt g7 & ag 70a oA g K e
FECH gg FT I L0 & fAw Ieamew
T E | TF ITE IGFT gF  qEAT
T §, T aTEH G AT IAHT AT
FCHFFIAE  IqAT gAT FAT A
& "wa @gE Fowd f& @ o
W ¥ wf qader wel ?

w3 ¥ & weft Y & g 9w qB
argar § | FT HAY S FqemaEd fE
g TER ¥ TG THETE F a7
fadw fear a1 fF us faamd) foarg, seas
& W |, s wAgd &7 AT e
& gy ¥ | sT@ ? afe d9r fagw
fear mam v @ fFA-fee oo g
& ga%T 9= fear B fFA-fe oo
g AT T e ? AT w1
oy § fadix fod st & ot frem
T A ?

T T § ag W Sww g
& 1976 ¥ St ®r SyAT WEEA
TFY ¥ IQT 9T IqF AT 1976 §
LT T A A AT g g ?

el a & 9g ST STEAT §
f& syar Aol ¥ gAate ¥ fod, 9w
g & fog, e Al qur S
T =T A I W F faw o
GRs Ty FISET & W T wrawe fEar
?

SHRI YOGENDRA MAKWANA :
Sir, in the beginning, I said about
the delay., Sir, I have received informa-
tion that we had called the information

on and. On receipt of the information
from Lok Sabha iat, immediate-
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ly we contacted the State Government
on znd of December and them on tele-
phone also several times and the Secretary
of the State Government is here whom we -
also contacted . But no information, . is
received so far, 1 will remind thém
again. '

The Honorable Menber has said that
Gandhi Peace Foundation has found out

22.4 lakhs of bonded labourers in this
country,

Sir, these are non-official figures. But
as I pointed out earlier, the State Govern-
ment is identifying and after identifying,
they rehabilitate them.

So far, as I said, 1,20,561 bounded
labourers are identificd. There may be
many more. I agree with the Honour-
able Members that there are many more
bonded labourers than the number of
what is identified by the State Govern-
ments but, as I said. it is very diffi-
cult to identify the bonded labourers.
and even after identification, some times
they go with the original land- lords
and thev settled with them.

So, Sir. I would like to request the
Hon. members, if they are in a position
to identify any bonded labour, well.
they are welcome. they can suggest to the
State Government that here is the Bonded
labour , you take care of it, and if the
State Government does not take care of
that, then, let them inform me, I will
ask the State Government to take care of
those bonded labourers. y

Y T fawr qrEAA ¢ w9 oF
FNST AT, T TIARE I ATT F4T
BE & 7 y

ot ghtE wwaEr . ggfac
qg T FTATAST & | g qTHS A g
AT q AL TN AR T A &
AfeT gw e Ve Tod=eg | ™
A A mm I R EAR TN E fw
IGH TR A Y FAT A1 |

g % AFEU F a1 AE A%,
F A g e % wra @§ WY § e
feor & faoraed a8 & few @ 7
ag @ 7 5 i s W E L @
g ity T are & s R &, &
TT9 F TTT Fg THAT §, AT § WY SATQT
gaedl fRgre FRE W AR
greew & fag ¢ giwifs 3 & gfom @
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ITTAW TG & | g aw A% 2« wY
AT FA KT @ E T W AT fAewrw<
FLHRT §, APY THIX & F THaAT
g

Tsgt A oo & a § A qer
T @, 9 a2 & qamn fE 2 naiey
FfRe vt ® & I & fore
ST 9 gTSH F AN 7@ &Y JEAY |

it T fawm@ qiEET - g o),
NWIATTA S T, TF F7 W =T 7L
o4 |

A7 797 41 T FET & A
AT T FT 97 T & AT T™II
@& #) taarE fae 997 F foao
frar 2 ? afz foer & a7 fom Tow
@ F S Hrar A feAer
g =T 7 &9 gg Y ger 91 fw e
AW AT Far & 7§ AT S AT H
FFAMRE ?

o GHE WHEATAT 25 FAT &AT
g gomT ¥ faar 0 s
Fg 5 oo s F faar 91—
g, fomr a1 . fomT 9T, G g
foar a1 X ITFT T T HW@T TE
o #% qamar 1 {9 e qamar g, afe
1 arw g A & sfefaogee o
a%ar g f& 37 wsai & ssfewrs faan
2 A gy & 9T ag "wer agd
TRITE | Qa7 & g § fr whfedes
TN T | TH A WRLE
WrFE T_W 12,702; fagi 4,208;
AT 42; TARE 62,689; I
700; WeT W2W 1,531; IEET 333;
THE 600; JTFHAATE 27,874;
JAT TN 4,450 |

These are the figures supplied by the
State Goveroments. So far as rehabili-

. tation of these labourers is concerned,
94,740 have been rchabilitated, Even
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then we have requested the State Gov-

ernments to supply information. 1 have

replied to all the three questions put by

the hon. member,

o gfdw @R (ER)
WETH WEISd, IFHAT AAFL W1 gEwedr
AR AWM ¥ oF agg &Y a8 ™R
qUEl a9 % & 1 gATt qEasamt
A W FET F T { TR TH fawA™
¥ F & | AT JA A ¥ gy g
¥ 7g #g1  fF avgar wagd) Y qwa
F U FIAT 6T 20-E T &
T A qF & qgagT & gwhage
g fr fredr #% awat § 20-gelY FEww
F AT 9 WY FI A TERA FT FH
FT ) &, afFw ow & g 7 "o
Wl 3@ 7 fFar g . . . (sgmama) | .
# g FgAT 98T g {6 /TS avgar Awg}
THAT qFAT AT Iz & w17 @
&1 N B Fefaar  wEeErd &
qTSAR ¥ FW AW F A mrE #
AYEY IA Enn fF o & fa§
F IO TAT A9 F gf@ryy &
arge fas & gfamor & ST v
T AW Y €T FT WIIT TATN AF AW
AFT AT 4, T g & & % qi T
AF A FY A9 & | e F oy -
& a7 99 a9 T wearEr fEar
T, S waga AEy & f | wfewd,
qRY AT I7F T faq W ga ¥ A<
T T FH FIJ T 91 TT FT I
qY AR A AT AT A ¥ 3
™ N QAT Y | G H UF weE A
T gaR W AT FT TS TIYT AFHL ITHT
aw faar A 3@ I W A s
savfea foar 1+ 39 s ag faafas
= a9t aF J9aT @r | a1 ¥ o« qar
AT qY ST BEET AT | F a AR
TEATA & ATeAH ¥ TH AWV HY SATAHILY
# or, afer s § m k& 39
g faar 1 Y 35 fear €, @@ T
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[4) gCrF o agrg7)

aIHTEY ¥, T swate § e gu e
awa & f& a7 39 48 fwar

np

gt afgAare & g A
fs agi 9T ghom ofw &
gHE TFT qgTw A a9 AN §,
W A G TR A1 ITH FIT HATHL
fear o ) AwEETEE WS %Y
T Y JTAT § A A wrew H I
¥ faeTe T2 wgd &, I AR
FZHFTATT fear amarg | Heqee osat &
YA  HTEAH § GIEHTT HT JQqTIAT A7
gt g & W x®@ qF A aw<ar
o1 IENEA wFAT @1, Wrwwr F wiway
Tl W, N U TW  AENAEL
_ Jrom WX ¥W W R A A
T QW FEETEZ A ) T |
WY M A AT H OARGT @A ¢
W g% MA AwAE I FFET FE
IF Wl AT T FEAT 98
W WweNT W o'WW 0, ¥qifw

13

Fga® W § w0t §, faa A
gEgpyfc 7% S g1 & gumar g
AUV W @3 fu AW & w4 § WY
g7 & sfy ggwfa gy (s oW @
focw oY afafafaal ¥« gq §—a
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F Fregmt 9T frae w3 WY
ATIVFAT § |

gt w4 Y faq afa &
fa% foan, fa1d@ 398 Fagemge A,
FFAT FT A1, IW IHT F faare
it agl #1 gfaa F FEAa A g
FaTA 3qF fF sawr qaq o,
Je2 THIIE W AV & faamw
AFLHT FAMATAAT | FHTA 7 TGAQ,
WEITATL, A M g I 4T |
qwaa F 949 afz qE@wdy @,
MY TJAT, FEIATR  TAT, HAMATI
gIF A, A MEFTA ¥ AT A Aveqr
gaTA &1 A 1 afe qIFR Arward
FY TAT FAT ATRAT & @ FH wdEy
F A ¥ FIT gm0 gfww &
YU HE & A JIHAAE qiL-
il § ow § mEeaay wafq
I F R HT-HT FT WA e &
qar HES AT wearEArdy fF &
I FIE AaAq A fF g qW A
wrfus W e e ¥q7 ¢ o
T @R W TT 77 T W
ATk ¥ g WS A, af faeww g =
WA 9X HeqTNT EMT | §9FNE 0
g g & ouw fRm T & @
aREn W agfaqas fawe ==
fagert sl

aifeaATg § AA-dAfeq i wwear
I N A AT WY X
2008 300 Sfwa % g7 TgF *@
g1 agaTg s @M aw
FE * 99 w9 w1 wET 9] § 7
o9 R FE 41, 20T FEFH
¥ oogd, W ¥ k¥ W I ATe
T fear soar | wvoawg ¥ e
F gl g% W% TG §C § AR IA
9 200 ¥ 300 Wawd IF ga
fagr ot wr & 7
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IR @ A TS AT ANHAT
T AT fogr & Toa awT #
FavaT av f¥ 22, 4 9T STUET H{EAT
wmanF § oA " 66 gfawa #e-
Ies weew ¥ § WX 18. 3 wiaww
TS SR ¥ & el e

Jgl WY #T WK &, 3 F® 25
g g, fage & 1. 11 9@, FqF
H 1,93 919, W4 YA H  4.67
T, WEIE ¥ 1.05 @M@, THA-
| A 0.67 qTE q4T o fo H
5.559T@ & | & g5 3 Tsq § o+
AT F qET FT TR § | T
% ¥ qfFewTEe § 2.50 9@ § |
g & A fegfq ar 3w 7 s
g1

)

FiveFed T AW F) AT FT
fagrt o @ SO §F & a9 &
TF TR GHL 4 T § qor WY
qr f& a1 T F I TF g
|9 W] o § ? B oA =vgar
g & %o wsmi & mmw oWy
g9 &1 gax fwam 7 afz /@ faar,
&l WU FG qAF TA AT AAZL &
aR ¥ qar @wEd & qg st S
agal § & s wg aF 3T F1 www
¥ AFF &AW, T FT TIIT F7T
% IO &1 FE0 TH gEFT 7 ;M9
HYAT TACS TTEH-TTI9S SHATH FAT-
34 fF fFaa foat & w27 o7 =@
FTH FT FUTT FOT T 3T FT AFT
Fq 0 7

gl aF I FEE FT GEEAT
2, wrs-ferets B Qe # gwear
% A TER AN ar 35 A
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FLARTE | AT A wgr d s 19827F
TY FIT 27 FATT AT Y Aram9w &Y
gfaar 2 frrﬁ?r——zrgaga & w0
for 3w & 28 AT an¥T-RAT A,
ARG FaA 27 AT W ATAE K
g & a7 g8 A1 <@ ¥ wiAd
# s wmgar g fF wooza fawr

-

T 37 $g9 IST @ ¢! T aF AW
TA FT OO AAEAR W FT qF LA
¥ fRfafema & sggewr &G 7

o Qv wEAr o A g f
garn & f& ag wweAr sga@ wfed
2 ol ¥ o AT AR O A §
¥ gw gedweg § 1 .. (smEEw) |

According to a preliminary estimate of
the general survey of the Gandhi Peace
Foundation and the National
Labour Institute, the figure is 22.44
lakhs. This is an estimated figures, a
preliminary estimation, Now it is very
difficult to identify and say what
action is taken for the liquidation of their
bonded labour and this work is done by
the Ministry of Labour. They are doing
it, we are also helping the Ministry of
Labour in this work.

(Interruptions)

We are also doing it. It is taken up by
the Government of India on a large
scale. As 1 said, hon. Member has
said something about 2o0-Point Program-
me. Under the 20-Point Programme
much work was done and later on it
was also undone by some people. You
know better than what I know aboutit.

(Interruptions)

The hon. Member has said that nothing
was done.

(dnterruptions)

I will put it in other words. The Govern-
ment is not satisfied which what we have
done in this direction. We had done
something. But we are still not satisfied,
because enough has not been done. Hon.
member say they are not satisfied with
the work which is done by the Govern-
ment. We are dissatisfied with it our-
selves and therefore there is no hesitation
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[sit @ntez AaTa]

on the part of the Government to identify
and locate the problem and to rechabi-
litate them,

I3 hrs.

Sir, hon. Member has pointed out
about the brick kiln workers, It is a fact
such incidents happen. In the past also
they happened and the Government has
taken some action., Therefore, to regu-
late the working of the brick kiln workers
and provide welfare facilities the Inter-
State Brick-Kiln workers (Regulation of
Employment and Conditions of Service)
Act, 1979 and  its rules  have
been enacted with effect from October,
1980. We have taken up the matter with
owners of the brick kilns and other people.

Sir, the question of money lenders is
alsoa problem and for thatin the past
also the Government has taken some
steps and we are working on these lines to
see that these people are freed from the
clutches of the money lenders,

AT & ¥ AT AHEAT FWIR e
7 9 @ g oA T ogwear ¥
IR ¥ TET JRT Mo TRHIHI 7
nNT AT FHH ¥ ¥ Tg I
) Nt 5 fgam f aodt §
AT q@ TE FO AE HA 9 Iw
W W & wOF W, Wi,
wrfes o Todfaw 9 @ ¥
fred gr § = @ ¥ fywd
wh ) A ¥ fggE ¥ ww ¥
I o WM @ fr ogmi F w0
srt Y grfye ok afes e
W et | W oI W SN wR
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LT DR et g
MR. SPEAKER : Now, the House
is adjourned till 14.10,

The Lok Sabha adjourned for Lunch, till
ten minutes past Fourteen of the Clock.

The Lok Sabha re--assembled after Luenh
at thirteen minutes past fourteen of the Clock.

[MR, DEPUTY-SPEAKER in the Chair}
ELECTION TO COMMITTEE

CENTRAL ADVIBORY BOARD OF
ARCHAEOLOGY

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S.B. CHAVAN ): 1 beg to move :

That in persuance of paragarph I of the
Government of India, Archaeological Sur-
vey of India, Resolution No. 31/1/80-M
dated the 24th November, 1980, the mem-
bers of this House do proceed to elect in
such manner as the speaker may direct,
two members from among themselves, to
serve as members of the Central Advisory
Board of Archaeology, subject to the
other provisions of the said Resolution.”®

MR. DEPUTY-SPEAKER : The ques-

ticn is

“That in pursuance of paragraph I of the
Government of Indian Archaeological
Survey of India Resolution No. 31-1-80-M
dated the 24th November, 1980, the
members of this House do proceed to
clect in such manner as the Speaker may
direct. two members from among them-
selves, to serve as members of the Central
Advisory, Board of Archaeology, subject
to the other provisions of the said
Resolution.”

The motion was adspted.

NATIONAL SFCURITY BILL*

“"THE MINISTER OF HOME AFFAIRS

(SHRI ZA'L SINGH) : Sir I beg to move
for leave w0 inteduce a Bill to provide for

revensve dententicn in certain cases and
?or wmatters ccnnected therewith.

MR DEPUTY-SPEAKER : Motion
moved .

“That leave be granted to introduce a
Bill to provide for preventivé détention in

® Publi:ked ‘o Gesette (f Irdi; Fxtrecrdiazry, Fart 11, Sec. 2, dated 4-12-1980.
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in cases and for matters connected
therewith.”

I have with me a list of Members who seek
to opposc the introduction of this Bill.
I will call them one by one, I would very
much like that none of them takes too
much time.

SHRI G.M. BANATWALLA (Ponnami);
Sir, when you are in the chair, I am either
the last or the first.

MR. DEPUTY-SPEAKER : Yesterday
your party took the maximum time.

SHRI G.M. BANATWALLA : Mr.
Deputy-Speaker, Sir, I rise to oppose the
motion to introduce this obnoxious National
Security Bill. Sir, this Bill is nothing but
an attempt to legalise lawlessness. The
various provisions of this Bill are draconian
in nature and I would not, at this stage,
go to analyselthem. But, Sir, the Billis an
attempt to strangulate democracy in so
?r as 1t is a serious negation of the rule of
aw.

Mr. Deputy, Speaker, Sir, no civilised
country can ever think of detention with-
out even the grounds of detention being
made known to the detenu. No civilised
country oan ever think of dectention with-
out trial. It is most unfortunate, that the
Government has come forward with a
measure which is supposed to be a normal
measure. The provisions of the Bill are not
only such as can be misused, but they are
actually being misused as I am addressing
you at this hour. It is not merely a genuine
apprehension of the powers under this Bill
being misused, but at this very hour, as I
address vou, the powers are being misused.
Even now, what i happening in Morada-
bad is, there is an indiscriminate use of|the
powers under this Bill which is still there
as an ordinance and a large number of
persons are beinz detained, warrants are
pending against others. Therefore. what I
am saying is, ...

(Interruptions)

MR. DEPUTY-SPEAKER : I wculd
very much like you to be brief because
there are ten Members to speak.

SHRI G. M. BANATAWALA : Mr.
Deputy-Speaker, Sir, you will realise that
it is the Indian Union Muslim League
which I represent here in this
House which should have had and today,
has, the first chance of opposing the Bill.
Many in the Opposition, I am
afraid, do not have today the moral
right to oppose it because it was in
1978 this House had what is called the
Forty-fourth Constitution ( Amendment)
Bill. And then, many who ‘are in
the Opposition today had so amended
Article 22 of the Constitution as to give
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this draconian power to the Government
to detain without trial. to detain without
the detaince being made known the

unds of detention. Even at that time

rose in this House to oppose the pro-
visions of the Fortyfourth (Amendment)
Bill. Even then, the Janata Government
in their own wisdom—today they may be
repenting it—thought of giving the dra-
conian powers to the Government. Of
course, there was one Member among
them who had even then opposed it,
but then, as I said, we have a very con-
sistent policy, consistently and persistently
we have been opposing all this attempt
at legalisation of lawlessness, the attempt
at strangulation of democracy through
the serious negation of the rule of law.
1, therefore, with all vehemenoe at my
command. oppose the introduction of
this obnoxious measure, the introduction
of this measure which is nothing but
strangulation of the rule of law and
democracy.

SHRI JYOTIRMOY BOSU
(DIAMOND HARBOUR): Sir, this is my
fourth term in the Lok Sabha and if I
am not wrong, it is my I14th year too.
We know what this sort of law is. It
is a lawless law, it is not a law at all
What it means to the people ? People
who believe in democracy, people who
believe in human rights and civil liberties,
what do they feel to do today ? An
exccutive headed by Mrs. Indira Gandhi
must have the last say in every matter,
This is the intention of the law.  Parlia.
ment becomes totally irrelevent and this
law will be used with impunity to silence
the Opposition and dissent, and
I tell you, my friends, that you too
will not be spared. Mr. Chandrasekhar,
onc time working Committec Member
of the Indian National Congress, was not
spared. (Interruption ) g This is
neot the question. € question is that
he belonged toor party and that man
was also not spared. Then, Mr. Ram
Dhan, who in fact in 1969 had rendered
yeomen service when the Congress Party
got divided just immediately preceding
late lamented Giri’s election, was not
spared. Then, Mr. Mohan Dharia, who
was not only a Minister but also a promi-
nent Congress leader of that region, was
not spared. Therefore, many of you will
not be spared if you don’t toe the line
that you will be told to toe.

AN HON. MEMBER : They are pre-
pared for that.

SHRI JYOTIRMOY BOSU : Besides
this, the intention is to stop all the move-
ments, the democratic’ movement for rights,
trade  union rights, kisan movement,
teachers’ movement and all movements
for asserting their own lawful rights will
be silenced.
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[Shri Jyotirmoy Bosu]

You have seen what happened to our
friend, Shri A.K. Roy, in Dhanbad.
And what was the ground given for his
arrest ? For his past activities he has been
detained now. The word is ‘preventive’
detention. ‘ Preventive’ detention means
you detain a man to prevent him from
doing something in future. Here in the
note which the District Magistrate wrote,
it is stated : ‘The drtention is for his
past activities’. Not only he but Mr.
Chatterjec and some others also were
detained  like that.

Sir, what is happening in Moradabad
should act as an eye-opener.

SHRI ARIF MOHAMMAD KHAN

{KANPUR) : Sir, I am on a point of order.

SHRI JYOTIRMOY BOSU : Under
what rule?

SHRI ARFI MOHAMMAD KHAN :
Rule 376. Sir, my knowledge of parlia-
mentary conventions is not very much.
Iam a new Member. But Sir, I believe
that at this stage _....

SHRI JYOTIRMOQY BOSU : What is

the relevance

(Interruptiony)

MR. DZPUTY-SPEAKER : It is for
m: to d:cid=. I will decide.

SHRI ARIF MOHAMMAD KHAN :
I am saying a different thing. Even under
this particular provision rule 384,......

MR. DEPUTY.SPEAKER : Please
let ms kaow which rule has bzcen violated
in his  spsech.

SHRI ARIF MOHAMMAD KHAN :
I am referring to rules 379 and 389.
I believe whatever Mr. Jyotirmoy Bosu
is saying is not in order. At this stage
oppdsition can be made only on the
ground of constitutional validity.

MR. DEPUTY.SPEAKER : No, there
is no point of order.

SHRI ARIF MOHAMMAD KHAN :
He can not go into the merits of the Bill.
He can only object to its constitutional
validity.

MR. DEPUTY-.SPEAKER : There
is no point of order.

SHRIJYOTIRMOY BOSU : Yesterda
you have heard, the House has heard,
. & series of charges, not only from the
?pmtion sbut from the Treasury Benches
50, against the misapplication of this
-ordinance, how the National Security
‘Ordinonce is being misuse to sjlence
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people who want to do justice to those
who bave suffered in Morodabad and other
areas. You have seen how people have
been detained.

MR. DEPUTY-SPEAKER : For your
information and the information of the
House, I am reading out rule 72 :

“If a motion for leave to introduce
a Billis opposed, the Speaker
after  permit ting, if he
thinks fit, brief statements
from the member who opposes the
motion and the member woo
moved the motion, may, without
further debate, put the*question:”

It should be a breif statement. Please
respect the rule.

SHRI JYOTIRMOY BOSU : This
law will always be observed through
breaches and not by its compliance.
Moradabad is a recent example.

SHRI ARIF MOHAMMAD KHAN :
He cannot go beyond legislative compe-
tence, he cannot go to Moradabad.

MR. DEPUTY-SPEAKER : I have
told him and quoted the rule. He will
abide by it.

SHRI JYOTIRMOY BOSU : The law
of detention must comply with articles
19, 21 and 22. Now, competence is
coming.

SHRIK.P.UNNIKRISHNAN (BADA-
GARA) : On legislative competence there
can be a full discussion.

SHRI JYOTIRMOY BOSU : The law
of detention must comply with article
19, 21 and 22. Somebody is saying arti-
cle 14 also. Let us take the example of
the late lamented leader A.K. Gopalan’s
case in 1950. It was said at that time
that the Preventive Detention Act must
only comply with article 22, but now it
has to comply with articles 19, 21 and 22.
It has not complied with them in my
judgment.

Then it has to be reasonable in subs-
tantive and procedural content which is
not the case.

Detention on the basis of surmise of
the executive is always unreasonable,
that is what we have known and seen,
and everybody will agree with me.

The standard or meaning of reasonableness
in 1950 when Gopalan®s case came up be-
fore the BombayHigh Court wasfar behind,
compared to what it should be today.
The world has advanced considerably,
in the m:tter of civil liberties and human
rights. These two things are receiving far
better attention in all the countries today
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to what it was in 1950,
The International Commission of Jurists
has said that the Preventive Detention Act
in peace-time is inconsistent with the
normal rule of law If Gianiji wants abnor-
mal- rule of law,if be wants to have
the law of the jungle in this country
certainly he can ocome with this sort of
Bill and that is what he is after,

Our system is supposed to be based on
the rule of law. Here, under this law
they can detain a man for three months
without the sanction of the Advisory
Board. Why three months Gianji ? Why
three months ? Even those who are nomi-
nees of the Exectuive, those who sit in
the Advisory Board, have they forgotton
how Chitti Bahu was dealt with, done
away with, beaten to death, held under
MISA.

In a large number of cases the Supreme
Court has set aside Advisory Board's
approval. The Advisory Board is a
pocket edition of the Executive sitting
opposite to me with a white turban,
Facts and circumstances are so compli-
cated that a lawyer is a must but it is
prohibited in this Bill,

This National Security Ordinance Bill
is based on unamended Article 22, Arti-
cle 22 says—

<¢(1) No person who is arrested shall
be detained in custody without
being informed, as soon as may be,
of the grounds for such arrest nor
shall he be denied the right to
consult, and to be defended by, a
legal practitioner of his choice,

(2) Every person who is arrested and
detained in custody shall be pro-
duced before the nearest magis-
trate within a period of twenty-
four hours of such arrest including
the time necessary for the journey
from the place of arrest to the court
of the magistrate and no such
person shall be detained in custody
beyond the said period without the
authority of a magistrate,”

This is very relevant thing ‘hat I am men-
tioning and they are defying the consti-
tuent body of India,

I do not wish to say anything more
but I would point out as to what t
did and what they said on the Floor
of this very House in Fifth Lok Sabha
in 1971 and what they did in practice and
how they used MISA for thier own
political gain and the gain of dynasty or
family or coterie. It should act as an
cye-opener. From 1975 to 1977 there
was emergency under such a piece of
legislation and they kept behind the bar
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1/2 lakh people of the country. If you
go through the Shah COmmisiZn Repgt,
your heart will bleed. Now they are
attempting the  Presidential form of
Government and an enactment of Secu~
rity Act at the same time.

SHRI G. NARSIMHA REDDY (ADI-
LABAD) : I would like to have a clari-
fication. What is the meaning of a bricf
statement? Is it & bricf statement ?
As per Rule 72,is it a brief statement?

MR. DEPUTY-SPEAKER : He will
complete it. He is going to complete,

SHRI G. NARSIMHA REDDY :
He is narrating history from the Fifth
Lok Sabha, He cannot open from the
Fifth Lok Sabha,

(Interruptions)

MR. DEPUTY-SPEAKER : Please
complete, There are other speakers too,

(Interruptions)

SHRI JYOTIRMOY BOSU : Ult-
mately the Executive will have to listen
what the police says, They will bring
a bunch of blank Preventive Detention
Order and the Executive will be asked
and forced to sign, We have got num-
crous cases and documentary evidence.

I conclude by saying, let us not forget
the argument of late Attorney General
Shri Niren De that under such law you do
not have the right to live, and you do not
forget that we had a Chief Justice, I do
not want to name, in the Supreme
Court, Shri AN, Roy, Isam ashamed
that he came from West Bengal who
upheld such an argument, I oppose
this Bill, lock, stock and barrel and I
oppose this with all the force at my command.

SHRI CHITTA BASU (Barasat) :
1 rise to oppose the introduction of this
pernicious Bill with all emphasis at
my command. I know the limitation
und;;r Rule 72. I shall, therefore, be
brief,

The major grounds of my opposition
to the introduction of the Bill are=~it
is pernicious, obnoxious and lawless law
becuase it aims at conferring draconian
power to Executive. It is undemocratic
and immoral also. It is an attack on the
civil liberties and democratic rights of
our people,

The object of the Bill is to provide for
preventive detention without trial for an
indefinite period of time, Is it not
correct ? If you go through the Bill
it is detention without trial for three
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[ Shri Chitta Basu ]

months, If you are kind enough to go
through provisions of the Bill, you will
find that the Bill provides for the detention
without trial for an indefinite period of
time.

It should be made clear that the
political objective of the ruling party
is to silence the political opposition, to
silence the political dissent, to crush en-
bloc the popular and democratic move-
ment run by our people-either the work-
ing class or peasants or the students or
any democratic section of our people.
That is the major object of the Bill. 1
Think, it is a warning for all of us in-
cluding you. This is a step towards
promulgation of emergency. This is
also a step to consolidate the power of an
individual and perpetuate the dynastic
and dictatorial rule, These are the
major grounds of my opposition to the
introduction  of the Bill,

As has been mentioned, it is in violation
of Articles 19, 21 and 22, I want to
prove it, Article 22 provides that causes
or the grounds of detention ought to be
communicated to the detainee. The
Bill provides that a person can be arres-
ted........

MR. DEPUTY-SPEAKER : How do
ou take it for granted that the Bill will
ecome law? You must oppose  the

introduction only, Why do you go into
the details of the Bill?

SHRI CHITTA BASU : I am on the
point that it is in violation of Article 22.
Article 22 enjoins that the grounds of
detention ought to be communicated. Bt
here the Bill says that the grounds may not
be communicated to the detainee, The Bill
also ainus to provide for fresh detention even
after the release. Therefore, it aims at
detention  of a person for an indefinite
period of time.

You know that a writ petition is there
before the Suprcme Cowrt moved by a
Member of this House Shri A.X. Roy
and that has also not yet been disposcd
of by the Supreme Court, The GCourt
has not yet pronounced the Constitutional
validity of the Ordinance itself which is
being produced here in the shape of
a Bill. These are the consititutional
grounds on the basis of which I oppose
it.

1t is a resurrection of the MISA of the
emergency days. If you are kind enough
to know, original MISA was harsher
that the Preventive Detention Act, National
Security Act is harsher than the original
MISA and practically it is the duplicate
copy of the MISA of the emergency period.
Therefore, as I have said, it is a step to-
wards promulgation of Emergency and
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they are preparing the ground for
that,

There is another ulterior motive, ul-
terior objective, as I have mentioned
very briefly, to consolidate the personal
power of an individual and subvert the
Constitution by way of changing the
parliamentary Cabinet system of the
Government which is the basic core of
our Constitution, It is aimed at that,

In this, context, I would implore upon
the hon, Mcmbers of this House to take
a decision as to whether leave is to be
given for the introduction of this peini-
cious, obnoxious, lawless, immoral and
anti-people Bill at this stage. 1 can
warn them through you, Sir, that the
people outside are not going to take these
things lying low. Already, there has
been a complete successful bandk in West
Bengal demanding  the withdrawal of
this obnoxious Bill. There has keen a
bandk in Bihar. The democratic people
all over the country are on the road to
protest against this lawless law. T would
again implore upon the hon. Members
to oppose it here and participate in the
movement outside so that this Govern-
ment’s  mischievous  attitude or mis-
chievous policies can be defeated here
and outside.*

SHRI NIREN GHOSH (Dum Dum):
Mr. Deputy-Sepeaker, Sir, after the
promulgation of this ordinance, the country
feels that an Emergency has been declared
without a formal declartion. This Bill is
not only bad in principle and violative of
the Constitution but it is a Bill of fascist
type in concept and it is a sinster move in
the direction of total subversion of demo-
cracy. The passing of such a Bill is giving
an alibi to the Australian High Commis-
sioner’s confidential report to his Govern-
ment which has came out in the press that
there is a danger of military take-over in
the long run in this country.

Not only that. Tt is the notorious MISA.
when the Lok Sabha elections were held,
the Prime Minister campaigned that if she
was clected. if she came to power, no preve-~
ntive detention law will be enacted. on
this score, the Prime Minister has gone
back up on her pledge given to the
the electorate. How can they have the cheek
to come forward with this kind of a law?

In the long history of preventive deten-
tion law, there has been only one single
interregnum when there was no such law,
When Shrimati Indira Gandhi was running
a minority Government in 1969, that was
allowed to lapse because she could not
pass it, Excepting during that period, all
through, the ruling party has put the prev-
entive detention law on the statute-book,
My own experience shows that the main
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purpose is to crush the opposition. We
cannot forget what happened in 1975,
when in the Congress party itsclf there was
a reb:llion, the notirious MISA was utili-
sed to arrest and put under detention a
number of members belonging to their own
party, including the Secretary of the Con-
gress parliamentary committee, They are
also now perhsps afraid that their party
may fall apart. So,in order to guard against
that, they have brought forward this Bill,
not only against the opposition, not only
against the democratic movement, not
only against the working class movement
but against them also.

I say that certain S:ate Governments are
already saying that they will never put it
into practice, they will never utilise it. If
you say that the national security is in
danger, then you must give some grounds
for it, But there are no grounds, whatso-
ever, given here, National security can be
in danger if there is an external aggression
or there is an internal rebellion through-
out the country. There is nothing of that
sort that we can see now inside the country,
So, under that garb, you want to come
down with this lawless law, the black law,
which you had promised all through you
would never enact. Mr. A. K. Roy’s and
Mr, Chatterjee’s cases have proved that
this has already been exercised; 1T am
emphasizing this. When you seek leave
of the House to introduce such a Bill, there
is no question of safeguarding the national
security, With your secking leave for the
introduction of this Bill and with the
promulgation of this ordinance, national
security itself has been in danger, There
are protests, Protests, country-wide, are
continuing; there will be more and more
Protests in s'de the country. You are
creating a situation of imstability and in-
security inside the country by your trying
to introduce this Bill,

This House has been faced with a fiat
i, When the {[Session was
to be convened shorlty, where was the
need to promulgate such an Ordinance?
Wherever there are minorities as in Mo-
radabad, wherever there are protests and
demands, these powers are being utilised
to suppress them.

1 want to remind the House that no such
law exists in U. K., U. 8. A., France orin
any civilized country of the world. By
introducing this measure, you are proving
to the world that India has become uncivi-
lized, it is unfit to govern itself. That is what
you are proving to the whale world, I say
that this parliament has no right to enact
such a law Dbecause. ...

MR. DEPUTY-SPEAKER: But you
have the right to opposey

SHRI NIREN GHOSH:. because the
party in power has secured its majority
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-f seats here on the basis of only 42.3 per
cent of votes; they are in a minority so far
as people are concerned. Let there be a
referendum throughout the country and
let people’s judgment be taken whether they
want such a law or not, You areflouting and
going against the wishes of the people,
The people will reply to you in proper
terms, It will not go unchallenged. Your
party will not be able to rule, There will be
instability and insecurity. There is fear
that Emergency has already been declared.
We are in the twilight of democracy; dar-
kness is descending on us.

MR.DEPUTY-SPEAKER : Under what
Constitutional provision did you want
referendum to be taken?

{Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr. Deputy-
Speaker. Sir, 1 rise to oppose the introduc-
tion of this Bill. 1 oppose because this Bill
goes against the basic tenets of democracy,
the basic tenets and norms of civilized
behaviour. And 1 am really shocked to sce
that my frinds on the Trecasury Benches,
who should have hung their heads in shame,
are in jubjlation, 1 can remind them
of only one thing. The flesh of animals
which is sold in the market is carried to
the market by animals themselves. The
Congress-1 Members who are now shouting
and supporting should realise that the days
are just a head of them when some of them
will feel the pinch of this Draconian law
as it happened during the Emergency.
(Interruptions)

AN HON MEMBER: What about
China?

SHRI SATYASADHAN CHAKRA-
BORTY: Do not talk of China now. I am
talking about your Hell here,

May I tell the hon. Home Minister that
the rights and libertics we enjoy in India
are not the gifts of Congress but are the
outcome of the anti-imperialist su-agg.l: 3
hundreds of people die because
fought against the British rule to establ
their basic human rights in our country, It
is a matter of shame that after independence
you have failed to rule the counrry without
any such laws; either you require the Defen-
ce of India Rules or you requirc Preventive
Detention, And itis a mockery of democracy
when you do itin the name of democracy.

I must emphasize one point, Now, what
are the arguments behind it ? In this
very House you have said that you enjoy
the confidence of the people.

You are here with two-third majority
and you have enough laws in your hand
Tell me what on earth has prompted you



219 National

[Shri S.S. Chakraborty]

to bring this Bill when you are powerful.
You say that you do not carc at all for the
opposition; sometimes you say that the
Opposition is negligible, If people are
behing your lcader and if your leader is
so powerful, why do you requirc this
Draconian and irresponsible law? I can
tell you one thing, There is some truth in
the saying ‘Power corrupts and absolute
power corrupts absolutely’. On Whom are
you bestowing this irresponsible power? On
the police and the burcaucrats, From
Delhi, you would not be able to know what
is happening, This irresporsible type of
government will lead to utter corruption,
and inefficiency and, I can tell you ultima-
tely to your decay, In the coming days you
willfind it

With this warning Mr. Deputy-Speaker,
1 oppose this Bill with all the power at my
command, and when the Home Ministry
sceks leave of the House to introduce it,
1 would request the House to say ‘No’
—with capital ‘N’ and Capital ‘O,

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, I oppose the introduc-
tion of this black Bill because itis a Dra.
conian Bili, it is an obnoxious Bill,itis a
wild Bill. I want to say that Government
has brought forward this Bill only to
demonstrate the curelty, brutality and
ruthlessness of some politicians  of the
ruling party; they want to demonstrate
their brutality which they had done
during the days of Emergency. They had
committed crime on the people of this
country, and again thcy want to commit
crimes. Today they are laughing and
are trying to defend this Bill, not knowing
what willbe its consequences. I want
to warn this House and through this Hous
the nation that the Governmentis going
to acquire some power and that power will
uitimately destroy the whole democracy,
the whole democratic frame. I know
there is some element of brutality in the
minds of the ruling elite of the ruling
party which they want o demonstrate.
That is why they have brought forward
this Bill; thatis why they want to pass
this law.

They want to give enormous powers to
the police. We know how police have
demonstrated their cruetly on several
persons by blinding them in Bihar, Do
you want to give this power to them so
that this should happen again,so that
many people should be killed ? There
should not be any opportunity to explain
the reasons. These arc the basic motives
behind your intention which you want
to demonstrate through this Bill.

I want to say that this Governmrnt is
actually interested only in suppressing
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the freedom of the people, the freedom of
the press and the freedom of the indivi-
dua'. Thatis why they have brought for-
ward this Bill; that is why they want to
enact this law.

I would like to ask the hon. Home
Minister as to what were the reasons for
the arrest of Mr. A. K. Roy, why was he
arrested ? Now he has been released
because the charges levelled against him
were absolutely incorrect. false and mis-
chievous. That is why, the High Court
held that his arrest should be denounced
and he should be rcleased. He was ulti-
mately released.

Actually this Bill has been brought
to suppress thier political opponents,
This  is their motive. They  do
not want that democracy should function
here; they do not went that anybody
should speak for the citizens. That is why
they have brought this Bill.

I oppose the introduction of this Bill
and I want such type of Bills must be
destroyed —lock, stock and barrel and
I tear it and throw it out.

|t TRTFAR wiER) (q2a71) Ty
g fagas ot agr 9w frar o §,
T ¥ gfaum #7 a7 22 F AR O
TR fady F3 & fog @r g §
g fagas smad X FUA FREFEA
arem g 1 ag fadas d@faam ¥y g
WTEATHT FT Io0=T FLA aTAT 8, T§
faggs s fagas &, ag faaus
aget qM gT awmr gwr fadaw @,
ag fagus Fen faggs & 1 dfawm
famtar sgr w0 W &, SAEr mWwEE
AIF T FTA HIEN F G FT qAY
griY | SN T T AT HASAT TG A
@Y f Soad § SAdE FT ATH JF AT
AN A T I THIC gAT H3A —
MR. DEPUTY SPEAKER: Mr.
Shastri, do you believe in ‘Atma’ ?

SHRI RAMAVATAR SHASTRI:
Please let me develop my point.

MR. DEPUTY-SPEAKER : Do you
believe in it ?

SHRI CHANDRAJIT YADAV
(Azamgarh) : Itis an idiom.

SHRI RAMAVATAR SHASTRI :
Whether I believe or not, itis according
to you. You believe in Atma.
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W fagas w1 gw ugm g
frdas sgr F g dae afi 1 ag @
ot 7@t ag frdas e g faaas
2 SRuomd A gensE Ffaeg
WE S9% 79 99U @ §, STI¥ &
F7 ®© & fevm www @ @, wwfaw
¥ St sw-faey A w1 Fga
¥ fgga™ & I E TR A AT FA
& foru o o7 W R | 38 & T9ET HAAT |
TIAHT AT TRATT qqEC AT g "/
WY 0T | ag &) FgT AT gFar fF wray
AWT NG & | TEH gW @ oft 9% §
HT GHTR A1 9369 = To Fo T
I AT FT F W HAF & | TF THoTHo
To WY Y S ¥ a7 § | W% |/q™
g T & a1 J9ar T AT 9 w9
sy fas &1 SF FT Few @i
9T 97 | FTT MAIR fage ag gar &
w¥Y | H FEERE F 1T FAT ATEATE |
f& =@ =< 1 qgeT I & fav 7w
T Y& FET F Fqwqiq §9 faisy
AT F AGTHI F IF H @A AN T |
AfeT TeFT fra AE 9 | 9 IR
F1 3G FT HOFT & AAT 92T |

qg ST FITT AT AT @ & 39FT
fergeaa & qum @ fadg FT R E |
wufeq AsgT AFNTA, FaT FHG H
ANFH FW A AAGL AAHT FY
BIT FT THY 9 39FT AAT FT R E
FUF F NS q9F I TIZT W THHT
faQg sT @ & 1| = AEd q@r-qAn

g AT

T @ & fagas &1 m=a A
AT W | § 1948 ¥ TF 9AT &7
fo% <& qatd@ FET ARAT E | 39
gaa fage & wew Hely Mo o7 Foor
fg a9z f@tam%smawal’rqfaa
FAEIENT AZE 7 |
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3| GNT qR 1948 F 1950 aF fage
ferfdY 7= T ¥ I § @&
T 9T | ArseE v fEa war ar, s
T AT T q, § I gAAT ATEATE
ot & qww Afsd e o e
HAT T § | T FFT AT & —

A former student of Kasi Vidya Pith and
an editor of the newspaper “Jansakthi® and
a Member of the C.P.I. were exterred
from Banaras.

15 hrs.

a9 |, 1941 # 3gi § fAwmw
AT 4T, @ Ag T ATSFS g AT,
7T 3H AITE W AR 2 /A G
¥ W@ AT | & g 9 %9 §
o TaFT T EIATH AT LY FT |

T AIOET fgraa g ar ** **
F JqE ¥ Tl f9AF gRw §
WY & #fzal §1 seET 79T N4 |
g gfam are v Afen 5733 gfqw-
al & ¥71 fw qu fog aw o 9@y
39 &1 QF, gfaw =t ¥ Jav
fFar 1 (s@@g™) WF (AR
§ ** *%| (suamiA)

He shculd be arrested and sent to Jail.

T Wl & gty & 39 faw w7 fqdw
F@TE | (smaw™)

MR. DEPUTY-SPEAKER: I shall
go through the procedirgs to sce if ke
has ¢poken anythirg dercgzatcry c¢r uvn-
parliamentary.

SHRI JAGDISH TYTLER (Delbi
Sadar): He said the ##* *# should be sent
to the jail.

MR. DEPUTY-SPEAKER.: 1 shall
go through the proceedirgs. If I find
anything wrorg, I will take prcger action,
I shall assure the House cn this  (Interrup-
ticns) Please sit down. Shri A. K, .Roy.
You stick to your point. I know you will:
always ke brief.

SHRI ARIF MOHAMMAD KHAN:
In the meantime the whole thing will be
known to the press.

#sExpunged as ordered by the Chair.
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MR. DEPUTY-SPEAKER : Mr.
Khan, there is a procedure.  Without
our seeing, it will not go to the press.
Without our permission it will not go to
the press.

SHRI ARIF MOHAMMAD KHAN :
Sir, he is castigating.

SHRI RAMAVATAR SHASTRI
If you read the newspaper of Bihar, you
know whatare the writings ? (Interpup-
tions)

MR. DEPUTY-SPEAKER : We will
take carc of it. Mr. A. K. Roy. (In-
terruptions) Whatis it, Stastri Ji. You
are a very senior Member. Please sit down.
I have called Shri A, K. Roy.

SHRI A, K. ROY: Mr. Decputy-
Speaker, Sir, kindly stop talking with the
Members and  listen to me.

MR. DEPUTY-SPEAKER : Make a
request to Shri Shastri also. Hc is a very
old friend.

SHRI A. K. ROY (Dhanbad) : Mr.
Deputy-Speaker, Sir, fortunately or un-
fortunately, I sy.ubolise the undesirability
of the Bill.

Sir, I was arrested while sitting in my
office by a large force which took me to
jail before giving me any ground. I do
not know stillon what ground I was
arrested. Without giving any ground, I
was released after two days.

Later on, I read through the newspa-
pers that the Chief Minister had expressed
an opinion that there was no valld ground
for my detention.  (Inierruptions) That
means, this Bill, this Act, has got its
provisions, scope, for bein  misused so
that it can be acknowledged or admitted
by the Chief Mimister himsclf.

So, Sir, this august House should not
pass any Bil] or act which even keeps the
biggest or highest political executive of a
province in the dock.

{Sir, at the introduction stagc
1 agrec with you that only the
legislative competence or constitutional
infirmity should be dealt with but
ghis is only the technical way of secing
things. The legislative desirability and
the constitutional justification also should
be dealt and that is why the periphery
and core of this Bill are getting mixed
up.

Sir, I oppose the introduction of this
Bill because it violates the extra-ordinary
provision which was put in the Const-
‘tution. It violates in spirit Article 22
-of the Constitution which has given scope
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with 0 many safeguards in some excep-
tional case to put some restrictions on the
citizens. I oppose this Bill because it
misuses the provision of Article 123 which
kas given under certain circumstances
power 1o promulgate ordinance. It has
even tarnished the image of the Pregident
taking advantage of that particular
provision that the President’s satisfaction
is subjective one.  Itis not justiceable.
President’s satisfaction may not be justi-
ceable but it does not mean it is arbitrary.
President just cannot issue an ordinance
or just cannot detain 2 man in an arbi-
trary way,

Sir, in the Constituent Assembly Dr.
Ambedkar said that ordinance is bad and
d=taining anybody under ordinance is
even worse. You wijll be surprised to
know in the Constituent Assembly soms-
how it was suspected that the ordinance
may bz used in forcing detention of a
parson without grounds and that it may
becom= a regular feature afterwards.
Atthattim~ there wasonehon’hle Member
Mr. Pocker Sihib and he introduced an
am-z=ndm=nt to the capacity and capability
to promulgate an ordinance It reads:

«“Provided that such ordinance shall not
deprive  any citizen of his
right to personal liberty  ex-
cept on conviction after trial by a
competent court of lew '’

Though that amendm=nt was rejected yet
Dr. Amb:dkar assured the House that the
power of making ordinances will not be
misused,

Sir, this Act is nothing bat resurrection
of that black Rowlett Act of 1918 and
when in the Constituent Assembly debate
went on Article 22—which was Article
15A then-—-gae Member after another
stood up and said that this provision
which we are keeping in the Constitution
may be misqutilised later on. Then also
the assurance came.

Sir, I would like to quote one or two
sentences what Pandit Thakur Das
Bhargava said :

‘“Where is the guarantee that the House
or the provincial legislation will
not enact a law like that of Rowlett
Act, 1918.”

This is what we are seeing today. S8ir,
I want to oppose the introduction of
this Bill not only on ethical and moral
grounds but also on the ground that the
same thing is pending before the Supreme
Court and the Supreme Court is di i

the total National Security Act. It is
being discussed in the Supreme Court.
At least this House should wait. I know
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legally they may not wait in view of the
interpretation given by ‘Shakdher & Kaul’
that concurrently it may go, But, Sir,
when the same thing is being heard in the
Supreme Court it cannot and should
not go concurrently here. Suppose we
pass this Bill and the Supreme Court
declares that the whole NSO is unconsti-
tutional then we will only be landing
ourselves in a big constitutional mess in
this entire House. So, from that point
of view also, this entire thing should be
staved at least for the time being.
Another thing is this: you know that
Clause 3 of Schedule 7 brings ‘public order’
inthe concurrent list, These gentlemen
are always misusing this particular pro-
vision. Todayyouhave seenthat many
of the State Governments belonging to the
Congress-I are reluctant to use NSO.
They say, we will not use it because it
creates complications. So, Sir, this legis-
lation will complicate further the entire
Centre-State relations. It will create
another dissension; it will create another
tension in our entire federal set-up. So,
in view of al! these reasons,I oppose the
introduction of this Bill.

SHRI R. K. MHALGI (Thane) : Sir,
I stand to firmly oppose the introduction of
this Bill.

D:tention without trial is an infringe-
ment of liberty of an individua' which is
one of the most cherished vaules of man-
kind. It is one of the pillars of free and
democratic society.

This Bill itse!f is Draconian in  its nature
and its indiscriminate application would
let hell sloose on people. It is the revival
of the most abused and black MISA in a
new deceptive name. It reminds us of the
Rowlett Act of the Foreign British rule.

Amnesty International, the Human
Rights Organisation is totally against the
Prevent.ve  Detention Laws. An ex-
judge of the Supreme Court, Shri Krishna
Aiyar, a few days back, said in Chandi-
garh. I quote:

““The past experience has shown that by
and large all preventive trials are
aimed at aubusing power. If the
police and the public are a little
vigilant there would be no need
for this Ordinance.”

This is a desparate act of a desparate
Government. The foreign  papers also
reacted very sharply to state that thisisa
piece of repressive measure of the Go-
vernment of India. The hon. Member
Shri A. K. Roy,a sitting MP and a poli-
tical leader had been detained under the
NSO d=spite repeated assurances that it
would not be used against political oppo-
nents.
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Lastly, Sir, the ordinary law of the land
confers on the State ample powers to pre-
ventand avert a threat to public order,
by the immediute arrest of an offender.
At this cruciul, initial stage, the power of
arrest is as wide as  that under the
Preventive Detention Law.  Arrest czn be
made on mere  ‘reasonable suspicion’
The provisions under Section 11 of the
Criminal Procedure Code arc quite ade-
quate and quite clear slso. Any Police
ofticer may without any order frem the
magistrate and without the wirront, ; rrest
any person who is  concerned in a cogni-
sable offence, or against whom the reason -
able complaint has been niade or ¢ credi-
ble information has been 1cceived or
reasonable suspicion exists of his having
been so concerned.

A Preventive Detention Law in no way
adds to its powers. But the ordinary
law requircs prosecution and proof.

Why arc the Government afraid of im-
plementing the provisions of ordinary law?
Sir,if the Government insists on  getting
this Bill passed it has to face a stiff opposi -
tion at every inch of its passage.

SHRI  CHANDRAJIT YADAV:
I oppose the Bill on the ground of Consti-
tutionality and on political and moral
basis. Sir, if you take the trouble of
reading the first two or three sentences,
of the Statemrent of Objects and  Reasons,
given by the Home Minister you will get a
clear picturce and the idea behind the ob-
jective of this Bill. In the first two
seritences, you sec¢ this:

«In the prevailing situation of com-
munal disharmory, social ter.sions,
extremist activities, industrial ung
rest,,industrial unrest and increasing
tendency on the part of various ine
terested partics to engincer agitation
on different issues, it was
considered necessary that the law
and order situation in the country
is tackled in a most determined and
effective way.’?

Sir, this is the objective becauscthe Gova
ernment today feels that it hasfailed to
control communal situation in the coun-
try through normal law. The Government
also has a fear that it cannot prevent the
socialtensions. Sccial tensions zre growing
in this country, There isno denying the
fact that more than 30%0f our population
is living below the poverty line and the
number of people below this line isincreag-
ing every day. Witit the increase of unpre-
cedented rise in prices, with the increasing
inflationzry situztion in the corrtrv it hag
become diffcult ard alniost impossible for
the poor people, the middle-class people
and even the upper middle-class people to
live a decent and reasonably good life,
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The Government understands this because
it has fiiled on the econoraic front, it has
failed to control the cotnmunal situation in
this country and there is also a frar that
the working class will be resent ng, more
and more resentient will grow in the
working cliss  hecunse anti-workers
repressive mcasures  are adopted by so
many industrizl houses,  monopoly hou-
ses in this country and their exnloitation
is also increasing day by day. Tiercfore,
the main rcason is that as the Govern-
ment itsclfhas admitted, there is a failure
on the social and cconomic front.

Now, the Government wants to take the
power in its hand for the detention of the
people. I will not be mistaken if I again
quotc the case of Mr. A, K. Roy, an hon.
M: nb:r of this Hute who was detained.
When we say that there is a misuse of po-
wers by the bureaucaracy, there is a mis-
use of powers by the executive, here . isa
living examlpe of that, that an hon. Mem-
ber »f this House was d~tained without any
wiound. After two d~ys he was released.
I i1 and~rstind that the political leaders
must have intervened for his release and
oar of the reasond for his release was also
that it was still an Ordinance wihic was
yet to come h~fore Partinment for making
an Acl. If an hon. Member of this House
is detained then there will be an uproar in
the Parliament. So it was a parliamentary
pressure on the Government and the Chief
Minister concerned. I do not konw whether
the Prime Minister hag also to intervence
in this. Why this hon. Member was detai-
ned when the Parliament is yet to consider
this Bill ? This will be improper. I am not
saying that the political lecaders willgo am-
uck. I am not saying that. But the Police,
the executive and the burecaucracy in this
couuntry have to be condemned for this.Even
the Prime Minister has expresed her shock,
her painful shock at the way the Bihar pol;.
cy behaved in blindng the innocent people,
the young people coming from the poor
families, backward families, harijans and
tribal people. Therefore, there is every gro.
und for this kind of fear in the minds of the
people. I would say that the Government
should realise the fear-psych osis that has
gripped the people and they should learn
to do it through a democratic process.
Why should we have this Bill when we
have already normal law to take care of
these people ? Why should we go in
for this kind of unvrecedented preventive
detention measure > Why should the
people be detained without trial ? The
Government syas that there willbe g
Members on the Advisory Committee,
The Chairman may have been a judge.
But the other two members, if they are
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qualified to be a Judge, they can be me¢m-
bers. It means that any person  having
practised for 7 years or 8 years would be
put on the Advisory Board. I fear that
the Government intends to use this Act
against the political opponents. The
Government wants to silence the genuine
criticism, slicence the ditsenting voice in
the country. It willnot be good even
for the ruling party and wi'l be certainly
against democratic traditions.

MR. DEPTUY-SPEAKER : You say
that the Government has to be very care-
fulin bringing this Bill. But you were
in the Government,

SHRI CHANDRA JIT YADAV : 1 am
saying this on the basis of my experience.
Any person who hag been in the Govern-
ment will admit this  that in spite of
our best intentions, if we keep this sword
in the hands of monkeys, monkeys will
definity misuse it, This danger will
be there until and unless we have an en-
lightened bureaucracy and an enlightened
administration and an enlightcned police.
What has been our experience in this
country with such legislations ? Our ex-
perience for the last so many years has
been that the people have been detained
on one pretext or the other ; Shri A.K.
Gopalen, an hon. Member of this House,
was detained and ultimately the Supreme
Court had to intervene and on}y then he
was released. Today, the fear is that
this legislation is going to beused against
the political opponents, against those
people who will do even reasonable cri-
ticism if the Government, whether they
belong to tle press, political parties or the
intellectual community. Itmay even be
used against a person, not belonging to
any political party, but who ix  really
interested in the progress of the country
and maintenance of harmony and good
relationship in the society, butif he is
critical

On the grounds of morality, on the po.
litical ground as alco cn the constitutio-
nal ground, it is nota decent law. The
Government may appoint people with
political motivations, who have not teen
the judges of the High Court. I am not
challenging the constitutiona]
right of the Government;
unfortunately, the Indian Constitution
does make a provision under Article 22
that there can be preventive detention
provisions, but in a verv unusual situation ;
when there is a danger to the national
security, when a person is doing espionage
against the interest of the nation etc. But,
here, no person would be safe, because it
can be said : because of your speeches yo:
are creating social tension and, therefor e
you have to be put behind the bar
}Iu’;lthout being t;vicd in the proper court.

ey can say : You are a person creating
unrest in the working class, and, therefore
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you are put behind the bar. If the
working class is pushed against the wall,
if their repreesion takes place, if the
industrial houses in this country continue
to explo't them. and if the workers
resort (o trade union activities and get
agitated. it can also be said that they are
creating social tensien or industrial trouble,
Even the students and intellec-
tual community are agitating. It can also
be said that they are creating social tension
or disturbing public order. This legisla-
tion can, therefore, be misused in such
cases also.

In view of this, I would appeal to the
hon. Home Minister to kindly reconsider
the introduction of this Bill and agree to
withdraw. The National  Security
Ordinance was issued on the 22nd Septem-
ber, 1980, and during these last six-seven
weeks, we have seen how this Ordinance
has already been misused. I am not quot-
ing the cases, but a list has been submitted
to the hon. Minister regarding Moradabad
innocent people, who had nothing to do
with the riots but who have been detained
under this Ordinance. Some workers
have been detained, some other people
have been detained. Already, the
misuse of the Ordinance is in sight. And
after it is replaced by an Act, it is going to
be put to much bigger misuse. I would,
therefore, request the Home Minister to
reconsider the introduction of the Bill.

If the Home Minister is really interested
in tackling the situation today, if there isa
danger to the national security, let him
call a meeting of lcaders of all the opposi-
tion parties and let them consider this
question and find out a solution. Have
they not called meetings for certain issues
and have we not extended our cooperation
on the Assam and other issues ? We did
extend our cooperation. But a Bill of this
kind, a Bill which is against the funda-
mental rights of the citizens of India,
which has every potentiality of being
misused, has to be opposed. I am, there-
fortlz, opposing the introduction of this
Bill.

SHRI K. P. UNNIKRISHNAN
(Badagara : Mr. Deputy-Speaker,
Sir, the first vear of Mrs. Indira Gandhi
in office for the second term is about to
end now and I do not know why my very
good and esteemed friend, gentle and
amiable Home Minister, should have been
chosen to present this new Government
package of black laws on the eve of New
Year to the people of India.

MR. DEPUTY-SPEAKER : Because
he is the Home Minister.

SHRI K. P. UNNIKRISHNAN =
Probably, it is a harbinger  of things
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to come. Many of my friends have just
now, a little while ago, deseribed here the
consequences of this draconian measure.

I consider this as an assault on our
constitutional democracy, on our concept
of rule of law and our right to dissent which
are the basic postulates for which not
only we, in this House have fought, but the
cntire national liberation struggle under
Mahatma Gandhi, the Indian National
Congress under Jawaharlal Nehru and
Sardar Vallabhbhiai Patel and Subhash
Chandra Bose, has  consistently fought
this trend during the national struggle.
Jawaharlal Nehru had gone on record in
the All India Civil Libertics Conference
as saying that ‘“‘Peoplec who bring such
laws shall go under by the tidal waves
of dissent that it would generate”, and
I am sure the fate of this Government
cannot be different. So. Sir, the essence
and spirit and the form and spirit of
our Constitution, of basic civil liberties,
of basic right to dissent, the need for rule
of law and all the constitutional essence on
which we have founded this Republic,
have been assaulted and have been igno-
red by the Home Minister by bringing
forward this Bill. It violates not merely
Article 22 but the entirc spirit and form
of Indian Constitution and that is why I
stand here to oppose the introduction of

this Bill.

We have had recent experiences whether
this is in Moradabad or in Bhagalpur
or elsewhere. We have experience in
this House of distinguished members
who have been taken in one day and sent
out the other, against which there have
been comments in this House, and this
can only lead to executive excesses and
to arm the Police. I do not want parti-
cularly to blame the Police in a particular
area or otherwise, but the point is that if
you arm them with such powers, if you
arm the executive with such powers, they
are bound to be misused and the casualty
shall be and will always be the people’s
right to liberty and, T do not want such
a thing to happen in this country and,
that is why I stand here to oppose the
Bill.

Before I conclude, I want to remind him
again, I have to repeat to my dear friend,
when the Akali Government in Punjab
after 1977 carricd on tortures and excesses
against some of his friends, some of my
collcagues, I stood in this House to
oppose it. Not merely to oppose, I was
the first one to oppose it and I want on
their behalf to the Janata Party Chairman
Mr. Chandra Shekhar to demand.

I had also consistently opposed when
the 44th Amendment came here that if
ou permit such laws like Preventive
Bctcntions to be enacted, that shall be a
sad day for our Republic and that is why
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[Shri K.P. Unni krishnan]

I stand here again to oppose the introduc-
tion of this Bill.

s afts s woIw (FETQR)
wgrea, & @ fam a1 X IR &/, @
arFa A, g0 AR A, 9T € ¥
fresa dfaagng f o
famr &1 fatg wfqem, swowa & wea
WX gy Teed, fafaw faadta &
HTETR 9 3 & oy @ gom g 1 St
fF ot e Tt 7, i @
frdw frr @, smr g fe e & 019
St HET @, 9% qIHq F1 UF &G H
#fwa 777 N ¢ N swafes gedi
% faeg § | @ F NS v i—wfomm
#Y IS qHe I N, fomawr S #
“gaavA” Fgd § | oF ofER F wEa
T fyg FATM T AT 9L g H
wra @ fd g @rg, TU A @
F T Aifod, s gm WM A s A
LA §, 99 qEF! FHTA FLT
gT IR A1 <g &, TH AwE N Fg
FEAT ALY & | S A HUW &, ITH
gy | g® SN &7 wa § fFose
Faad T OIS feard | uF st 9%
oy fie & SR SuF T 9X 99 §,
Tg &9 AN F) AH § AfHT AW A
I g™ & o o wg T e
o9 WY AT & SirEw W &

oY T 1T afawt (JaEE)
w1 Y S 9o fag F 9 wed
g

st T AT (FEQE)
W9 J9ad F 9T Fgd & | g qm
w1 fagre § et T § @ 97 M@
qr 1 ... (s@EwE) ...

MR. DETPUTY--SPEAKER : He was
then the Home Minister. Now, he is
not a Home Minister. Now, he would
not do i,
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st Tt o< affveT: 57 F & T
¥ weg yow ¥ g diar # de F a5 fear
a7 AR FEr HET THAS & o4 |

ot affs @ w: @  sfw, &
AT qEE FY FAEn S g fF A
Hrar 7t @ & 78 fran afes ey
W 3§ a@ F FI Rege I A 9,
7 Y 1 g frar ar 1, . (swAE™)
WIE F oo Wt w7 7w & g
¥ T2ZgE qF 9 ATC G 4, I q Y
qaTe fwar 9t, ;9 SO sfag I F
g Afg | afs a1 gaR B A
qaeq Y aCHTY 9 H §3 §, qg Fay
& % 37 et uAE H S @y v, @
¥ z@ & fau foee 7 § =if%
AT TUE HTET €€ FT gIoi9e g | TT Y
fagre & S v g Afew &9 A
W | 7Y a7 3T TAIH FIAT T LTI
TF ¥ g2 fear ar )

A AT TaEta F e F Toagan
(=t ATTET WY AAE) AT AT H
g we Afew wa F o KO
§ forsEamn @i o 39 99 e 6
A T T | L., (@A) ..

o afas @ q2W ;. wE T, ®
FIA 50 AW F AT QA AT ,
IFFT oW F M, qfETiF T /v
T, fafaw afqgs H1 = T= 0
[, gfEE 1 FETE FAT M A
O SAEEAT F1 TEH-AgH HX A ATAT
qg FTA & | TWAC T FE FEH
wr fade & §

=t Trw Fastre o (grige)
IqTene wEEd, | 9 & faiw &war
§ W 0T a0y 9 A T F g
& ag san faQeY fadas 8 1 AR
TS qgT T 43 gU § w fage § <
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AT g, SR IS AT | TH T A
TE @ A7 39 7 #T F&F T,
W a@ 1 fqgqF Ag qEv gy |
AT A 6 st ATq gReiT JTE
€Y, o I gAY [T FY FIHL AT 97
g GIHTT AN § | ¥ T AT TG
F1ga & 5 o # gy, @ fafea
T7 § 39 F1 A0 FT Y |

TE ATAAT §EEA ¢ WY FT AGS
g7

-} T fadtra qraam ;& a1 T8
AT i SO SRR S AR @i

fagr #r ww =T 81 fage W
TF Y F AT H OFT FEAA |
F% F< faar o I9F 9 99 @
HATHAT FIE A AT, I Sied gL a9
I A QO

“gqY qrET faawEy, T @ 9% 9,
7 qv g #fex & gorq,

Fgad gq faudr 7 T,

I T F9T AT § A,
FSF T ATCA, AT Fg @Y 4T
& gHar § Sto 9o FT ATRHT' 1)

Ho o ¥ wHawd s FAGFTA
AT Y 97

gafae & amad Fgar g fF oo ag
R OF 8 § | 7 HRE 7 TG @
T, WA H s ag 1 § | Wi wr
[T A g9d @ §, «2g q faeir aw
wafau & wad g fF w9 agaa @
T ifwa 2 Afwg, afFr ofa s
F qIT W W SUIRT  WTIH AT
QT IW a1 B A F A )
safae & Ay s+ fv 3 faor
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FN,ARITATAF AN AT IT QA ¥
= &, afe 7t 7ET ¥ X gt
FLH U AR FQ AT XL Y gy e
FAT 9TRT |

PROF. MADHU DANDAVATE
(RAJAPUR) : I do not want to repeat
the arguments that the other Members
have made. T would like to put forward
only two points to oppose the introduction
of this Bill. If vou go through clauses
8(i) and 8{i), you find that they neatra-
lise cach other and that is the greatest
danger. We are repeatedly told  that
there s enough safety valve in this Bill in
clause 8(y)  which says : “When a person
is detained in pursuance of a  detention
order, the authovity making the order
shall as soon as may be but ordinarily
not later than tive days, and in ¢xeeptional
circurnstances and for reasons to  he
recorded in writing. not later than ten
days from the date of detention, communi-
cate to him the grounds on which the order
has been made.”  In clause 8(ii) it is
said : “Nothing in sub scetion 8(i)”'— that
is what I referrred to just now —<¢¢ . .|
shall require the authoritv to disclose the
facts which it considers to be against
public interest to disclose®’. 8 (ii) nullifies
what has becn said in 8(i).

I want to make it clear that I have no
illusion about your intentions and motives
and I say so on the basis of our past
experience. In the Fifth Lok Sabha I
was onc of those persons who had raised
this question and said that if MISA
was adopted, it was likely to be used
against political  workers. On that
occasion no less a person than the Prime
Minister Indira Gandhi gave an assu-
rance, a solemn assurance to the IHouse
that MISA would not be used against
political workers and social workers.
But as the tragedy would have it under
the very same government more than one
lakh people were detained during the
Emergency. Some of us filed writ peti-
tions in Bangalore and other High Courts
and ultimately the matter went to the
Supreme Court. The Attorney General
was asked a question by Justice Khanna:
Suppose some detenue who is detained
under MISA is killed by the jail authori-
ties would his relations be allowed to
appear hefore the court and ask for a
juridicial remedy, to which the Attorney
General replied : Sir, no ; that right is
also lost. That establishes the malafide
intentions of this Government. To such
a government we are n.t prepared to give
such draconian powers because they are
bound to misuse them and the liberties
of the people will be destroyed and on
that ground I oppose the introduction of
this Bill.
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o & @A R awde A, geifE
fad @ "OEFe 9T DN W=
g H I vg 9% 4 5 g7 fawg
2 AfF ww T wmg € AR
wE AT Ny @, wmw w9 WY
gq FW@ & | WO T FO S
IF g9 T fear A1 IO aEw
g T g afew ww 3 ag wden
? 5 o aTo ATE AT EfAgW
oY a7 WY drES ¥ osATH @ fE
FE & T A feiie 7 s@ @7

ot T faeme qiwE 0 @
f a@ A afwdm

“Article 22(3) Nothing in clauses (1)
and (2) shall apply—

(a) to any person who for the time
being is an enemy alien ; or

(6) to any person who is arrested or
detained under any law provid-
ing for preventive detention.
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(4) No law providing for preventive
detention shall authorise the

detention of a person for a longer
period 'dnn three months
unless —"’

g = fawme F% W a@ FG&
& g7 TR g 1 fawm s
I IW aET & a1 faftew =
o o FHTHL 7 T FW 9T
Tq T Q& A A I oA o

‘In the present circumstances of the
country it may be necessarv for the
exccutive to detain a person who is tam-
pering with public order as mentioned in
the Concurrent List or the Defence
Services of the country. In such a case
I do not think that the exigency of liberty

of the individual should be placed above
the interests of the State.’

(vTEgT) W@ TFQET ARG AAET
T S § | 59 A & P agr
AT | H HIAT & AT F QT E |
Hq HHA A A9 A4 F AT uw-
TeE ® A § (sEww) | "I
St A g9 @ | A faege

fomr A s ifgd 1 AR owR
g @ fey §—w% @ 4 faww
Z d5a8 ww, Wi fawiw T S
Famg, g@u ag g F o @ fafsd
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W wE gt A e St
F mefagr, W@ Qer m f§ =g
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FET R AN R W o g ET-
AR w1 @F §, w0 ofwm A
& wxar g\ ofgw 9@ & gwar,
WE AT w1 ogw W A g
ifed (sawat)

&t s feg A Tl Wl
1 fromr fear mm oar 0 (s
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it dw Ty fedy aflwx @Ew,
N9F Y FF & ar gy
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Vs & T AT wgar ar
aifeg & o)
wwfta wFEm . gg 9ifaw
l

st aw feg @ wifs g
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“gF fyar, uw S g A,
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st g e (sfawE)
M T &Fo Ta W w wwE?

PROF. MADHU DANDAVATE :
Why was Jayaprakash Narayan deiained
under MISA ?

Y w1 fag . wAdT g
AT F AW F@ § 1 915 faT gu
fe fFdY JraT 7 w7 g av f&
o F g3 @A 91gT fE oW
gIIT 93T AT FAT 9T a3 §
#1 a1z 7agr g fF 9z ae AR
gz § & 7 faa a3zt 9T o fwar
w7 zq fax oz faa= g, @1 &
FArem 5 TR 9IT 7 oFAr &I
qr, Sfo WA Y91 AH1 7 F}AT
w41, 9fzd FAgEE Ag® A
YT FZT 9T HIT FAMAISHOAT F FAT
FgT a1 | (sugara) & 594 AT FT
FIITT 92 F qMF FFAT AT F@T
g | AT g UF FAFLT ARH
F 6 g 6 3EF qrE S A g A,
IAHT qE T FL | HAT q§ IATHT
3, @ Fg Fqqdy FT FT fea@w
X gax fafaer v @ fafaex
g7 F¢ feg—sgx T v
TERfaa &, 9 Iax FW B
frgaa wedt a@ ¥ FX | HAEAE
qIET TF AT AT F AELE
g g F§ T fed ¥ Fd s
gy § AfPT I FaAr asdrg

M Wfada ag § wF FEA
qITAT AR Fg1 fF ag wg FH9A
F1 fiie 8 | ow @R R T owEr
fo 3o faa 1 a9 @ WA #]
qTT & S 1 (swawtw) feToar
T Wi K gW FAT ALY, Fifw
g W W T WY & &
(mrm)
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Y sifada g ¥ Wy FHEE
F AT FA L qF I & 5 oW
FHIAT #4791 AR fFg I TA™ET
AT 9 | SR wEfgs ArIe-
TFHIFT 9T gATS Ay | IW IR
1 A8 fear mar ? Ffes AmeEE
geeg 7 A9 & F3 far & oag
A TF A HX oF qika w
areT 2 F fao FAmT S @ 3
(sr@gry) #AMAE gIEM TH AR
M I F 7 FT AR A% F
Ig Fq FE AT FAGA N FT
g9 S FAWEl % grAA & v
mr 1 gara fovenfar S o#
T | Fg AR W mg faw AmEr
qEar A 1 AT FN F Ag W 9
gl FET qET wifE I@ AT qref
¥ grea A3 @Y, FRAT AGT AT |
IfeT a7 7T FT TE@ § | F AT
yFgT AR g R ag s faa adi 1
This is a very bright  Bill.
ag fawr [ AN FER F
g T g ag faw fegwm
FT AR F @A I AT |
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I AW F3FF AN T @ E L T
9T THATATET & S | ;T S
T AT g E WA A S |
7 foo @@ @ A @ ¥
AT 1 T F fag W S

&

¥ -

oY



241 Nationa]

ofiize @ W o ofeEd@r w1 <

TR am # g fear @
T FEd § oF afE. . . (smaymw)
THEATL ST, AT H97 8, JqE
T & o W W § AR qA AW
g fF = F F@EEr N oa@r @
at g% FgrAar w4 ? W9 N9 F
gfw | s aafw, s af@r &
fos @ & | & Fga1 § % =
F a9 A F AT QG TE ! TF
aff #1 fegeam & &@w 7 aa
g g, w TG B d%d | 98 qrEd

114
* w4
EELCRER
WEFYEN
%%i 4,

%4 3 ﬁ.ﬂ,%,ﬂﬂ»%

~p

. K
A543
433
447

* 4
%3 a
3
'%@
155
1
33
2

i
:
3
13

e 4P
%;
q 4

ﬂiﬁ
§§
4
]
3
=

SHRI NIREN GHOSH : Refer it to
referendum. Let there be a referendum
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and let us sec the results, We are throw-
ing open a challenge,

M AT g ;w9 w@w §F fy

1
)

PROF. MADHU DANDAVATE :
I did not beljeve the previous Home Minis-
ter and I do not believe the present Home
Minister that he will not send us
to jail.

gt WA fag : feRt =iwe
AR, TEE A AT AET F
& & v s ST @war g
afvt & SR wE AW ¥ W
fafrer & § 1 (sawam) #



SHRI SATYASADHAN CHAKRA-
BORTY : 1If you are serious about what
you are tclling, that you will fight black-
marketeers and all that, then you must
take action against your own party pcople
who may then be liquidated.

sfy Wt Fog : fedY wiee geEm,
R THTAAT ST FT WG AT F 12
T AHAS T | THTEQTT ST EAAT
T ¥ ST AT IR F T ) o
ITH! FAE AW @l 9F | G fa=r A
TRIEgE & & fog & g & § W
oy WY ag SEX FgAr g fE mer
ot §® FAT 9T 9 Fg AT, 7T WA
A AT AW | AT ] AE A
ST, '@ A | (swEena)

firo 9lw 7 @gr ¥ ag faw &
FTT IUTHA A & U samar ST @
T AT FT TUMEA &1 FE@T 8 aF w5
g faa i a8 7 oF a<F @1 AW
TAE fegmarSa A e a1 sy
JaiTd @ fF gy o FW
BT | gW TR e A ag e
IO T G ] )

TR, TR T8 AN guT v SR,
% TRaed o feaid v 3, sav &%
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a5+ 3w 3 fou, 399 & fang
el FatT A A7 gAY § AfwT T
Y 9t o1 AT AG FE @ fo Y
e 39 fafeat %, 9t fegmm 7
g FIA1 HET I7T 4, I fgwa
FCE

SHRI K.P. UNNIKRISHANAN :
Sir, he is making an important insinuatory
statement against a diplomat. 1 hope this
is the Government's position.

(Interruptions) |

sfy A fag : =7 =i g ok
ot S Ateq St AR MY a9
o fig § A ag Afwam qeF T a9
gfrme &, RO ¥ s FaT & 1

MR. DEPUTY-SPEAKER : Who
is not your close friend ? Please tell me.

SHRI ZAIL SINGH : All are my
personal friends.
afer To T § T T
Fo It G g §

qgeaT § IAY qETHE & T,

TR FFRIF T g AR a@ &
¢ WX FB AW TE g §

I & 97 ¥ g9 2 ag
w® AT @i W) a1 g8 T o

g I A FE gaT g 1 s
wifda ag ¥ e g, s 9y qveay
¥ [T 8, AfFw gAY FW HECS G
fear & | =% gm @A ww fean @,
TFES W@ W T F JAE F o gH
THes @ | 99 T AW 7 vaaw
f& guar 9« ¥ @, S9 I & 9
fafrex ar sk = I a"T St
ww 1@t faftea airgu w3 )
ot I Foom wi A T AR S
A qfeni § §3 § 93, 9 *, gAY
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T WA qqE 0TI WA F
foa =8

=t 9 Tag : sue o ¥ fag T
weH, ag GIiEATHE T AT TG &
EHT A TE w1 Al A AT WA
AT & Fg g7 & R Sue ur s,
BT KT Fg AT & 1 ST BE AT &
forg §are 7€ &, wrErs ary ¥ A3 @
WET | WE WA a1 &faw gn,
Higead grr At @ AEAr | AfEA §
TAAT FEL FZAT AGAT E ...

Nt R faa® qragls - A 9w
HIAT T AR & |

=t ot fag © & oY oF arE™ agr
dgar g AIX UF q9aW qgt [@ar g,
WfaT HqT9ET 9geT A9 41 &, 98 a1
TG AT | TF HTAT IET qTAT AT
&, TF FHIY <TET AT TSI & | AT
St o7 & =7 faat & fag 3o 76 Faa,
afea & g Fear g, g § 95 T
afen FoTe & WX 99 9@ FHTTIR
g fa & ard g F s
UFTATIE & O HLd @ & | T
grefAal 1 IFTST TE g A §
qUEaTT JH ATEHT FT 98 ST ALY §
§ wrarsr Ag) WAt g, e @i g |
q:

g A9 T8 U X TF A9
X UF VT IJEL )

3T F1 T @ ABLT §, AW
g HIGSAT FL I3 |

gt fely & gEmai 0 W
T s fav go 7@ § 1 7 faw
w@ TG TN Y, it W
s A gRa o @ fogga A% A
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ara 78 #, fas @ &7 A T g,
Ty aFdEw ) 9 &

SHRI RAVINDRA VERMA (Bombay
North) : Itis a very clean confession,

N FF fag . F=bwA, W
aaea &, gaa w1% g fear & 7
TATg 78 fwar @ ) 9 39 frar geer
e, 97w & fag & (9o fer &0

SHRI RAVINDRA VERMA : Itis
good you have said it,

st ae Fog Ao ag ey
ATfET | Fa9 & TS, a9 FY THAT
HIR 79 F @aaar A ST F HIO
g ¥ 9% AMC, 7O W7 q=1 911
a1a Y foF FQ@ g, T@T gU TR
fR—Td a7 § Wi & arg FHrAAT
feemm &t a@ &t 81 ¥ ug
FEA A gom  Swnfedt
= e gifae #3 F A8 W @
oY TEET qETAET FL At faw &
Y Y TEHT T FT AGGT F@ & |
S T AW & T F FU Fq A
Gfyewent FAT O F T FT T A,
TS aT ¥ JArHT AE) ey, Sud A
faer STt Wl S@TaT §, FTCEET FATT
EREGE IR ER I C AR C IS S e
g, @t & & FE TN J, w9 J,
Tegweq 4, 79 wefra & a8 far o
STYA IAHT TTATH H1 A GAT & | AT
& AT T FFAT FATGAT F—ATT F I
g A FT At o gay & faa 9
F9 W J1fgd | & IT GTAIT AW A
qE g FL A FE |1 ¢ % ag fa=
fgge A ST # AT § AR
g% Fg¥ T & A A @Y |

a9 FiErTuAar, qEA A W,
ghaaT dC 9, FIH TG H9 4 2
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TRTAAT Y, 19 I A 19 Y AT
& gfaa | o & w1 f ag faw “sf=a
goar’ faw g\ WA Y ag A
I A § a1 Y ag A § 5 ag faw
sfrear w1 @A fa= &, w6ifE zfoear
¥ g At 977 3, /T B | AL A
fear 7w fFr d FYE wEY SR
faeme oY @t 7 FEwAe FOw W@
gak fears dY, fag oY sar gk
qI9 Y | TEEAIT ST HET & AT
e & —smir-umy e, AT @ AT
17 3F §Y Fgd & —Ad AT q9 WAl
F1 FAATRE fF W AT RTEEATR ).

H( TNAEA(T AOEH} : 98 A AT F
g aret & fordt wgr a1

sroax fag : R = O 7
gaeat I1fg 39 gu Fgr—em fafaex
qrge, ag 1o fae growt I 78 FAr
afgd & | oA« o F & f@r &, @
g X AT Ifgd | F I gHST @i
AU §, AfHT WA ITR FEAT§ F
7 foaw & fv ey &1 foean @,
ufagrias avm #1 7 39 faw €1 fa T
W { HETfaw A7 ],  IAHT wiEe
IS g, | . (SaEETY)

o 39 X TS SUTAT Fg F F&W
T T AR mfaw Edl A Y ad
Fgal €Y, I Fg A & WA W moAr
AT H GIAA W& 1§ HqroT HLCEAT
g fF wg & o frde 1 amow F a9 wR
W s wEagdn F T § a8

AT AR 4T |

Ord.

SHRI CHANDRAJIT YADAV : 1
am saying that this Ordinance has already
been misused. We have every reason
to fear that if passed this Act will be largely
misused. We requested the Home Minis-
ter to withdraw. Ifhe does rot withdrow,
then torecord our protest we walk out.

[Shri Chandrajit Yaday and some other hon.
Members then left the House]

SHRI SAMAR MUKHER]JEE:
(Howrah): We had been jailed. More
than 13} lakh people had  been  Fept
under detention under MISA Act. We
have a bitter experience. That is why we
know why this Bill is bei: ¢ brought ard
against whor it will he applicd. Iiis quite
evident.  The world moves 'na dizlec iczel
process.  This Bill will quicken the process
of history., You arc helping the entire
people 1o unite against vou as during
cmergency,  We are walkirg out in pro-
test,

[Shri Samar Afukherjee then left the House)

{Interruptions)

MR. DEPUTY SPEAKER : Or der,
please.

(Interruptions)**

MR. DEPUTY-SPEAKER : All these
things will not go on record. Order,
pleasc,

Now, the question is :

»That leave be granted to introduce
a Bill to provide for preventive de-
tention in certain cases and for matters
connected therewith.”

The motion was adopted

SHRI ZAIL SINGH : Sir, I introduce
the Bill.

STATEMENT RE NATIONAL SE-
CURITY ORDINANCE

THE MINISTER OF HOME AFFAIRS
(SHRI ZAIL SINGH) : Sir, I beg to
lay on the Table an explanatory statement
(Hindi and English versions) giving rea-
sons for immediate legislation by the Na-
tional Security Ordinance, 1980.

[Pleased in Library See No. LT-1502/80]

**Not recorded
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16'x5 hrs.
MATTERS UNDER RULES, 377

(i) TELECOMMUNICATION FACILITES IN
TIRUNELVEL DISTRICT OF TamIL Napu.

*SHRI D. S. A. SIVAPRAKASAM
(Tirunelveli) : Under  Rule 377
I ris the following matter of urgent public
importance.

After the decliration of Tuticorin
Port us a major port, iliere is unpreceden-
ted space of industrial development in
Tirunelveli  District. Very shortly, in
Tirunclveli district an airport will be set
up, In Tuticorin a shipyared is also being
proposed. Yet, regrettably, the telecom-
m nicition facilitiesare woefully lackirg
in Tirunclveli District. Tirunelveli Ex-
change has not been linked with national
trunk-net works. In Tirunelveli  and
Palayamkottai the manuslly operated
exchonge is functioning. There are 2500
subscribers. S. T. D. facilities are not
there. For this exchange a big bui'ding
has been comp'eted by the Telephone
Department. In the absence of telephone
equipment, this bui'ding rem:ins empty
for the past ten years. The required ma-
chinery shou'd be installed in this
bui ding. Tuticorin is the industrial hub
of Tirunelve'i District. More S. T. D.
facilities shourd be given for Tuticorin.
In Sankarnagar therc is a big cement
factory. There are many modern rice
mills, spinning mi's, chemica! factories
around.

1617 hrs.

[Suri  HARINATHA MiIsRA  in  the
Chair)

When Tirunelveli Exchange becomes
an automatic exchange, the smajl te'c-
phoue exchange in Sankarnagar shoud
be connected with Tirunelve'i automatic
exchznge. I am living in Mukkoda! where
there is a small exchange. This is about
15 km. away from Tirune'veli. If Muk-
kudal is linked with the Tirunelveli au-
tomtic exchange, I will be in a better
postion to take up the people’s causes with
the officials in Tirunelveli and others
of the State and Central Governments.
Presently between 8 A.M. and 3 P. M.
we have to wait for materialisation of trunk
calls even to get urgently Doctors from
Tirune've'i. In the interest of the people
of my pariamentary constituency, I
demand immediate action in this matter.

(ii) Post AND TELEGRAPH SERVICE IN
RAJASTHAN.

oy aAAFMT nat () foew
Fw et Ferw arc {aawm § sar
qFEqT FIH  HHT % 9§
g gk wd fafosar w0
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gaaaT fae ST, T 2 e
T Wrg ZAwm uic Esfaex
gard st wE-sTE @I EWrRosTH
JIWIFATHT 1WA qRoTfad | &7 e
FEAT 98 TTR

&F M & fau  wvel  F|WR
FTH F FE faewT wW oS g
FUTATT qal F1 TNET STIH AH
a ox g7 qf A g1 IAwE
qaTHI FY Froa WY GEAT g BT HTH-
dR 9T “g3" ga & wuAr wAq AT
o< faed &1 e oSS & wiy-
FW TAEAT ¥ FAWIAE I
7 frem & s S gfaa % sme
LT FAFL WIET g | A |
g g arw amEt & feafa o wTr
gUq g1 AHANRK 9T AT FHTH
faeisg ¥ faead &1 ol ax f&
s grat sfaaifiar & qu € @«
HaTgE@l & qre WY g9g 9% ALt
BE ¥E Ay are A 24
g g7 99 HIX FO qX al

ager & A,

@ g feafa &1 For Afy-
FITCAT T ATIER-FHAT T § F14-
FaAAT F FH & FoET—aAfgwiaAy
FI WET TEA FH FLA & A
¥ HET ITRA 88 F@T 9 a9
TG qF FG & HE@ H FHANEN
FY WAL 7 FAT WIS & FTIT§ |
e gfads  faowowr fEa s
§90 g9T® ¥T ¥ FE FL AR
o AT &1 g1 Wy qRemEy A
IBET T2 |

& @9 wEl AR FT &
eF A SETEA AIIHATH  @rEATC
QT TS &1 g9 # A

#The Origina'speech was delivered in Tamil.

——
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[y T favire orart)

froae & W fearr WA g
SR IR I§ g4y ¥ UF TEAA
¥ & A Fem g

(iii) Funcrtoring oF AR axp Door-

DARSHAN

SHRI CHANDRAJIT YADAYV
AZAMGARH) : All India Radio and

sordarshan are very important national
m=dia of m1ss communication. They
showd function in a minner that people
are inform=d and educated on important
nationa posicles, programmes and issues,
Besides, they shou.d a1so hesp in informing
the people of imnortait  national
and internationai developraents. Though
they are fuactioning under government
contral, they showd be objective and
impartial in conveying the information
and 1t essages to the people whether they
reiate to the government, Opposition or
any other section of the socicty.

I hive bsen watching very ciosey for
sometime the functioning of AIR and
Doordarshan and have scen that the
Opposition view points though ‘of pubtic
importance hoth inside and outside Par-
liament are being systemntica'ly blcked
out and a'so distorted in the News Bulle-
tins as we!ll as ‘Today in Pariiament’.
The views expressed by Opposition mem-
bers even ofthe most national and interna-
tional issues through Questions, Calling
Attention Notices, Privilege Motions,
Adj>urnntent Motions and Parlimaentary
debates are cither comp'e'y b'acked out
or, if given at a!l, only a very passing
reference is rrade. The Ministry is vir-
tually using the media to propagate the
rulling partv’s view points. I would not
contest the right of the government to
project its policies and achievemrents
through the media but in a Parliamentary
-democracy it will be a very unhealthy
trend to black out or distort the Opposi-
tion points of view,

I have also found a disturbing trend in
AIR and Doordarshan the way they have
been reporting the unfortunate incidents
in Moradabad and other parts of the
country which do not help to create an
atmosphere of amity and carmmunal har-
mony.

Both AYR and Doordarshan should
not be made into the mouthpieces of the
ruling party only. This is a serious trend
which should be immediately corrected.
Through you I am drawing the attention
of the House and the Government for
immediate corrective measures,

MR CHAIRMAN: Shri Janardhana
Poojary=—absent.

Shri Satyagopal Misra.
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(iv) SHORTAGE oOF HANK-YARN 1IN
WEST BANGAL

(SHRI SATYAGOPAL  MISRA
(Tem! k) : Thousands of weavers in
the State of West Bengol are facing un-
employment due to the shortage of hank-
yarn. For the same resson the Handloomr
Industry of the said State is also in great
crisis.

Infact, West Bengzl is notself-supported
in the field of hank-yarn production.
The total requirement of hank-yarn in the
State is 15,000 bales per month. Out of
this quantity, 2,500 bales are required by
the Government agencies like the Hand-
loom Apex-Cooperative Society, and 8oo
bales for the production of controlled
cloth. But the local availability of hank-
yarn is only 300 bales per month. Tomeet
the necessity, the State Government has
to depend upon the Central Govern-
ment and the South-Western region of
the country. Recently, theCentral Govern-
ment has taken a distribution system of
hank.yarn; but from this distribution
system, the State of West Bengal is
not benefiited.  The hon’ble Mimister
of Cottage and Small-scale Industires of
West Bengal has written a letter, in this
regard to the hon. Minister of Commerce.
Government of India. But no action has
been taken 8o far.

The non-availability of hank-yarn is
resulting in a very grave situation :

(a) Persons of vested interest are taking
advantage of the situation, and the prices
of hanl-yarn are rising up.

(b) The poor Weavers are facing un-
employment.

(c) The production of controlled cloth
in the State is seriously affected by this
problem.

Under these circumstances, the pecp'e,
who are poor and who 'ive bc'cw the
poverty line will face tremerdous hard-
ship due to the lack in preduction of
controed cloth. The situation is
s0 grave that thousands of weavers
who live on handloom industry will be
facing the stern reality of starvation if
the Central Government do not come
forward to their rescue by way of arrang-
ing for the supply of hank-yzrn ata rea-
sonable rate.

(v) Neep ror MORE Ranway LiNes
AND A RAanLwAay CoacH FACTORY IN
KERALA

PROF. P. J. KURIEN (Moveli -
kara) : Sir, may T bring- to your kird
notice ‘a -strong feeling cf reglect of
Kerala by the Centre in regard to rcw
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railway lines and undertakings. It bas
been stated in this Hovse itself that the
all India average of railway line per 1
lakh population is 111 kilometres, while
thatin Kerala isonly 4-3 kilometres. Out
ofthe total railwayline of 65,000 kilometres
in the country, only goo kilometres zre
in Kerala. There is no important railway
est>blishment also in Kerala, not even a
railway workshop. Kerala is the only
state having not even a single railway
undertaking.

Now the Railway Ministry is proposing
to set up a Railway Coach Factory and a
<committee under the overall charge of
the General Manager, Integral Coach
Factory, Perarrhur, has been constituted
for the purpose , Keralaisa state with most
acute uncmployment problem in the
country. If the proposed Coach Factory
is established in lP{crala., this will go a long
way in solving the unax;Plo ent problem
to a certain extent. Further, electricity
is available at cheap rates, skilled and
unskilled labour and all other basic faci-
lities and infrastructure required are
available in plenty. The Chief Minister of
Kerala haswritten tothe Railway Minister
in this regard.

Under the circumstances, I request
the Rai'way Minister to consider sym-
pathetically Kerala’s claim and take deci-
sion to establish the proposed Coach
Factory in Kerala.

(vi) DBCANALISATION OF IMPORT OF
RAW CASHEW NUTS.

SHRI P.K. KODIYAN (Advor) :
I wish to draw the attention of the Govern-
ment to the relentless working of a power-
ful lobby sponsored by an influential
section of private cashew manufacturers
of Kerala aimed at decanalisation of the
import of raw cashew nuts. The Gana-
lisation of import of cashewnuts through
Cashew Corporation of India was intro-
duced in 1970 on the basis of the reco-
mmendations made by an export commi-
ttee appointed by Government of India,
Prior to canalisation, fierce competition
prevailed in the industry which had
resulted in the ruination of a large number
of units throwing out hundreds and thou-
sands of employees out of employment,
It was to save the industry from this
cut-throat competition that canalisation
of import and distribution of raw nuts
on an equitable basis were introduced.
Imported raw nuts were distributed to
each factory on the basis of the number
of workers employed. Payment
of minimum wages and other statutory
benefits to workers was also a pre-condi-
tion for eligibility of raw nuts allocation
by C.C.I. These safeguards have been
put into effect to ensure a measure of
stability in the industry and to protect
the legitimate interests of the workers,
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The move to decanalise the import
will cut at the very root of these controls
and regulations ard will revive the old
ruinous  compeitition  with  all its disase
trous  consequences. The Kerala Cas-
hew  Development Gorporation  which
constitutes  the largest single unit in the
whole cashew processing industry in the
country und which rups 34 factories with
a complement of 36,000 workers has
strorgly  opposed decanalisation,

Even though  there has not been any
basic change in the policy of the govern-
ment, certain recent developments have
created apprchension in the minds of the
cashew workers and the people at large
about the continuance of the policy of
canalisation of import of cashew nuts,
The sharp fall in the import of cashew
nuts by CCI in the current year and
at the same time certain private processors
succeeding in importing nuts through
special permission etc. have strengthened
this apprehension. Therefore, I request
the Government to reject the demand for
decanalisation  of import and instead
strengthen and  improve the actitvities
of the Cashew Corporation with a view
to ensure maximum amount of import
of raw nuts.

(vii) INCLUSION OF SOME MORE GCASTRS
UNDER THE CATEGORIES OF SCHEDULED
CASTES/SCHEDULED TRIBES.

SHRI SURAJ BHAN (Ambala) ¢
Under Rule 377, with your permission,
I want to make mention of an urgent
matter of public importance,

There is persistant demand from sche-
duled caste and scheduled tribes from
all corners of the country that the pro-
vision of the Constitution pertaining
to reservation in services and other ecoe
nomic and educational 'conces.si'ons are
not being implemented in  spint. But
there are numerous other unfortunates
who inspite of being real member of the
scheduled castes and scheduled tribes
families, are not recognised as such,
As a result of which they cannot even
put in their claims for such concessions,

The ‘Dhobies’ are not recognised as
scheduled castes in several parts of the couns
try inspite of therr uncleam occupation,
Even the Balmikies of Andaman and
‘Chirmars’ of Kerala are not recognised
as scheduled castes. More than 40 lakh
scheduled tribes wnrking in tea gardens
of Assam alone are not included in the
list of scheduled tribes, Similar is the
position in other parts of the country,

On top of it there are some influential
and affluent communities, who though:
never suffered from any social stigma or
hatred and were never subjected to any
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atrocitics have been in the list of sche-
duled castes and scheduled tribes and
are for long usurping the rights and con-
cessions of these downtrodden communities
in  several states,

Keeping in view the above facts, a
Joint Committee of both the Houses of
the Parliament was constituted in the year
1978 for revision of the list of scheduled
castes and scheduled tribes in all States
and Union territories. The said commi-
ttee had completed about 3/4 of its work.
It had to submit its report in the winter
scssion of Parliament in 1979, but it could
aot do so because of early dissolution of
Lok Sabha in the year 197g.

Being former Chairman of the said
Committee 1 can say without any fear of
contradiction that about one crore real
scheduled castes and scheduled tribes
have not been included in the list of sche-
duled caste and scheduled tribes. | A
therefore, appeal to the House and the
Home Minister that in order to undo
the prolonged injustice done to these
poor people, a fresh  Joint Committee
may please be constituted for revision
of the said lists with dircction to utilise
the findings of the previous Committee
and submit its report in the 1st week of
monsoon Session of the Parliament in the
year 1981,

(viii) MoDERNISATION oF FETILISER
FACTORY RUN BY FERTILISER (CORPORATION
or INDIA AT GoORAkHPUR.

ot AERAT wEre (FiEE) g
9ft wgem, widw 9w e g
Wiy MR ¥ are & F@m 3
TAF F arrg 7 e frdea

g IR F FEET TREIT A
st fedli ¥ ogm R ok w1
W e feg W guw watw
M A gdw A wfaw sEwwar @,
W FEM ¥ SNET @Fal w9
Vg gur fulefm =« &R

(Eviction of Unauthorised
Occupants) Amdt. Bill

W@ ¥ wArwE ww fafe @
¢ fF ag Fr@ET IO MWW F
¥ feaa &, N w=w

Ao & g Faw TE ITET A4,
@ qEEE  FT OFH qEEE
WA 1§ & e ag & fa afw
e & S FTEE FT AQHHOT
a fear wmar, @1 s fag S
g § AR sE SrEd
femrmard, aggd IR G TEA |
FAEAET  IURA H FeEd "I
FFTQ F gHer Sfew @ A
J@r 5 faeQ FT@m A gaagi g |
Far Fr@ET A a fag i, 8w
ARG &7 Ewr @ qdF §
FCN aedr 1 Afew ag  FreETET
FE T HE FaA A ITHRON
F HAF FEY zAlAQ F9 g
A @ w1 & wew fwar S
qFaT & |

oq: HEAE Har St § fAaew
g fr afaemw g 9@ & fag
HEEE FEATE B |

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS
AMENDMENT BILL-Contd.

MR. CHAIRMAN : The House will
now take up further consideration of the
following Motion moved by Shri Bhishma
Narain Singh on the grd December, 1980,

namely:—

“That the Bill to amend the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1971, be taken into
consideration.”

Shri Suryanayan Singh of the CPI
was speaking and he had already taken
6 minutes. He will continue his speech.
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ot of arouw feg (afwan) -
v ageg, ofeas fafew  (oeow
WTh WACYTIEE WTHIEH) UREHE
for Fomem (& vt s@ g
FAAY Fgar @ sfasm
Fogi gord Mawm § sHITQ
FAFR § AEAFTAGIANTE E |
W fag @3 7 wwm WI® W T
q ITAM PFRrHfeE FT aTHAT
FAT AT & | WAL 97 R a9 &,
M Egfe fem a@sT
FoT fFTIE | W g g
T AT AFE T T FAA W

@ X fir fasslt Wi faet S a8 a3
wEl ¥ g WY @A § S ey 9%
W W TS A T T 7
&, afwr oa% fou Sar e aw
fow war @, w@i S ¥OR v N
VIR T Y qaeqT g | ¥ Al
N T T FRIE F AE FEE F
TR & @t aw o & wd ) AR
At & wer ¥ S W o ¥ wolr

Occupants) Amdt. Bil}
fo it Y fgwrw F@ & fag wik
woe ofErd ®7 WOgew w1 &
ffe &% @@ ¥ wrrEE A
Q@ § afz g7 Jem fom T, @
I FT g g ¢ Jo gEE § e
ST SR T AT T I FHEN-RTR
wifz av & fog Aoz & 1 §, SN
ag ¥ WA ¥ BN I qAE W
SaeaT G AIfEY, afe TR W
falt &Y qwea w1 qrEAT A A AR
T a7 TEY 9T T w TN
T A F I A wE dwlas

AT A ¥ qIX & S 4G ¥ T4
% fou wgw som@T ST =MiEw

o g fawm @ {5 % o gee
fed § & I W
#IX miaEs e s ik
wenfadfier 0¥ 2w 9oy, foawd
Frat Sh Y fedt g wgfaar
Fgr

o vt TN qY  (dEE)
awmfy wEew, s W fadws @
FAA TAEAT T § A SAE NS A
Hum gt &, F1E 9w gar & ag
qfers SR ofiems wre W
LI WTed TR 1971 ¥ Wy
mar, fow P ¥ SEW T W,
are ¥ ¥&T wn fr 9@ 9w W ofy
TG @R YW ag a1 e awErd
A & T S wAfura T A A
A AR T FATE, SaF A2 ]
gl ¥ g7 T E AR A R I F
T "reT AT § 1| =W o 3 gera
g | Afew ard feay gt @ afew
deerst afwa & s faera dar & 1
FMEER A g @ F owd
g FOT NEws ¢ | @y
W § wA Am A x@ fadaw
nIrafee fear Wl Sawr &
g F g w
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o ooz wem g f5 oamR W
ag ww o T g e T
@t B o T Ay oar s &
AN TmIET TR FERI®
ST & weaaa W grefaT & S
3, gewt & o < & R & whe e
FfEgmo N a@r A I g, ITH
TAX TGN A T AE FY A 1 AT
¢ AT At Y ow oy oA @
arft ¢ dT 7 @ A, AN gAY §

WA AT A Ot AT § 3w A I
¥ g g ¥ & froAA @ g
o F g2 dfw ar g & fag 2
@fe | 9 F I g AN aw
Tt FgA EfFs @ g | S F
faq swaear WY & St @ Afww A
fEQ T 7@ A R & W
A E ) WK ITFS AR §
3IF TG WF FT RO F@ A«
¥ T TP TRTEREE W gET @ |
Y T IH FT GET I qGA FL
WYAT $IAST 9310 & | @R F 39 §

wEr A€ T § )

¥g Wt fagaw Svewfea gwr v
[ AT H, IX & qI7 § qg  q|wWT
T fF ag uTer FTOT AE @ 9w |
W ¥ AW I gt § | o A o ARl
A THT W@E FQ@ §, WEH @I
¢ W wTwrFT TR #T N9 gWT &
frg & w1 T Al O & 1 Ay,
Ty AT w1 g g g |
™ @ et ® 5 ¥ fog ag fm-
TE 9T AR ¢ | a4y W o
BRERFA AR IWAFTS
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(Eviction of 260
Occupants) Amdt 3ill
T Frigea faw e wwew
FIA GC AT AE | S G@ETY A
Tl AT § 9 F aETCE AT Y
THT a & fog gEmrd & o
FYTET ST @, AT AW F1 W e
& A g ) WA e AT A A
F [q = fadas 1 9 FT A@AWE
2 | T ofr # oz@ ¥ @gmar
frenit o't T Wi wEw W
T AT I |

AfFT & o A FgAT WRA g
w9l wgeg & f& St wim g
AL FGT , g faai aF 99 AT
F1 @TSY AGT BISAT AMGT | WA THA
T EN AN WA AT mARS
FTH FTAT A€ FT A § | q0 § A
FETAIS T 19 eo1dg AT FT I F
§ I E 1 @ S A ] g W
gl 39 AeETE #1 SHE FEE &
F 1% W T FEAT AR

gW 9T fareY & g F1€ T
T § q 98 gH F qg &@F FAT
gy | A AE A9 99 oerHEfeT
Fifet & o o 9w §, fufaed
q W A S g qFE F AT FT
W@ W § S & W HAr AgRT FY 4qT
FLHX F IJGAT 41T | I S99 HY
I § @A FT &F TG & A1 98 99 § AN
W | I W T SIEI A 4w F4T
& ¥ g & T 3 NS B @ qHA
¥t fadas w1 gwd v § wivg
fF 1971 7 N ¥ § T FT TATAFTY
TN & fog @ amr wEwms g
T Wkl * g § W9 § S9AR
g
SHRI SATYASADHANCHAKRA'-

BORTY (GALCITI‘T A-SOUTH)

Chairman, Sir, the Amending Bill
has been i trodmedbythcﬁonhﬁni—
ster appears to be a very innocent one
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and I think no right thinking man of
the country can go against thespirit of
the Bill because we do not want that
there should be unauthorised occupation
of Government land. Butthen I would
like to suggest that there are other problems
which are related to this problem. Now,
what are those problems ?

The first one is that in our country
there are millions of people  who
have no home and hearths. Even
inside the cities we will find desti-
tutes and people who are helpless. You is
will find that in cold night the mother
sleeping in the open ard trying to protect
her children. {In my State in West

,  there are millions of refugees
who once after having set up their hearth
and home and haing some source of in-
come were compelled to lcave and take
refuge there. Even today there are
thousands  of people who have occupied
land ecither of the State Government or
of the Central Government in the towns
illegally, and unauthorisedly, but how
are you going to solve this problem ?
1t is a human problem because our own
countrymen are involved. We would
very much like that this unjustified and
unauthorised occupation should be stopped,
but at the same time, it is the moral
duty of the Government to find alter-
natuve accommodation for them. There
may be some unscrupulous persons  who
take advantage of the misery of the people
as an hon. Member was telling, but that
is the insignificant part of the stery.  The
real story is this. Hundreds and
thousands of our countrymen are com-
pelled to build some sort of home and
hearth wherever they find some open
land and they lead a very hard life. We
must take pity on them and we must
think about them seriously.

In' Ehc amending Bill, there are certain
provisions  of summary eviction. The
amending Bill provides that a person who
1s going to be evicted will have no right to
be heard even. But why this ? We are
dealing with our own countrymen. This
type of arbitrary power may be used in
such a way that the’people who have some
sort of bhome and shelter would be
driven out in the streets and that would
lead to other problems. We have seen
how unimaginative  and mechanical
application ~of removal of unauthorised
persons led to a political problem and to
the sufferings of‘t.housands of people in
our country during the period of emer-
geacy for which even the present Goven-
ment had to say that they committed a
mistake, and they should have been
more tolerant, more imaginative and,
their  duty was to find out alternative
accommodation for them.

Idonotquestionthcsinccﬁtyofyw
purpose, but I would humbly submit
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Occupants) Amdt. Bill
that before evicting persons, when the
Government is convinced by circumstan-
tial evidence or by documents, that these
people really need shelter, before re-
moving them, you must arrange alter-
native accommodation for them and only
then remove them. I would particularly
like to draw the pointed attention of
the Government to the plight of thousands
of refugees in West Bengal. The State
Government has demanded Rs. 500
crores and said that they would try to
find accommodation for them. In my
constituency, there are many refugee
colonies. I would very much like
our Minister to go there and see how
cven after 33  years of independence,
these people are living. No shelter,
no water and even the Democle’s
sword was hanging on their
heads. Any day they may be ecvicted.
I request that you can now see this aspect
of the problem, and you respond to the
demand of the West Bengal Government,
that you provide some moncy for the
rechabilitation  of the refugees and for
the regularisation of the squatter colonies,
also it is the duty of the Government to
see that loans are provided so that they
can have something as a shelter and they
can live as citizens of our country.

Sir, I would again request our Hon.
Minister not to evict a single family which
has no accommodation or no shelter.
Mechanical, legalistic approach is not
going to solve the problem but will create
more problems and, [ urge upon you
kindly to concede the demand I have
put forward and to take alverythumane
approach  to the whole problem.

With these words, I thank the Minister
because  of patient hearing. he was
laughing when I was saying and I am
sure that I have been able to convince

him.

Have you

AN HON. MEMBER
?

forgotten  the Chairman

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, you are always convinced.
You are very reasonable.

SHRI XAVIER ARAKAL (ERNA-
KULAM) : I also join with the opinion
expressed by the Hon. Shri Chakraborty
with regard to the problems and the
attempt to provide shelter to the millions.
Sir, if we go back to the history of
this Act, we find that Act 32 of 1958 was
held wltravires and discriminatory to the
constitutional provisions and it was struck
down by the Supreme Court in 1967.

Thereafter, Si;,9 Zf fresh Bill was intro-
duced, Bill No. 71 in 1971. Going
through the proceedings of that time,
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I found that many of the opinions ex-
pressed even today were expressed at that
time. For example, Shri Veerendra
Dutta objected to the summary eviction
of these tenants in Clause 4 of 1971
Bill and he strongly was asked for alter-
native accommodation and shelter  for
them. So also, Mr. D.N. Tiwari
asked about the difficulties faced in our
country for shelter. Again a remark was
passed in 1971 in those proceedings, Sir,
that many of the ex-Government officers
and ex-MPs arc still residing.

Now, Sir, going through the statement
of objects and reasons, I find in paragraph
2 that “considerable difficulties have been
experienced by these  organisations”
in evicting unauthorised occupants from
their premises. Therefore it is proposed
to amend the Act 50 as to cover persons
belonging to such organisations.

May 1 ask the Hon. Minister what are
those difficulties ? How many are being
-_?bcted by it ? Why is it so ? It is
silent,

But, Sir, another point which I like
to pring to your notice iz that more than
six categories arec mentioned here who
will have the power to evict. 1 am
referring to clause 3 in relation to
the Union Territory of Delhi and the
Municipal Corporation of Delhi, What
about other Union Territories ? Did
theéy not have this problem of eviction ?
1 want to brin&et:;thc notice of this House
that many of these Bills were drafted with
many omisgsions. In this context, you
kiridly sce ph 4 on page g of
this Bill, It says, ¢It is also proposed
to avail of this opportunity to amend
section 18 of the Act suitably so as to
bring the rule-laying formula in sub-
section (g) the: into conformity with
the formula...... " 1 have quite often
expressed my personal views that any
rule which is gom¥ to be brought out
should be brought forward in this House
in a draft form so that the House should
have an opportunity to scrutinise the
draft rule, because many of these problems
stem from these rules with the result
that many of the poor people are affected
seriously. 1 will repeat in my speeches
that a draft Bill should be brought for-
ward in this House.

. MR, CHAIRMAN : But nobody has
listened to you ; it was missed.

SHRI XAVIER ARAKAL : In the
next Bill, I am going to say about this
again. In relation to this, how are you
going to face the problems of other Union

DECEMBER 4, 1880
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Territor;eg? Have the
government contem-
Plated on this issue also ?

1 really congratulate the hon. M ini-
ster for bringing the major Port Trust
area under this Bill. Section 130 of that
Act is very limited. My proposition is
that all the major port areas cf our nation
should be declared as Union Territories
to have a direct control of police power
and the administrative power over those
areas. This is a very vital part of our
nation. There should be some centralised
administration and supervision over those
areas. If it is not done, then the pro-
blems over there in most of the major port
arcas  will  be further aggravated.
That is my suggestion,

17.00 hrs.

Going through these amendments, I
do not see any clause referring to those
officers who connive with these unauthoris-
ed people to stay there, Many of these
unauthorised occupants are allowed entry
by quite a few officers. I do not say
about the category of the officers, but
there are quite a number of them, We
should have a provision to penalise
them equally. I have alittle bit knowledge
of the law. One clause is drafied very
miserably. I will refer to that clause in
paragraph 3(b) on page g of this Bill, It

says,’’ . .... eliminating personal hearing
after cause is shown byan unauthorised
occupant, , . ... ”  Now, 1 will refer to

clause 5B(1) on page 4. It says, ’Provi-
ded that no order under this sub-section
shall be made unless the person concerned
has been given, by means of a notice
served in the prescribed manner, a reason-
able opportunity of showing cause why
such order should not be made.” 'Fhis
term we have exhaustively discussed in this
House. A reasonable opportunity should
be given to those who will be affected
byan order. If a notice is served,
according to this clause, how that notite
is served and when that notice is served
are things on which this Bill is silent,
Suppose an occupant is away for seven
days, This prescribes seven days, He
comes back after ten days or eight days.
(An Hon, Member : He is out). Not
only out ; it says his house will be demo-
lished ; there will not be anything, Let
us imagine such a situation, The
wording is a serious matter ; it violates
natural justice and the rule of law.
Section 18 was there and it barred the
jurisdiction of civil courts ; it was exhaus-
tively discussed here. 1 went through
the proceedings to see whether we are
right in denying the I right to bé
l(n)c:rd to a person whois a edsmu&é
e’s property is as important as o
essential items of life. The Constitution has
provided sufficient protection but this
wording takes it off. Though I agree
with the proposition in pricciple, with
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the amending Bill, the points I have
raised Oug:lt to be considered properly
because this will be on the statute-book
for ever and will etfect millions of people,
refugees and other people. It will have
far reachin consequences, Eliminating
personal hearing after cause is shown
by an unauthrised occupant is a serious
matter, Lakhsare withoutshelter. Where
will they go ? They have a family,
four or five dependents, If it is an ex-
M.P, or an officer of the government,
we can understard it ; he may have the
means. But what about ordirary people?
That is where 1 disagree, We should
have proper protection to those who
deserve it, Another thing is, a person
who has been living there for many
years is put on par with a person who
came in yesterday ; no tenure is men-
tioned there, This Bill is drafied in such
a way that it is going to have far reaching
consequences  aftecting lakhs of people;
that is why I stand up to bring to the
notice of the hon, Members the problems
inherent in this Bill and they are to be
tackled in a humane way, legally and
roperly. Alterpnative  shelter must
Ee given to those who deserve. With
these words I support the Bill.

oY qAF7E T (AT ) ATETA
gwrafa o gAR S qfearqEd
ohad fafrez §, o7 7 amear %z
FT FT WA &, § 7T 39 fa= &1 g3y
g7 9% 927 g1, a1 g=er grar | 9 faw
F AR A faeqre & ¥ & g FFav
fea & 99 ¥ oz a@y sgav g fv o
zq fas ) ww ey #J7fE wmo o
IS ARSI A AT 49 A7 Faar
2 99 ® 9 FT HIT F) HrY=Id 01T |
waTaF ag frar g g

I am refzrring to Clause 4 oa page 3,
sub clawse (b). Whatis that? If you want

to serve a notice upon a parson who is occup-
ying unauthorisedly, what is that notice?

4- (b) ““require all parsons concerned,
that is to say, all psrsons who are,
or may bs, in occapation of , or
claim interest in, the public premises

(i) to show cause if any, against the
proposed order on or hefore such
date as is specified in the notice,
being a date not earlier than seven
days from the date of issue thereof,

A notice is issued and it is served on the
seventh  day. What will happen to
€hatsperson ? So please put one word: ‘from
hedate of thereceipt of the notice’. Kindly,

Occupants) Amdt. Bill

for Heaven’ssake, d> that. I don’tsay that
because Daga speaks every day, and he
wants to participate in every debate. But
kindly try to understand it. (Interruptions)
You issuc a notice oa the Ist July and
notice is served on the 7th July. You sa

it is seventh. Now what has h'.-\pp:m-d.Z
‘U'he court will at once conclude that the
notice m st at least give five or six days
notice to the person whohas been occapying.
You see the dite of issue of anotice. You
know, how are the process servers are
doing their job? It will go 0a the seventh
day, and the notice will be served then.
S), these words should bz written.

Then T will talk in general. That is to
say, seven days from the date of issue
thereof. Ask your officer again toreconstruct
that, It should be, not <from date of issue
thereof? but ‘from the ditc of receipt’.

. Now, another very interesting thing.
Sce thisclauseon 5A on pigeg. Ssction
5A. (1) says—

5. (1) No parson shall—

(2) erect or place or raise any biilding
or other structure or fixture,

(b) display or spread any goods,

(c) hring or keep any cattle or other
atiminl,. g o s o ”
Now, one min whohas gota dog and
he brings that animal, he hasto seck the
pzrrission. My goodness, if T just have
a cut, T will have to seek the permission
from our Minister or from the Ministry
that [ want to bring a cat. 89, he says no
parson shall bring or keep any cattle or
other animal. So, if [ bring a pet dog, [
will have to seek the permission. What is
this law?  (Interruptions)

Yo are not sippned to bring a dog,
if yorhavea patdorg. Waatis this? [ 4yn’t
think that I will b2 ask=d to, ., ... .. N>,
No. (Interruptions)

Yes, all rigat. (Interruptions)

This cat, dog, then another thing. Then,
what is the third thing?

Oa the sam= day you are asking the pzrson
to com: with evidence. Very good. He
com33 with evidence. In clause 4 you say:

“to appear before the Estate Officer on
the date spzcified in the notice with the
evidence which they intend to produce
in support of the cause shown and also
for personal hearing, if such hearing is
desired.. . ., .

Suppase a person isilliterate. He comes be-
fore the officer who is sittingin a big buil-
ding in a big chair. Thien the poor.man will
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not bs able to speak out anything and he
will bz thrown out. You should never use
such wordslike "if such hearing is d=sired.’.
Nothing should b= decided unless he is
heard. Why do you b'am= the Minister?
Itis the bureaucrats who have brought this
thing. It is said here ¢“if such a hearing is

' k4

2

s FMaT@G 1 G FEATE 1F
& saq et frar § 1 A FEATE I
e qTER | qg e & A ¢ e AR
FB %gA N LA § AT A | A9 ¥
§ fr ag yoor anfg W fn =7 w1
& garar STgAT § a9 & SERT AT
s, A & IEE &g fear so
fir & TgT ITHY | W IFH! @71 § AL
g fr sewy ag W Tz @ fe ag 5=
orTfig w2 fis SEHT gAT WY 9T FFATE |
QT oy FE SEFALA W7 HT A ITH
gATAT gYaT § JEwY Y A qF AT

17 w9w ¥ ag § f ag fua &
oft %71 qTaT gwT § W WA MR {
gg W T} | W SR F ATT
gwreT §

ENT NPT qIFT wG A AT
mqy ?

sty & weg IO T ATAT AR

wWH Wy Afeq A 2@ W wG
§ g #x gt fem smom ? wmd
wg & oo e e st F T fear o
ag *< fear mar | AfeT e oo w9y

T § @Q T ! W EA™
QIR W 4T FHEA L -

¢csB. (1) Provided that no order under

this sub-section sha'l be made unless the

concerned has jbeen given, by

means ofa notice :crvedin the prescri-

bed manner.. ..... »

What is that prescribed manner? If it is
fixed on the house, that will be tantamount
to a proper service.

wiTer AT e AgArit #F
ST 3 | ST FE W A W W
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UF g ¥ R T | w9 Afew B oF
T WreT AR § 1w g §fw ww
U1 £ AT ZqH XK | A7 &F TATGH
aq Avew grm e #8 Aifew g g

o 99 AN AT a1 @ ¥ 3G + g
WY 92 a9 9T © § 1 orfemide
forg A5 § werelY § ag WY woRd qTHA
2 1 ¥ wAE ¥ dxg o w1 9 @ww ar
Iawr Wt oo g feT s fRar g
UG F1 AT GZTY A JT W E | 99 g
WA 979 g2y faar § o

[MR. Derury-SrEaker 1M ThE Cuam}

Fag sz §fs 1afmmAfema
fagr SITd TaFT FAT IO 7 FAT HIAHT
F9 14 fe 7 € g s ? wgh WA
15feq W@ g Fgr 12 faq @ fax

MR DEPUTY-SPEAKER: P'ease wind
up because the Bill is to be competedtcday.

S g A A qOH T faw Ay
& & qrfea #0 ZAT TJfgd

MR. DEPUTY-SPEAKER: Youshou'd
know that the maximrum 'egis'ative busij-
ness we can do odllyin the Winter Sessicn.

=t aw wey v wEgar g
w9 59 faw #1 oF 3 fov & fad 3w
saREfaag O 12feawit 1ofew
F A ANTFA FT30 ¢ 4g Tfqaw
7 € | A R, AToET St AwEE @
afi® 1 7 AW 1, agT < favqar
g frafaa s fear g sl i & s
FTRITTAFTE HITATH H3TTRT ITHY
FR-HI T qEqY ?

A w9 g X o, T W e
¥ &= fau, e saw aftw & qar
wm ? uw | § s aw@r g fw
e § wTw 2 $UT 50 T WA
feraX ¥ §, g AE wiv? g §
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T gea 3g & % el weer Siwar
a1 gFar g, dfeT wreHr w§ gfuwr
gl & T X @A W wWiftE w@A
Afer waz g o1 7 fear 1 ow
ATEHY UF THT F} THIA 9T @ IHAT R,
AL A AT @A T AT 59 FT
oft wfawe 78 ¥ 1 a8 qwTIER 8, 97
wwaa ¢ |

UF WISl 4l weEy ®, SrErvy
& qTY WY ATHY 9T HYAT  AGET, AFTH
SATHT ¥3qT ¢, 8 %47 &1 &, WE
areww frad gt @ g ? aggmd A g,
e FET 707 1 § THR AR A
v # faere & fad agi wy § R
N ¥ 278 HOAT THH @2 F4 & |
I S gEH FN FEATE T § AT
IAH A7 eHfer s N =iy
Afrrag i v g 1 =uw fear @ e
), Ifow B &9 F AFT IqFT g2
2 | T A A TW WS R AT FF F
Aqes 3AF g, TF a<E&  Av 20-FA
TATH 91X &, FAST AW HY SO A7
IR &, I Aga § @ a<w oar
gar g

19 FEH qifad fa 5@ ST )
AM FE F 9gY ) wret #E awt ¥
fewt goT &, @A §, SEH ARl
Fg A2 AT SALTAAUES F H1 aqHT
faee, A€l &Y @g gvn fe o =
AT -

Mr. Deputy-Speaker, if you could have
applied your mind to this Bill, you must
have appreciated it much better than I

because you are much more knowledgea-
ble.

=t TN WAt (92T
JqeTE WERA, § TRN AT N AQ
AT A T §, AT ow aofas
FrFdal #1 gfaaa ¥ & swage ¥ oY
I g1 g, 59T Y qH X WIAH &AW
Wfer IR § | @ AW W

(Eviction of Q
Occupants) Amdt Bill
(worfaga wfaviifai ) dwee)
dure fatas ®1 9 FT fagr 9,
ag & san g, dfe saa) wwe ¥ A
T sl g g o Y W g,
IAH TF T GHR FT AW G

SEaT § |

g ® fraw oF AT wify,
Afww 9% T OF ATIET A quATE
srar § 1 faest & SargRr fifoe
gﬁ&!ﬁwa%wﬁf@oﬁo!ﬂ-
femx gar &, wawm wgw @ g,
Al I F BT T THH § gev famn
ST ¢ 1 AfFT W A T TR
v a sfaerd fem g § @
FTHFR IT H A0 fFod e—400
T F frad —a? a¥ AEE A @
AT } W I OF-UF, 3-8 4T A%
8 frrerdt @ 1 = fad AW owEr §
fFamrs g e

ag qg97 faeet ¥ a3 A qT
A FrAFT ¢ fF v o & oY feeme
gu wwaT § F T aeg ¥ Awel X
&8 gu & 1 "I ey F ot qF W E o
Mo AR 7 N Trwam@T ofar §
T S wFEl 9 Fean Ry g § W
A ¥ SATeT GET ¥ T 69w § 0
HITHT ET JTA HT Q0 AT 908 1
WX qg 19 TG &Y, a1 HUE A
FAAE FET AMEY | TECT FH-
Fifeat #1 @ 7w 7o frow ¥ qafas
FRERNFAAGTRE?

#F u& Ty FHATY FT IIEW
g faew § g G da w1
FHATA § | IAHT AW AW agRL §
R a7 TATHY FT FT9 FIGT § AHITAT-
foper feudde & | weez feqridz
q g% oF wHE foar | qe § gede
feurédiz 7 gwar f§ SoH ToT dX
& waT fear 1 g, wiife 1y I9% fag
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¥ @1, a7 9% ¥ fqu 99 709 [
¥ = Tz agA favar mar T ITEY
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T qd feeelt & @R T ATH F
AP E | T e F IAT
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o FT HEFIC G | FF I§ "FW
2 2 ¥ w9 qF @t #3 d, fEw
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AFE I AU &1 I F7 @y
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# qza7 #Y o) us faare 37 S
g = # o St ], fama
am fag & v fesr ToauT & AW
QR TET AT 8 | F W 3T & AT
T & fEr g F § 1 39 FEE
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AR dAde ofewr § 9w
70, 80®T 100 I ¥ @A § qfev
I AFE F gr"g ¥ I9AF ATH AQY
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FHF X & | a8 TG v gy
t¥Te o Qo | waT dqT A FIH
ar AW A AGIVT FIAT T@ATIEF & |
TEIAC g qoeqr &9 gl v |
qEAT § HFO AL H, sAFWIY F =
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W W& & e I gu fE
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That may be struck down at any stage a
any time, You should take special precau
tion with reference to this Cause No. 4

F&ETA FFE HqOA
femw & @ wre W & |
FEY ¥ 0% §a W 94N

<@Originally, no restrictions were
impesed on allotment of govern-
thértt  accommodation to dfficers
ovning houses at or near stations

DECEMBER 4, 1980

t

(Eviction of
Occupants) Amdt Bill

of their posting. Rule of ‘incligibility
in this regard was introduced on
1st February, 1950. It continued to
be in force till May, 1966 when
it was decided to withdraw this
rule and the officers owning
houses also became cligible for :llot-
ment of General Pool accommoda-
tion on payment of normal rent.
On the basis of the recommenda-
tions of the National Council (JUM)
a decision was taken by the Govt,
and orders were issued in Septem-
ber, 1975 to the effect that Gentral
Government employecs owning
houses at the places of their posting
or within the local or adjoinirg
municipal limits, would rot ke enti-
tled to allotment of Govt. accommo-
dation and those :lready in
occupation of Government accom-
modation were required to vacate
the same by the end of December,
1975, fiiling  which, they were
hiable to te charged market rate of
licence fee so long as the Govt,
residence wzs retained by them.

280

“In the wake of implcmentation
of this decision, many representatioy.s
were received about the hardships that
the house-owning officers were facing.
The Government considered the dificul-
ties faced by the various house-owning
officers and decided that the then existing
restrictions  should be modified with
effect from 1st June, 1977, making house-
owning officers eligible for Government
accommodation on normal terms, pro-
vided the income from the private house
did not exceed Rs. 1,000/- p.m ”
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THE MINISTER OF PARLIA-
NTARY AFFAIRS AND WORKS
ND HOUSING (SHRI BHISHMA
NARAIN SINGH): I am grateful to the
hop. Members, particularly those who
partjcipated  in the debate-Sarvashri
Shamapna, Daga and Suryanarayan Si-
ngh, Shrimati Krishna Sahi, Shri Chak-
roborty, Shri Arakkal, Shri Ramavatar
Shastri, Shri Nawal Kishore Sharma and
Shrj Ram Singh Yadav, I am extremely
grateful to all of them. What I could
understand from the valuable suggestions
that they gave was that we have to have a
humanitarian  approach in solving the
housing problem. This is correct. B_ut
this Bill, as a matter of fact—this Bill with
which I have come before this august
Housé cerns eviction of those properties
whig' are on government land, particularly
Central Government land.

The Act of 1971 was already there and

this is an enabling provision for which I
have ¢ome to this august House. No doubt
we are enlarging the definition of ‘public
premiscs’ to cover major ports etc,, This will

Occupants) Amdt. Bill

help to minimise the diffiulties fel

b ) t by them
In rémoving unauthorised occupam); from
their  premises. The additional powers
conferred by this Bill on Sia

\ ! te Officers are
mainly aimed at proper wutilisatjon of
perishable goods as well as realisation o,

arrears from the defaulters, This Bill also
aims at reducing the delay experinced in
completing  the evictjon process. With
delay many evils take place and I do not
want to go into them,

Shri  Shamannaji raised to POints——
en croachment on public land in Banga-
lore City and the Cantonment. His second
point - was about the belatedness of the
introduction  of the amending  Bill. In
regard to the first point, it may be mentioned
that the public Premises  Eviction of
Unauthorised Occupants Act cannot be
applied to encroachment or other unau ”
thorised occupation of or construction o™
land  belonging to State government®:
The Act can applied only to the public
premises  belonging to  the Central
Government and other bodies as defined
in the Act, About his second point, we
had a Review committee set up by the
government and we have to go through
in detail so that we may bring a comprehe-
nsive amendment. Thereofore, it 100k some
time. Moreover, we had to consult the Law
Ministry and other Ministries. As you know
this was the usual procedure and this was

the reason for delay and there was no
other reason,

Shri Bhagat- -though he is not present,
Shri Suryanarayan Singh and Shri Chakra-
vartyji supported the Bill and their sug-
gestion I have noted. It is a very correct
suggestior» ~that after eviction, what hag
to be done to those who are evicted. That
is correct and you know that in reply to a
supplementary gquestion in this august
House recently 1 had said that this govern-
ment will always have a humanitarian
approach in tackling such problems even
though there is unauthorired occupation
in any colony or area which has come up
unauthorisedly, Unauthorized colonics
are there, even in Delhi- -the trans-Jamuna
arca and other areas, you know. In reply
to a question I had said that this govern-
ment will keep a humanitarian approach
in solving this problem.

SHRI SAMAR MUKHERJEE (How-
rah): Why not you first prepare the alter-
native accommodation and then evict ?

SHRI BHISHMA NARAIN SINGH:
You have seen that the Juggi-Thcpri re-
moval scheme was implemented....

SHRI SAMAR MUKHERJEE: First
built alternative accomimodation and _'f_hen
remove them. Then nobody will object.
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SHRI BHISHMA NARAIN SINGH :
At that time, about 2 lakhs plots and
trn=n=nts w:re allotted to Jhuggi-Jhopri
dw :l'ers upto March 1977. Recently also
w: have drcid~d in principle to provide
reiett'ement facilities to squatters in resi-
dentia] areac.

Recently we have also decided about
this, ‘Tnis is a diffizult problem. Mr. Daga
and Mr. Shamanna, while speaking, als_o
mentioned about the difficulty. That is
correct.

SHRI SAMAR MUKHERJEE: What
about the man who is living there whose
source of income you deprive of when you
remove him from there ? He is deprived
of his sourcc of income and the family
is bound to suffer. So, that should not be
done.

SHRI BHISHMA NARAIN SINGH:
Your suggestion is well taken. Thnerefore,
1 am trying that nobody ie suo molu re-
moved. Tuis is a humanitarian problem.
The Centre will see that as far as possible
nobody is suo motu removed. This is a wrong
thing. I want you all to accept the rea-
{istic decision that we have taken.

Shri Arakal raiscd some points. He had
some doubt about this. This 2ct won’t
operate in the union territories other than
Delhi. It is not a fact; it will operate in
allthe union territories. The State Govern-
ments have their own rights to operate
this. Shrimati Krishna Sahi suggested
that there should be a human approach.
Taere cannot be two opinions on this.
We shall keep the human approach in
mind while solving the problem.

Shri Shastri Ji pointed out about the
discrimination between lowest and highest
paid employees when evicting them after
retirement. There are provisions in the
allotment rules which are applicable to
the employees —small or big. Shri Daga
suggested about the time taken, th’s and
that. A Committee had gone into details.
Whatever experience we had in imple-
mentation of the origina] act, was felt
necessary here also.

Therefore, I consider this Bill to be
non-controversial and it has a wider sup-

ort from every section of the House.
ghx'i Ram Singh Yadav wanted enlarge-
ment of the definition of the Public Pre-
mises Act to include universities and other
autonomous bodies.

SHPFI RAM SINGH YADAV: That is
there.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): What about the C.SI.R. and
other institutions ? :
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SHRI BHISHMA NARAIN SINGH :

That is registered under the Socictics
Registration Act.

Once again, I thank the members who
took keen interest in this Bill. I ncw re-
quest my friends Shri M. C. Dzga and
Shri Shamanna to withdraw their smend-
mente, This Bill is not such a complicated
measure as would require circulation to the
States or reference to the Select Committee.

MR. DEPUTY-SPEAKER : That is
the usual demsnd of Shri M. C. Daga.

SHRI BHISHMA NARAIN SINGH:
I commend the motion for zacceptance
of this august House.

MR. DEPUTY-SPEAKER : Mr. Sha-
manna, are you withdrawing your zmer.d-
ment ?

SHRI T. R. SHAMANNA (Bangalore
South): T am withdrawing it.

MR. DEPUTY-SPEAKER : Has the
hon. Member 'eave of the House to with-
draw his amendment ?

Amendment No. 1 was, by leape, with-
drawn.

MR. DEPUTY-SPFAKER : Mr. Daga,
are you withdrawing your zmerdment
No. 2 ?

SHRI MOOL CHAND DAGA : Yes,
Sir. I am withdrawirg my amendment.

MR. DEPUTY-SPEAKER : Has the
hon. Member leave of the House to with-
draw his amendment ?

Amendment No. 2 was, by leave, with-

draun.

MR. DEPUTY-SPEAKER : I shall
now put the motion for consideration of
the Houcze.

The Questicn is:

“That the Bill to amend the Pyblic
Premises (Eviction of Unauthorised
Occupants) Act, 1971, be taken into
consideration.

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
shall take up clause-by-clause considera-
tion of the Bill. As there are no amend-
ments to clauses 2 to 13, I shall put them
together. The question is:

“That clauscs 2 to 13 stand part of
the Bill®».

The metion cwas adopied.
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Clauses 2 to 13 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

_SHRI BHISHMA NARAIN SINGH:
Sir, I beg to move:

“That the Bill be passed.

. MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill be passed.”
The motion was adoped.

17-56 hrs.

JUTE COMPANIES (NATIONALISA-
TION) BILL.

MR. DEPUTY-SPEAKER: The House
wil gow take up the next item on the
agenda standing in the name of Shri
Pranab Kumar Mukherjee.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI

PRANAB MUKHER]JEE) : Sir, with
your permission I beg to movet:

“That the Bill to provide for the
acquisition and transfer of the under-
takings of the jute companies specified
in the First Schedule with a view to
securing the proper mangement
of such undertakings so as to subserve
the interests of the gereral public by
ensuring the continued manufacture,
production and distribution of articles
made of jute, which are essential to the
needs of the economy of the country and
for matters connected therewith or inci-
dental thereto, be taken into considerz.-
tion. »?

Sir, it is known to the hon. Members that
so far as jute is concerred it is a very
important sector so far as the economy of
the Eastern sector is concerned. Presently,
more than 2-5 lakh people are employed

Bill

in the jute industry. Apart from its impor-
tance as foreign exchange earner it has to
cater the nced of the domestic industry
also. The present Bill proposes to natic-
nalise five jute units which were taken
over from thl peried between 1977 on-
wards. Before they were taken over srd
placed under the mangement of the zuthe-
riged representatives of the Goveri ment of
India investigations under the Irdustrizl
Development and Regulation Act were
corducted and in some cascs the views of
the High Court were also obtzined. After
these units have been taken over ind zre
being managed it is found that it is ncces-
sary to provide adeguate furds for
the modernisation of these units. While
providing the funds for modernisation it
was found that mceney was tobe injected
from the financial institutions they poin-
ted out that they were not in a position
to invest fresh moncy because the net
worth of these units was negligible ard they
suggested that  government should pro-
vide adequate funds without interest so
that the matching grant might come
from the financial institutions and thcre
could be a total package rcvival of these
units,

18 hys,

Now, the question befcre the govern-
ment was if they were to invest fresh capite|
and provide intcrest-frec Joan naturally
they would like to have total control.
So far, the unit is taken over under IDR
and thercfore only management taken
over it is rot cwred by governme: ¢t and
it would rot Le wise for the goveairnunt
to invcst money on scmethirg which is
not owned by them.

If you permit me, Mr. Deputy Spezker,
I can continue my okservations tcmorrcw.

MR. DEPUTY-SPEAKER: Yes, you
can continue your speech next time.

13- ox hrs.
The Lok Sabha then acgounud till Elepen

of the clock on Friday, December 5, 1980/
Agrahayana 14, 1902 (daka).

+ Moved with the recommendation of the President.

GMGIPND— Job IIl—2777 LS —16-1-81—8g0





